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- LEGISLATIVE ASSEMBLY. V o

Fuesday, 21st Awgust, 1934,

The Assembly met in the Aswembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

QUBSTIONS AND ANSWERS.

ARBANGEMENT FOR 4 MraT anp Viertanie Marker oN taE Minto anp
. CiacuzaR Roaps, New Dxrat

699. *Sirdar Harbans Singh Bray: (o) Is it & fact that sbout 500
quarters built for the Secrotariat staff have been allotted for occupstion
this year on the Minto and Ctreular Hoads t )

(b) Is it a fact that no arrangements for the mest snd vegctable
markets have been made in that area ! . .

(¢) What is the distance of the nearest market from these quarters !

(d) I view of thke faet that there ate now more than 1,000 quarters
(ineduding the Press quartets) in this ares; do Gobverament propose to
make somie arrangement for the meat and vegetable market for the fortk-
cosiing wister season § 1If mot, why mot t - :

The Honourable 8ir Frank Woyte: (a) Yex.

(bz There are shops In the area lsased by the New Dethi Municipal
Committee, which supply both vegetables and imeat.

(c) The neatest market fs about a mile from the guarters : but the
shops referred to above are sftaated In the middle of the area in question.

(d) The qtiestion of constructing additional shops in this area is at
Dfesent éngaging the attetition of the New Delhi Municipal Cammittec.

PosTace oN AIR MaiL LETTERS.

700. *8ir Darcy Lindsay : (@) Will Govertimeént be plensed to state
the reasom for the high pestagé charge of 83 annas per half ounee on
ietters transmittell by air-miail to Great Britain ¢ Is it & fact that the
charge from Great Britain to Indif is six pence in the case of letters
distributed  to, many -parts of India by the ordinary postal service on
arrival of the air-mail at Karachi ? '

tb) With a view to further encouraging the use of -the air-mail, are
Government prepared to eonsider restoring the formier pobtage charge of
6§ annas per half ounce ot lettets transmitted to Karachi by ordinary’
postal service and from thénce by air-mail 1

(c) Will Government be plsased to state the gystem of their payment
for the couveyance of majl by Impetial Airwiys Servite from Karachi to
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Europe ? Is the payment made per single letter or by poundage of the
postal bags, and if so, what is the charge 1

(4) What is the amount of the subsidy, if any, paid to the Indian
Trans-Continental Airway’s service for the conveyance of mail between
Karachi, Delhi, Cawnpore, Allahabad, Calcutta, and Rangoon, and is there
any further payment on the basis of poundage 1

The Honourable 8ir Frank Noyce : (¢) The charge of 84 annas for
the first half ounce for-letters transmitted by Air Mail to Great Britain
is made up of ordinary postage of 2} annas and air fee of six annas.
This air fee includes the charge for air conveyance by the Indian Internal
Air Services. Qovernment do not admit that the charges are high for
the services rendered. The reply to the second part is in the affirmative.

(b) Formerly, the combined postage and air fee from Karachi to
Creat Britain was eight annas, and not 64 annas per half ounce as stated
by the Honourable Member. A flat rate of six annas per half ounce as
air fee has been fixed for air conveyance from any part of India and
Burma to Great Britain, in order to encourage the use of Inland Air
Services and to secure acceleration of mails in inland transit. Govern-
ment do not propose to reintroduce differential rates which they consider
10 be unsound in prineiple.

. (c) Payment is made on the gross weight of the postal bags at the
rate of 13 shillings and nine pence a pound.

(d; Apart from the subsidy paid by the British Government in
respect of the trans-India Service, operated jointly by Indian Trans-
Continental Airways, Limited, and Imperial Airways, Limited, the Gov-
ernment of India have granted these companies financial assistance in the
form of the following concessions, namely :

(1) Remission of customs and excise duties on petrol, oil, aero-
planes, spare parts, ete., used on the service in India.

(2) Exemption from charges for landing, housing, wireless and
meteorological facilities arising in India,

'The value of these concessions for the current year is estimated at
Rs. 1,31,400. As a result of granting these concessions, there has been
a saving estimated at more than Rs. 14 lakhs a year as the charges for
the conveyance of Indian Air Mails by the main service are now per-
witted by the authorities in England to be settled in sterling instead of,
as formerly, on a gold baais.

In this connection the Honourable Member’s attention is invited to
the reply given by me on the 19th March, 1934, to Mr. D. K. Lahiri
Chaudhury’s starred question No. 507.

In addition, payment for the carriage of mails is made on the gross
weight of mails carried.

. _Bir Darcy Lindsay : Will Government consider a general reduction
in the air mail postage from India by the West Bound Service to Kurope,
South Africa and other ports of call, that will be likely to encourage a
more general use of the Air Mail Service ?

. The Honourable 8ir Frank Noyce : I may mention for the informa-
tion of the Hononrable Member that, although I have stated in reply to
part (a) of his question that Government do not admit that the present
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charges arc high for the services rendered, I am having the possihility of
reducing them carefully examined. (Cheers.) ’ :

Mr. B. Das : The difference hetween the air mail and ordinary mail
from England is only 4d., while in the case of India it is 64 annas. May
I know who shares the extra payment from India and whether the Gov-
ernment of India get a share of it or whether it goes to the Trans-

Continental Airways ?

The Honourable Sir Frank Noyce : 1 should require notice of that,
question. I cannot say off-hand how the air mail charges are divided. :

Mr. B. Das : In view of the assurance which the Honourable Momn-
ber has given that the Government are going to look into it, will they
consider the desirability of reducing it to the extent of 4d. from 6}
anmas ? '

Diwan Bahadur A. Ramaswami Mudaliar : 5d.

The Honourable 8ir Frank Noyce : As I have explained, we are
looking into the question in all its aspects. DBut I would point out to the
Honourable Member that the air mail charge for letters from Englamd to
India, if they are sent by air in India, is eight pence and not six pence.
There i~ an additional two pence charge if they are conveyed by air mail
in India.

Mr, B. Das : May I request the Honourable Member to reduce that
61 annus 1o the 4d. ? o

The Honourable 8ir Frank Noyce : I obviously cannot say at pre-
sent how far we shall be able to reduce the air mail charges or indeed:
whether we shall he able to reduce them at all. But as I have said, the
question in all its bearingy is under careful consideration.

Dr. Ziauddin Ahmad : Will the Ilonourable Member say that the
air mail charge from India to England is 83 annas while from England
to India it is only 6d. ¥ There is an enormous difference. Will the
Honourable Memnher kindly look inte this matter as well ¢ '

The Honourable 8ir Frank Noyce : That point has already been.
lﬁise% i;a) the supplementary question asked by my Houourable fricad,.

r. B. Das. .

TRANSMISSION OF MATL TO AND FROM EUROPE BY CERTAIN AIR SERVICES.

701. *8ir Darcy Lindsay : Is it a fact that under present conditions,

couniries in Europe other than Great Britain have the privilege of sending

-mail to India by the Dutch (K. L. M.) and French Air Services to be
forwarded from Karachi by ordinary postal service, an advantage of com-
mercial value denied to Great Britain, and if so, are Government prepared
to reconsider the question of the transmission of mail to and from Europe
by these serviees ? ' :

The Honourable 8ir Frank Noyce : The facts are not quite as
stated by the Honourable Member. Some countries in Europe utilise all
the three air services, namely, Imperial Airways, K. L. M. and Air France.
Some utilise only two and some only one.

The mode of fransmission «f air mails to India from countries in
Europe is a matter for decision by the Governments of those countries.

L337LAD a2
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. With, regard to the mode of transmission of air mails from India to
Rurope, the Government of India do not propose to reeonsider the decisiu
already arrived at.

4702%,
Post oF PERBONAL ABSTBTANT o THE MILITARY SECEETARY TO THE
Viceroy.
-703. *Maulvi i : Wil  Govermment kindly state

whetler the post 'ernonal Assistant to the Military Secretary to the
Viceroy is reserved for Europeans ¢ If not, has this ever been held by a
Mushm 7 If not, why not ¥ : '

The Hononrable Sir H Craik : The answer to the first two
portions is in the ncgative. As regards the last portion, the answer is
that no suitable Muslim of sufficient seniority has been available.

CREATION OF THE PosT OF A SUPERINTENDENT I¥ THE MILITARY BEQHRTARY
To THE VICEROY’S QFFICE.

T04. *Mzutvi Badinz-Zamen: (s) Is it & fact that the post of
Registrar in the Military Seeretary to the Viceroy’s office was retrenched
gbout two years ago in the imterest of ecomomy 1

_(b) ls it a fact that it is now intended to create the post of a Super-

intendent m the Military Secretary to the Viceroy’s office in lieu 6f the
post of Registrar ¢ If so, why ?

(¢} De Qoverriment propose to consider the rtame of a merober of the
siindrity eommmmity for tis post t Tf not, why not !
The Honourable 8ir Henry Craik : (a) Yes.

(D) With the abelitien of the post of Registrar, there is no man
specifically responsible for continual sapervision of the work of the
Assistants and clerks and, in consequence, the supervision is undertaken
by the Personal Assistant ta.the Military Beeretary to His Excellemey
the Viceroy and First Assistant working ip,conjuna&ion ; . and in the
abience of the Perdonal Assistant to the Military Secretary to His
Bxeellency the Viteroy; the First Assistant has to discharge the Personal
Assistant’s share of the duties of supervision. In these circumstances,
the conversion of the post of the First Assistant into one of Super-
intemdat s uhdor bondideration.

. () 1§ amd: when the post is finally sandtioned; it wilk be filed on the
basis. of merié and suitabitity. = B Lo
CoMPOSTITON O THE CYPHER BRANCK O HHr O¥FIOE OF THE PEIVATE
..o BECRETARY To THE VicEROY, ‘
1085, *Maulvi Badi-us-Zaman : (¢) What is the present ésmposition
of the Cypher Branch of the Office of the Private- Secretary to the
}"1’391"03' ; hy is it exclusively reserved for Europeans and Anglo-
tdians 1

" "(b) Is'it a fact that prior to 1914 Indians used so do Cypher work 1
If so, why are they excluded now ?

tPhis question was withdzawn by the questivmer.
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(¢) Is it a fact that Eewopran etlerks doing rentime work in the Oufice
of the Private Secretary to the Viespoy are in receipt of higher rates of
pay than Indians ¢

Mr. H. A, F. Metcalfe: : (s) Four Eurepenn Assistamts. There ape
certain diftiewlties which at present prevent the employment of Ludiams
in the Cypher Branch of the Oftice of the Private Secretary tp the Vigeroy.
Steps are, however, being taken to remove these Qifficufties. ¥ thig
cornection I woyld invite the Honourable Member’s attention to ‘the
ancwer given to Mr. Muhummad Muazzam Sahib Bahadur”s question No.
935, dated the 13th Beptember, Y983, regarding the Cypher Bureau of ‘Hié
Foreign and Political Department. o

(5) Both Inding and Buropegns used to do the Oypher work fn fhe
Private Secretary’s &oe ‘prior to TQmH.' e peavon for the exelasion of
Indians from that year is given in part (a) above.

{c) There are no Furopean elerks employed om reutime work in the
Private Seeretary’s offiee. ' =

Mr. Gaya Prasad Bingh : With reference to the amswer #e pest
(a) of the guestion, am I correet in stating that ope of the difficulties
is racial diserimingtion,—that the British Government which is in char,
of the Cypher Burcgu there would not agree to the appoimtment
Indians in this branch ?

Mr. H. A. F. Metcalfe: Who is it that the Honourable Member
suggests will mot agree to it ¢ K

Mr. Gaya Prasad Bingh : This Cypher Buresu is beimgr constrebiesd
by an organisation which has its headguarters in England and it is those
people who objeet tv: the emplavment of persoms of Asimtic domicile
this Department. Tf 1 @ wreng 1 should t&ke to have the correct
information frem the Honourable Member.

Mr. H. A, F. Mefcalfe: The Honourable Member has ot stated the
position quite correctly. The position is as follows. Certain eyphers ave
used both in the Private Sceretary’s office and im the Foreign and Political
Department Cypher Bureau, which are net the property of the Govern-
ment of India. The Department which owns those cyphers has the right
to say by whom those cyphers shalt be handled, and the effarts we are
n.aking, wiieh I referred to yosterday, are to try and get rid aitogether
of any eyphers whieh are not the preperty of the Government of India.
Ay soon as we have substituted cyphers which are purely the prepertw
of the Goverument of India, the Government of India will then be able
to Gictate by whom those cyphers shall he handled, and there is no doubt
that when that sitmatiom has been reached, Indians will be reeruited ‘tb
these two Cypher Bureaus.

Mr. ﬂdytﬂcgu Pandys :f“’lni‘:’f:hath‘c;m‘e et an the British oyphers
are not to be ‘touelied By Indiine, will you provide thet dhe British: wHl
not touch our cyphers in Londow ¢ {Laughter.) A

Mr. H. A, F. Metcalfe: > 8 aw-atrad mmm:mm;m;m
there wonld be no Tadians in Londom and elsewhers . bo dogipher the: tele-
grams whieh we Bﬂlg
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RusmDENTIAL CLERKS IN THE OFFICE OF THE PRIVATE SECRETARY TO THE
VICEROY,

706. *Maulvi Badi-uz-Zaman : How many residential clerks are
there in the Office of the Private Secretary to the Vieeroy and-how many
of them are Indians ! If none, why are Indians excluded ?

Mr. H A. F. Metoalfe : Owing to the fact that the resident clerk
has to decode any cypher telegrams received out of office hours, the duty
of resident clerk devolves on the four cypher clerks in turn. The reason
why Indians arc not employed as evphm clerks has already been explained
in my answer to part (a) of question No. 705.

RacIAL DISCRIMINATION IN THE MATTER OF RAILWAY ACCOMMODATION AND
SupeLy or Foop 10 CLERXS oN Tour wiTE His EXcELLENOY THE
VIOEROY.

707. *Maulvi Badi-uz-Zaman : Is it a fact that European clerks on
tour with the Vworoy are given better railway accommodation than the
Indians and receive free food, and that Indians are paid a small sum as
food allowance ¥ If so, vshy?

The Honourable 8ir Henry Craik : There is no differentiation.
European and Indian clerks who accompany His Excellency the Viceroy
on tour are each provided with a compartment. Cocking facilities also
arc provided for Hindus and Muhammadans. European clerks are given
food free because no facilities exist for them to.coek-their own food and
the Viceregal Special Train is very seldom timed to stop at stations
equipped with Refreshment Rooms, where meals could be had. Indlan
tlerks are paid an adequate food allowance per diem.

HoLipaYs IN THE OFFICES OF THE MILITABY SECRETARY AND THE PRIVATE
SECRETARY TO THE VIOEROY.

708. “Maulvi Badi-uz-Zaman : (¢) How many closed holidays are
observed in the Officey of the Military Secretary and the Private Seeretary
to the Viceroy ¢

b)) How are the clerks compensated for loss in holidays when closed
holidays are converted into sectional holidays or not closed at all ¥

The Honourable 8ir Henry Craik : (a) Closed holidays are ob-
served in the office of the Military Secretary to His Excelleney the
Viceroy, as far as praecticable. It is not possible to grant all closed holi-
days because of the personal and urgent nature of the work. In the offige
of the Private Secretary to His Exeelleney, all closed holidays are strictly
observed. but here, as in the Secretariat, men are required to take their
turn of duty on holidays so that urgent work may be attended -to.

(b) Tn the Military Seeretary to His Excellency’s Office by the gront.
wheénever, possible, -of holidays. in lieu  wher: Hig;Excelleney; the Wiceroy
is awny-from Hemiquerters on tour. Tn the Private Seeretarv s office by
the subsequent grant of holidaysiin lew.:.. A

RxsrozNTiaL CLERKS. IN THE MILITARY SEORETARY 10 TRE ‘chqnw’saerncn.
709, *Mauvi Badi-uz-Zaman : How many residential  clerks are
there in the Military Secretary to the Viceroy’s office ¥ If none. are
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Government prepared to consider the appointment of at least one so as to
“offer relief to the clerical cadre ¥ 1If not, why not 1

' The Honourable 8ir Henry Oraik : The.duties .of residential clerk
‘are perforiaed in the Military Secretary’s office by the Pérsonal Assistant
to the Military Secretary. No question of relief, ‘therefore, arises.

S8uNpAY Dutry DONE BY SoME CLERKS IN THE Mn.rru.y SECRETARY TO THE
VICEROY'S OFFIOE.

710. *Maulvi Badi-uz-Zaman: (a) Is it a fact that some of the
clerks in the Military Secretary to the Vieeroy’s office have to do Sunday
duty without any remuneration, while others are exempt ?

(b) Will Government kindly state the date since when this .pfacti(;e
came into force, and the name of the official who is' responsible for this
dlﬂerentml treatment m the matter of exemption from holiday duty )

() Is it a fact thaf no compensatory holiday is given to the clerks
doing Sunday duty * If so, why is this done ¥ Are there Government
-orders to the confrary ? Who is- responsible for: the nou-obsefvance “of

these Government orders ?

i - The Honourable 8ir Henry Oraik (g) All clerks do Sunday duty
_in 1urn and none is exempt.

(h) Arrangem:nts have a]wn}s }ad to be made for the disposal of
urgent work on Sundays, but, as a svstem the present practwe dates from
March, 1932.

(¢) A compensatory hohday is given when His Excellency the
Viceroy is on tour, but not when His Excellency is-in residence at head-
quarters. Therr are no general orders on the pomt the matter is one

. for decision m each department

RESTRICTIONS IMPOSED FOR Accouuom;rme :Rnwnm AND FRIENDS IN
THE VICEREGAL ESTATE.

711. *Maulvi Badi-nz-Zaman : (¢) Will Government kindly lay on
the table a statement showing the ministerial establishment under tlie
Central Government in receipt of rent-free quarters ?

(b) Are any restrictions imposed upon them about aucommodatmg
relatives and friends § If not, why is this system in force in the
Viceregal Estate, especially in those quarters which are situated at a
distance of sbout a mile from the Viceregal Lodge ¥ Under what regu-

lations is this done ?

' The Honourablé. Sir Henry Oraik : ‘(a) The: information required
‘by the IIonourable Member is not readlly available, and, T regret, I am
cupable . to undertake its collection, as it will involve an expendlture of

¢time.and labour incommensurate with the results.

= (b) The restrictions reforred to by - the ‘Honourable . Member are
-invpased only in respect of quarters in the Vioeregal Bstate,: and ‘I would
-invite- his attention to the reply given to Mr. T. N. Ramaknshna Reddi’s
gtarred- question No. 490 on the 25th February, 1983.
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BrRENGTR OF Srarr N THE OFFICE OF m 'SUPERINTENDENT, VIOERE“L
EsTATE.

‘718, “Maglvi B&di-u-&man. (a) Will Government kmdly state
what the total strength is of the office of the Superintendent, Viceregal
Estate, excluding temporary and work charged appointments, and the
number of Muslims employed ?

) What steps are being taken ta hm the strength of Mushms in
that oflice up to the required standard, as laid down by Government 1 4
If nonc, why net ¢

The Honourable 8ir Frank Noyve : (a) ! presume that the Honertr-

able Member refers to elerical posts. There are twenty such posts, of
which four arve filled by Musllms

(8) No permanent vacancy has oscurred during the Jeast five yeaus.
When a vacancy oceurs, the orders of Government relating to the cqpre-

sentation of Muslims and other minority communities will be duly
- abserved,

CLERIGAL APPOINTMENTS MADR IN we OFFecs OF THEB PRIVATE SECRETARY
AND THE MILITARY SECRETARY TO THE VIOEROY, ETO.

Ti% *Maulvi Bail-us.Eaman : (o) Wit Government ¥indly lay on
the table u statement showing the number of permanent clerical &ppomt-
mepts filjed up in the following offices during the past five yeers :

{¢) the Private Seeretary to the Viceroy,
; (#) the Private Secretary to the Viceroy’s Press,
(i) the Mikitary Seeretary to the Vieeroy, and
{iv) the Superintendent, Vieeregal Estate 1

(b) What is the number of Hindus and Muslims teken in each offiee,
and the reasons for omitting the recruitment of Muslims 1

The Honoursble Sir Nonry Oraik : (g) and ().
(+) None.

(¢7) There is only one clerieal appomtment in the Private Seeretary
to His Exccllency’s Press. This was created in 1930 and was filled by a
Muslim.

(¢41) Ome, a Hindu.

d {iv) None.

APPQINTMENT OF MusrLIMs iN THE Orrick of THE DiRECTOR OF Civip
AVIATION.

714 *1iout. NMawab Muohanimmed -Ibréhim' AM Khan: (g) Will
Geovernment please state 'the. total mumber of temporary and permanent
eatablishments of the officé: of the Diwsesor of Civil Aviation and the
number of members of different communities employed in each grade ?

(») I8 it a fuot that there is no Musiim Superintendent or senior
asgistant im that office ¢ Is-ik also & faot that the appeintment of Buperin-
tendeuts in’' that offfiée is riot dlways made hy:promotion, but is generalty
made by recruitment’ éf muitable ‘asiistanty from’ other Departments and
therefore seniority is not applicable in such cases ?
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{ (o) Hew mamy sush appeinimenis have heen made during the lest
three ysare ¢ Why has a Muslim wot heen seleated § -

. {d) Are Gwerwgent prepareq to remove tbfe, rievance of Muslims
hy eppmntmg' an adaquate number of members of thelr community * If
uot, why not A .

(e) Will Government please state the mmmber of tetal appeins-
ments made in the office of the Director of Civil Aviation during the
last four years in different grades and state how they have been filled 1

The Honourable 8ir Frank Noyce : (¢) I lay a statement om the
Lable. . ‘ .

" (&) The amswer to the firet part is in the affirmative. As regavds
the second part, with the sxeeption of the appeointmemt of the. firet
Superintendent, and a saubsgquent temaporary appeimtment of a Super
intendent, appointments to anch pests have been made hy the promotion
of suitable assistants in the office. ' '

(¢) Oné—the temporary appointment I have referred to in my
‘unswer to part (b). Fer this eppointment aptiliuﬁom were invited from
trained mesistants n sther Dop and the epplicamt cemsidered the
most suitable wae selested. He happened to be a Hindu.

(d) T eapnot admit that Muslims have ang grievance in this matter,

(e) Governmgnt regret that they are unable to furnish the informa-
tion as its coMeetion wouwld invelve an wndue expemditure of time and
Iabonr.

————
Btatement.
Anglo- | Indian | Other
——— Hindus. | Musljms. | Sikhe. | Indiams.{ Chris- { minomhy .| Total.
tisns. | comnru:
' nitles.
Permanent Staff.
Superintendents .. | 2 . .. 1 1 4
Assistantg . 8 1 1 2 Y 13
Clerks .. . 14 , 4 ! 1 .| 20
Stenographers .. 1 r
Drafteman, . A 1 1
Total .. 2 | 5 | 2] 4 2 [ . 39
Temporary staff. ‘ !
Clerks .. 2 1 SR 3
Swnographers .. ] " 1 , o !
Drafvoman 0 GLf AT et e . - 1
S ST GLor O M - s
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EMPLOYMENT OF THE RELATIONS Op THE SENIOR SUPERINTENDENT OF THE
OrricE or THE DIRECTOR OF CIVIL AVIATION IN THAT OFFICE..

715. *Lieut. Nawab Muhammad Ibrahim Ali Khan: (¢) Is it a
fact that recently several relations of the senior Superintendent of the
office of the Director of Civil Aviation have been appointed in permanent
and temporary posts in that Office ¢

(b) Will Government please state the number of his relations em-
ployed in the Office of the Director of Civil Aviation and subordinate
offices ?

(c) Is it a fact that recently when there was a clerical vacancy in
the New Delhi Civil Aerodrome Office. one of his relations and the
brother of the draftsman was quietly appointed § Were applications
iuvited for this vacancy t* 1f not, why not ?

The Honourable Sir Frank Noyce : (a) No.
(b) Government have no information.

. (c) Government have no information about the relations of the clerk
in the Aerodrome Office, New Delhi. The man appointed was selected
because he had had experience in the Civil Aviation Office.

PosTs ORBATED IN THE OFFICE OF THE DIREOTOR OF CIVIL AVIATION.

. 716. *Lieut. Nawab. Mubhammad Ibrahim Ali Khan: (g¢) Is it a
fact that some new posts have been created in the office of the Director
of Civil Aviation ? Tf so, how is it preposed to fill them ¢

(b) Are Government prepared to remove the communal inequalities
by filling these posts by members of the minority communities ? If not,
why not ¢

The Honourable Bir Frank Noyce : (a) Yes. They have been filled
in the normal way through the Publiec Service Commission.

() There are no communal inequalities.

NON-GRANT OF GRATUITY TO ONE MR. J. CoNNORS.

717. *Pandit Satyendra Nath Sen : (a) Will Government be pleased
to state whether it is a fact that the Railway Board refused to grant
gratuity to Mr. J. Conmors on the ground that it was time-barred, as
stated 1n the letter of the Railway Board, dated the 27th April, 1931 ¢

(b) Is it a fact that the amount of gratuity of Rs. 7,000, with
interest, due to Mr. J. Connors, is in the possession of the Railway De-
partment of the Government of India ¢

(¢) Is it the policy of Government to deprive people of their dues
and take shelter behind the law of limitation ¢

Mr. P. R. Rau: (a) The facts of the case are as follows :

Mr. Connors retired from the Bengal Nagpur Railway in 1910.
At the time of his retirement, he applied for the grant of a
gratuity, which was refused as it-was held by the Administration
that Mr. Connors’ claims were not sufficiently established.
Nine years later, the Agent of the Bengal Nagpur Railway re-
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opened the question and recommended a gratuity. The Rail-
way Board saw no reason to reconsider the matter after the
lapse of nine years after the officer’s retxrement The question
was again raised by Mr. Connors in 1931 and the Railway
Board adhered to their previous decisions.

. (b) My Honourable friend has overlooked the fact that the rules
distinctly provide that the grant of gratuities is entn'ely at discretion and
that they cannot be claimed as of right.

(¢) No.

ALLEGED MALADMINISTRATION OF THE NORTH WESTERN RAILWAY MEDIOAL
" . DEPARTMENT.

' 718.*Khan Bahadur Haji Wajihuddin : (¢) Will Government be
pleased to state whether there has been an agitation in the Press regard-
ing the mal-administration of the North Western Railway Medical
Department ?

(b) Was aay allegatlon made that the Oﬁce Supermtendent of that
Department was responsible for certain gross irrégularities 1 '

' (c) Isita fact that the personal file of a clerk of the Medleal Depart-
ment, in which adverse remarks in regard to his work were made, was
torn away and good remarks were inserted in its place ¥ How many
such instances haw been brought to the notlce of the' Chief Medienl
Officer ?

Mr. P. R. Rau: (a) Government have seen some articles criticising
the administration of the Medical Department of the North Wesiern
Railway in the FEastern Times and the Pilot.

(b) Possibly this was one of the .allegations, but I have myself no
personal recollection of having seen th;s .

(¢) Government have no mformatlon, but I am sendmg a copy of the
question to the Agent, North Western Railway, who is competent to deal
with the alleged incident.

ABoLITION OF THE P0ST OF SUPERINTENDENT IN THE OFFICE OF THE CHIEF
MepicaL OFFICER, NORTH WESTERN RaiLway,

i 719.*Khan Bahadur Haji Wajihuddin : (q) Is it a fact that on
a¢count of the amalgamation of the North Western Railway Medical
Department, with the Headquarters Office, establishment matters both
of the Chief Medical Officer’s Office and the whole of the Medical Depart-
ment, have been handed over to the Personnel Branch of the Headquarters
Office ?
" (b) Isit a fact that the Medical Branch of the Chief Medical Officer’s
Office now deals with purely technical matters and its work has always
been controlled by an officer possessing proper technical qualifications?
(¢) Ts it a fact that matters relating to stores also reauire the control
of a technical officer and have always been dealt with by the Personal
Assistant o the Chief Medical Officer ¢
(d) If the answers to the ahove parts are in the affirmative, do
Government propose to abolish the post of the Office Superintendent ¢
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‘Mr.P.R. Reu: () The Butablishment work of the Medical Branch
previvusly deme im the Chief Medical and Heakth Offeer’s effice is now
being dealt with in the Personnel Branok of Headqua!tm office as for
all branches of the Rm}way

(b) The Chief Medical and Health Officer is the head of the Medical
‘Branch and is the responsible adviser of the Agent on all medu:al and
sanitary matters connected with the Railway and is respopsjble’ aﬂ
medical arrangements. He is assisted by two Medical Subor nates
{Assistant burgeon and a Sub-Assistant Surgeon) The Assistant Sur-
geon is designated ‘ Personal Assistant ’ to the Chief Medical and Health

-

(c) All matters relating te medieal steres are dealt with by the Chu-,f
Medical and Henlth Officer with the sssistamce of the Personal Assistant.

(d) This is a matter for the Administration to deeide. I have semt
a copy of the question to the Agent.

PrROMOTION OF SUB-ASSISTANT SURGEONS EMPLOYED ON RAILWAYS.

720.*Khan Bahadur Baji Wajfhnddin : (a) Is it a fict that there jo
a provision in the rules that Sub-Assistant Sur, agtonts employed on Rail-

ways can be promoted to the grade of Amsistant Surgeons !

(b) Is the provision omly meant for the Railway Sub- Assistant
Burgeens or is it alse applicable to Civil Spb-Assistant Surgeons, whow
services are temporarily lent to the Railway Department ?

Mr. P. R Reu: (¢) Yes.

(5) I am ascertaiming the pracetice follewed on railways and will plnee
a reply on the table of the House im dwe course.

Removat or SURCHARGE ON INCOME-TAX AND SUPER-TAX.
721.*Lala Rameshwar Prasad Bagls : (a) Will Government be

pleased to stade if they have py propesals befove them to remove the
surcharge on imeome-tax and supertax ! If so, what do they propose
to do ¢

(b) If the answer to part (q) be in the negative, will Government

please state if they are prépared to consider the desirability of removing
the surcharge on income-tax amnd super-tax ¢

The Henourable Sir James @Grigg : With your permission, Sir, I
shall answer questioms Nos. 731 and 722 togethexr. [ regvet that I am
unable to anticipete the Budget Btatement.

Fixation or Limit o MINIMUM ASSESSABLE INCOME FOR INCOME-TAX AT
Rs. 2,000. .
1722. *Lala Rameshwar Prasad Bagls : (¢) Are Government aware
that the fixation of the minimum. assessable limit. for jincome-tax,
Rs. 1,000 has caused great distress to that class.of fpeople 1 If so, xyim
steps do (tovernment propose to take in the matter ‘
(b) It the answer to part (g) be in the negative, wifl® ‘Governmept
please state if they are prepared to eonsider the’ deyir bm'ty of fixing 't
limit of minimum assessable income for imcomeitax mt Ra. 2,(!)0 :ist
of Rs. 1060 as at present 1} mot, why wot !

“{For nnaWer to this question, see answer to question o, 7"'1 RS
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APPOINTMENT OF INsPRCTORS OF PosT QFFICES.

793. *Rib Bedndtr M O. Rajak: (2) Wil Government pleuse
state the number of postal inspeetors employed in the Indian eities !

{b) Wit Government also please state if the duties of thiy class of
postal mspectors are identical with those of the divisiopal inspectory ¢

(¢) Will Government please state the existing retes of pay attaehing
to these two wings of the postal inspectors and whether at any time these

rites were idenrtieal ¢

(d) Is it a fact that the posts of these tuwa inspeoters were converted
from selection grade into the time scale some time in 1933 ¢

(e) 1t the anwwer to purt (d) be it the afBrmative, will Government
please statc if that measure was prompted hy considerations of esanomy
withont hupairirig efficlency 1 I S

(f) Is it a fact that simultancously with the ¢onvergion of these posts
into the time scale these appointments which were previowsly made by
the. Postmaster General of the circle concerned from amongst the qualified
candidates, were left to the discretion of the local postmasters ahd whether
any indruetions were isstied to them for theéir guldatice ih the matter of
selecting persons for appointment to these posts? -

". (g) Will Government slso please state the pames of the Indian.
cities, if any, where in pursuance of these orders these posts were o%ox'e,d
to the unqualified persons in preference to the qualified men avajlable -
at those stations't C o i

() 12 the answer to part (g) be in the affitmative, will Government
pleate state if they fire prepared to insne detailed instruetions to the 1oeal
postmasters that in the matter of appointment to the posts of postal town
mspectors, qualified men, where available, should be given prefersnce over
those who could not have aspired to these posts before the conversion of
these posts into the time-scale ?

The Honourable Si+ Prank Noyces : (z) The Honourable Member
presumably alludes to Town Inspectors aftached to General Post Offices
and First Class Head Post Offices. According to such information as is
readily available, the number of ruch officials as it stood on the Hth
Augrust, 1932, was 84, hut Government have reasoh to believe that there
has been some decrecase since that date.

{b) No.

. (c) The existing rates of pay for the Sub-Divisional Inspectors in
General Post Offices and First Class Head Post Offices are Rs. 160—10—250.
Those for. .Town Inspectors are ordinary time-seale of pay plus a special
pay of Rs, 30. From l1st September, 1927, till the issue of revised orders
on the 5th June, 1933, Town Inspectors in General Post Offices and First
Class, Head Post Offices were in the Lowest Selection Grade of
Rs." 160—10—250, like Sub-Divisional Inspectors.

“ ' (@) Yes; as'stated in reply to part (c) above.
.- (e) Yes.
(f) The reply to the first part of the question is in the afirmative,

As regards the second part, as the revised arrangement was only a rever-
sion to the older system of local recruitment, it was not eonsidered neees-
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sary to issue any fresh instructions for the ‘guidance of Postmasters who
are in the best position to decide on the suitability of individual members
of their staff for the discharge of any particular duty. .

(g) No special qualifications are prescribed for the appomtment of
Town Inspector : as explained in the reply to part (f) above, Post-
masters select for these posts thc men who are, in their opinion, best
suited for them. The question does not, therefore arise.

(k) Government have no reason to think that the present system does
not conduce to efficiency and are not, therefore, prepared to accept the
Honourable: Member’s suggestion.

GRANT-IN-AID TO THE SANATAN DuARM HicH ScHOOL, SiMLA.

724.*Rao Bahadur M. C. Rajah : (a) Is it a fact that the Govern-
ment of India have made certain provisions in the Budget estimate for
grant-in-aid to schools in Simla which cater for the children of the
Government of India staff !

(b) Will Government state the names of the institutions which receive
such a grant in Simla and New Delhi, and the amounts of the grants paid
to these institutions, respectively !

. (¢) Has the Sanatan Dharm High School of Simla also applied for a
grant:in-aid on the same grounds ¢ If so, do Government propose to give
a suitable grant to that school also ¥ If not, why not !

Mr. G. 8. Bajpai: (a¢) Yes.

(b) A statement giving the names of the schools and the amournts of
grant paid to them by the Government of India during 1933-34 is laid on
the table,

(¢) Yes. The matter is under consideration.

Statement giving the names of the schools in Simla and Delhi and the amounis of grants paid
to them by the Government of India during 1933-34.

Ras.
1. The Lady Irwin High School for Girls, Simla/New Delhi .. .. 9,800
2. The Haroourt Butler High School, Simla/New Delhi . . . .. 3780
3. The Islamia A. V. Middle School, S8imla .. .. .. 1800
4. The Madrasi Primary Schools, Simla/New Delhi .. .. .. L200
5. 8ir Frank Noyoce Boys’ (Primary) School, Phagli, Simla . .. 480
6. Lady Noyce Girls’ (Primary) School, Phagli, Simla .. .. . 480
7. The European Primary Sohool, Summer Hill, Simla .. .. . 450

FoRMATION OF AN ADVISORY COMMITTEE FOR KATHIAWAR RaAiLways.

725. *Dr. Ziauddin Ahmad : (a) Is there any advisory committee
for Kathiawar Railways § If not, are Government prepared to take
action that an Advxsory Committee for Kathiawar Raﬂways may ‘be
established {
(b) Was the Railway Board ever requested to mltlate the formatlon’
of the Advisory Board ?
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Mr. P. R. Ran : (¢) Governnient are not aware of any of the Rail-
ways in Kathiawar having constituted an Advisory Committee. The
Railways referred to are neither awned nor worked by the Govermment
of India, but I am bringing the Honourable Member’s suggestion to the
notice of the Managers of the Railways in Kathiawar for such action as
they consider necessary. .

(b) One representation was received recently ‘and the gentleman
who made it was advised to address the Railway Administrations con-
cerned in the matter.

Dr. Ziauddin Ahmad : May I ask whether the Railway Board can
ask the authorities concerned to form an Advisory Committee, as there
is a great demand therefor from the travelling public {

Mr. P. R. Rau : We can only make a suggestion ; that is all.

Mr. Gaya Prasad 8ingh : Is it a fact that these railways are not con-
trolled by the Indian Railways Act ¢ o

Mr. P. R. Rau: Whatever power of control vests in Government
under the Indian Railways Act can be exercised in respect of these rail-
ways, but that power of control does not extend to the compulsory forma-
tion of Advisory Committees.

Mr. Gaya Prasad Singh : Would it not be an infringement of the
rights of those Indian States if the Government of India were to compel
them to appoint Advisory Committees on their railways {

An Honourable Member : There is no question of comphlsion,

CLASSIFIOATION OF BurMA RiCE.

726. *Mr. W. J. O. Richards : (a) Will Government be pleased to
state whether their attention has been drawn to an answer given to a ques-
tion in the Madras Legislative Couneil in which the Honourable the
Finance Member to the Government of Madras (as reported in the
Statesman of the 6th August) included Burma rice as ‘‘ foreign '’ rice f

() Do the Government of India agree with the Government of
Madras that Burma rice should be classified as ‘‘ foreign '’ rice 1 ‘

Mr. G. 8. Bajpai : (a) Government have seen a Press report of the
answer referred to by the Honourable Member.

(b) The Honourable Member is no doubt aware that Burma rice is
not treated as ‘‘ foreign rice ’’.

U Ba Maung : May I know if the Government of India are in
correspondence with the Government of Madras with regard to the
Madras Finance Member’s reply ?

Mr. G. 8. Bajpai : We have asked the Government of Madras, Sir,
for a copy of the proceedings. That is all.

Diwan Bahadur A. B&muwa.mi Mudaliar : May I ask what is wrong
in describing Burma rice as ‘‘ foreign ’’ rice so far as the Madras Presi-
deney is concerned ?

Mr. G. 8. Bajpai : I should say in that limited connotation the appli-
cation of the word ‘¢ foreign '’ would be justified.
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Mr. Vdys Sagar hndyu May I ask, sinoce quotas beve becn
differentiated, why mot in the case of rice alsd !

Mr Q. B Bajpal: Not as between one part of India and another

An Honourable Member ; May I ssk what are the recemmendations
of the Rice Committee on this point ?

Mr. G. 8. Bajpai: The Rice Committee has not been formed yet,
Sir..

U Ba Maung : Are the Government of India contemplating apply-
ing protection to Indiam rice 1

Mr. G. 8. Bajpsi : The Governmentt of India do net contemplatc.

Diwan Bahadut A Ramaswanii Mudatiay : Ts the Honourable Mem-
ber in & positioa to make any statement as regards the imports of rice
into Madras ?

Mr. G. 8. Bajpai: I have nothing to add to what I said sometime
ago on the subJect

M Vidsu Sager Pandys : Is the Honourable Member clwb,ys merely
geing to repeat that reply ¢ :

Mr. G. 8. Bajpai : Until some decision has beeti reached.
- : Mis. Gitalonwts Makapairs ; Is it mot a faed that Burma’s separition
ftom India is a settied fact ! .
Mr. G. 8. Bajpal : T have not yet heard that.

Mr. P B James : When are Govetnment Yikely to reach s dettsion
in regard to the question of the imports of foreign rice—I am not speal-
ing of Burma rice 7.

Mr, G. 8. Bajpai : Government will try o reaeh a decision a3 soon
as possxble

A Honourabls Mismber : Before this Assembly rises !

“Mr. P. B James : Is it a fact that the inquiries which the Govern-
metit undertook to make in regard to the matter have now been com-
pPleted, and, therefore, all that remains for the Government to do is to
make up n8 mind on the resulfs of those inquiries ¢ :

Mr. G. 8 Bufpai : Sir, the Govermment of India inktifted certain
inquiries into the question of the imports of foreign rice, and the resnlts
of thoge inquiries became available only & couple of davs age.

RECRUI"‘MENT T0 SUPERIOR REVENUE ESTABLISEMENTS FOR THE S'u'mr.
Ramwavs.

727 *Dr. Ziauddin Ahmad : (a) Is it not 4 faet that paragraph &
of Appendix I of the Regulations for recruitmemt to Superior. Revenue
Betablishments for the State Railways vxdes that at the expiration of
the second period of training ¢/ fourt year the apprentices will be
examined and will be listed m order of merit on the result of this
examination ?

(b) Is it not a fact that in the agreement between the candidates and
the Secretary of State it is stated in paragraph 7 that at the end of the
training (end of fourth year’s eoursé) the apprentice shall undergo an
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e¥amination, and, if successful, may be selected by Government for fur-
ther training in the United Kingdom ?

(¢) Is it not a fact that contrary to the Government Regulation and
contrary to the agreement, tEprentlce:s were selected in the year 1934
without any examination by Railway Board ¢

(d) Did the Railway Board fix any minimum pass marks for quali-
fying in the examination ¢ In the absence of minimum pass marks, is it
possible to assert whether a particular candidate has or has not qualiffed

in the examination !

(e) Is it a fact that the Railway Board issued a circular on the 20th
July, 1934, that certain candidates did not attain the qualifying standard.
and some were selected in direct order of merit without any examinations
at the end of the fourth year ?

(f) Will Government be pleased to mention the number of candidates
admitted every year in the Jamalpur Technical Railway School (Special

Class Apprentices) ?
(9) How many of these apprentices are selected for training in Ghe
United ngdom every year ?

(h) Are the apprentices, who obtain minimum pass marks and are
not selected for training in the United Kingdom, eligible for appointments
in the Railway services ¥ Are they entitled to join the Railway Depart-
ment in a grade above the one for which non-techrical men are eligible ¥

Mr. P. B. Bau: (a) The relevant rule provides that an apprentice

will be examined and will be listed in order of merit on the results of the
fourth year’s examination, as well as of the examinations held durimg
the first three years of apprenticeship, taking also into account the
reports reccived during the course of the apprenticeship. It also pro-
vides that apprentices to the number of vacancies for which the selec-
tion was made in the first instance will be selected in direct order of
merit for a further period of training for two years, provided that they
have attained the qualifying standard, and the others will be discharged:
from their apprenticeship.

(b) The provisions in clause 7 of the Agreement have been corroctly
quoted by the Honourable Member.

(¢) The selection of apprentices for further training in 1934 was
made, as in previous years, on the basis of : (7) the results of the technical
school examination held at the end of each of the four 9- monthly sessions.
which comprise their theoretical training, (2) the Principal’s reports. on
the candidates’ genéral conduct, and (3) the Deputy Chief Mechanical
Engmeer s reports on their shop work duxmg each year of their period
of training.

(d) A minimum was prescribed by the East Indian Railway Adminis-
tration.

. (e) 1 presume my Honourable friend is referring to the Railway
Boand’s letter of the 19th July, 1934, to the Honorary General Secreiu;y
An,]uman.-l-lslalma, Punjah, Liahore. What was stated in the le‘ter wag,
that, six out of ﬁn ‘ten. apprentices hud attained the qualifying stagd:
and were selected in direet order of menrit.

L JIL‘\D B
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(f) and (g). I place on the table a statement gshowing the number
of persons recruited as Special Class Apprentices and the number seleoted
out of these for further training in the United Kingdom since the inaugu-
ration of this scheme in 1926-27.

(h) The apprentices in question are not debarred from appointment
in railways if vacancies for which they may be suitable exist. 1 am not
very clear as to the meaning of the second part of this question ; but the
technical training received by these young men will naturally give thelgs
preferential claims over non-technical men for posts for which these quali-
fications are necessary.

Statement showing the number of special olass Appre{rtices recruited for training
the Mcchanical Engineering and Transportation (Power) Departmenis of State
Kailways and sent for training in the United Kingdom.

Year in which Number of
some of the apprentices sent
Year Number of apprentices to United Remarks.
of apprentices | weresent for | Kingdom for a
recruitment. recraited. - further further period
train- of training for
ing. 2 years.
1027 .. .. 6 1931 4
1928 .. . 10 1932 8
1829 .. .. 12+ 1933 *7 * 3 more were
" granted [y
scholarship of
£200 per annum,
1030 .. .. 12 1934 6
1081 .. .. t12 o $8till under train-
ing at Jamalpur.
1032 .. . t6

Dr. Ziauddin Ahmad : May I ask whether the examination at the
end of the fourth year, the second period of training, as provided in the
Regulations was ever held ?

Mr. P. R. Rau : Sir, I understand that no written examination was
held. Whether an oral examination was held or not is not quite clear
from the report of the Agent of the East Indian Railway.

. Dr. Ziauddin Ahmad : I should like to know whether no examina-
tion was }ge.ld.. and the selection was made on the results of the third
year examination—which is contrary to regulations !

Mr. P, B. Rau : I have just explained that my information is that
no written examination was held. As to whether an oral examination
was held or not is not quite clear from the report which we have had
from the Agent of the East Indian Railway.



QUESTIONS AND ANSWERS, 1743

Mr. 8. C. Mitra : Was there a written examination held at the end
of the first three years ?

Mr. P. B- Rau : Four examinations were held, one at the end of each
term of nine months, ‘

Mr. 8. 0. Mitra : May I take it that in the other three cases there
were written examinations as well as oral ?

Mr. P. R. Rau : I think so, Sir.

Mr. 8. C. Mitra : Is it a fact that at the end of the fourth year there
was no examination ?

Mr. P, R. Rau : There was no written examination, I understand.

Mr. 8. C. Mitra : But there was some examination held at the end
of the fourth term. May 1 take it there was no examination—neither
written nor oral, at the end of the fourth year ¢ . .

Mr. P. R. Rau: I am not sure whether an oral examination was
held or not.

Mr. 8. 0. Mitra : May I take it that if there was not even an oral
examination, then the purpose of the regulations has not been followed ?

Mr. P. R. Rau : Sir, if there was no oral examination, as to which
I am not quite sure, it looks as if the rules have not been literally
followed.

Dr. Ziauddin Ahmad : May I ask if the Railway Board make a
selection of the candidates without even having any information as to
whether the qualifying examination was or was not held ¢

Mr. P. BR. Rau: We had plenty of information already on the capa-
cities of the candidates based on the results of the first four examinations,
the reports we have had about them from the Chief Mechanical Engincer
about their shop work, and so on. ' '

Dr, Ziauddin Ahmad : But the regulations provide that there should
be some examination—written or oral doés not matter—and on the
results of that examination the Railway Board must make their final
selections. In this case they did not carry out the regulations ; that is,
no examination of any kind, either written or oral, was held at the end
of the second period, and in spite of that the Railway Board made their
sclections ¢ '

Mr. P. R. Rau : I do not admit that that is contrary to the regula-
tions. The fact is that we had sufficient information at our disposal to
place the candidates in the relative order of merit, but T may add that
these questions have been raised by some of the candidates in repre-
sentations to the Government of India which are under consideration.

Dr. Ziauddin Ahmad : With regard to the question of pass murks,
the minimum required is fixed by the Agent § Am I correct ?

Mr, P. R. Rau : Yes, Sir. The minimum was preseribed by the East
Indian Railway Administration.

Dr. Ziauddin Ahmad : May T know if these pass marks are fixed
from year to year or definitely for all time ?

Mr. P. R. Rau : They must be fixed, Sir, definitely until they are
altered. ,
L337LAD

nl
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Dr. Ziguddin Ahmad : What are the minimym pass marks—40, 45
or what ?

Mr. P. R. Rau : I understand the East Indian Railwa Admmlbtla-
tion have fixed 70 per cent. and over for lonours, 50 per ¢ent. and over
as the minimum for the first division, 30 per cent. and over for the second
division. Candidates getting below 30 per cent. are supposed to have
failed.

Dr. Ziauddin Ahmad : Is it not a fact that the percentages that are
given there show that the candidates passed in the second division in
the third year examination 1

Mr. P. B. Rau : My Honourable friend forgets that it is not a purely
qualifying examination. The Government of India’s regulations” were
qulte clear on the point that only the number of candidates eorrespond-
ing to the number of vacancies were eligible for being sent for further
training. There were six vacancies, and origi.nally twelve were selected
for being trained in the first four years in India. Thereafter, at the
end of four years, only six were sent for further training.

Dr. Ziauddin Ahmad : May I ask whether it is not a fact that about
12 persons were selected in the first instance and they were paid Rs. 100
a month at the expense of the poor tax-payer of India, and at, the end
of theu; training the examination became a competitive examination and
you selected 'only sn men ?" Is"it not a fact that this is a wastagc of
the Indian tax-payer’s money ¢

Ml' ? R. }au That is a matter of opinion. If it is a question of
having six vacancles to ﬁll at the end of six or seven yeq,rs and if yon
take on]y six candidates in the beginning, then it is quite likely that by
the end of the pemod of’ trammg you will be Ieft with only ‘three or
four.

" Dr. Ziauddin Ahmad : May I ask, whether ‘it is not only the waste
of the publlc money but to deprlve these candidates of their career if,
alter giving them four years’ training and paying them during thls
period at the rate of Rs. 100 a month, you simply tell them : ‘‘ You go
out though you have passed '’ 1

Mr, P. # ga.luv : But they have received valuable training.

Dr. Ziauddin Ahmad : May I ask what is the value of this training
when the Railways themselves do not recognise it and do not consider
them fit for employment ?

u: R. R. Rau : I am sure that if there are suitable jobs in the Rail-
ways for these traincd people, they would get them.

Mr. D. K. Lahiri Chaudhury : May I ask why the examination was
not héld when the quota of marks is fixed for different divisions ?

Mr. P. R. Rau: My Honourable friend has not been listening
atteutxveb 1 said’ ‘that four examinations were held ‘during the perlod
of training of these candidates.

Mr. 8. C. Mitra: Am I correct in- -saying that Government take
only as many candidates as there are vacancies or there is a possibility
of such vacancies 1 If so, what do they do. with the other candidates
who are left out but who have pa.ssed the examinations *

" MF. P. R. Rau: They are discharged from the apprenticeship.
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M 4 & Whitfa | WHY the Govétiiment o fiot tkeé stépis to provide
for them ih Indid or dtterhpt to provide them with ediployment i b
Company-managed Railways, especially in view of the faét that so mue
of public money has been spent on their training—Rs. 100 a month for
a period of four years t

Mr. P. R. Rau : Theéy tén BE diveh job§ Fof whith théy are deemed
fit, and, I am sure, Rdilways will take into consideration the fact that
they have received training for four years il railway workshops when
they make tllpil_' selection.

Maulvi Muhaniinad S8hafee Duoolli : May I ask how many of them
have‘beep discharged this year ?

Mr. P. R. Rau : Four, Sir.

SALE OF RAILWAY STALLS - ON THE GREAT INDIAN PENINSULA RAILway.

728. *Dr. Ziauddin Ahmad : (a) Is it a fact that the Chfef Traffic
Manager of the Great Indian Pepinsyla Railway has issued a circular to
the, Divisional Superinténdents thdt Railway stalls should be sold to the
contractors »

.. (b) Was this order issyed after the, debate in this House and the
promise of the Railway Member to refer the question ..ve‘ndors, refresh-
{

of
ment rooms and stalls to the Local Advisory C;immiaé
M. P B Rau: (¢) The Agent, Great Indian Peninsula Railway,
bas reportéd that no suech cireular hds been issuéd. .
(b) Does not arise.

APPOINTMENT OF GUARDS IN THE DiNarore Division; Ealr Inorin
RAmwaY. '

729, *Sardar G. N. Mujumdar : With reference to the reply giver;
to the starréd question No. 2 of the 16th July, 1984, regarding appointt
ment of guards in the Dinapore Division; East Indian Railway, will Gov-
ernment please state : o :

(i) whether the Anglo-Indian Fireman dnd. the Anglo-Indjan
Shunters had passed the examination for posts of guards ;-
if so, when and where ; - o

(71) whether they underwent & eourse of  Transportation at
the Transportation School, Chandausi ; if so, when and with

. Yﬁ'hﬂt r'ék\l]]; ; dﬁ 1 A

(v4i) whether any Indian Driver, Fireman, or Shunter, roceived the
same treatment as these Anglo-Indians ; if not, why not ?

Mf. P. R. Ralu: T have edlled for the information and will lay a
reply on the table of the House in duye course.

4y . . Y . . . PN

INFORMATION ABOUT MATTERS WITHIN THE PROVINCE OF THE LocAL
RAILWAY ADMINISTRATIONS.

730. *Sardar G. N. Mujumdar : Is it a faet that Government

inforited this Housé in reply to a supplementary question fo jestion;
No. 3 of the 16th July, 1934, regarding mal-sdministration in the Dinapore

_have
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Division, East Indian Railway, that these questions ordinarily relate to
matters which are within the provinee of the local ‘administration ¥ If
80, will Government please state :

(2) whether there is any legislative body other than this House
competent to obtain information about matters within the
province of the local administrations ;

(b) whether the local administrations directly lay information
before this House, and

(c) what the procedure is to obtain information from the local
administrations by Members of this House ?

Mr. P. R. Rau : The reply to the first part of the question is in the
affirmative. The reference was to the various questions put with regard
to the Dinapore Division of the East Indian Railway.

(a) Yes, my Honourable friend has forgotten the Council of State.

(b) No.

(¢) The very large number of questions on an infinite variety of
subJects and of very varying degrees of importance that I answer every
day in this House, is, I believe, a sufficient answer to this question.

Pandit 8atyendra Nath 8en : May I know if Dinapore has made a
name for mal-administration during recent years {

Mr. P. R. Rau : That is my Honourable friend’s opinion, apparently.

Pandit Satyendra Nath 8en : Is it not a fact that quite a large
number of complaints have been placed before this House regarding
Dinapore and that this is not the case with the other Divisions ?

Mr. P. R. Rau : It is possible to draw various inferences from the
fact that a large number of questions are being asked with regard to a
particular subject from particular Members of this House. (Laughter.)

~—-

Hzap TickeT CoLLECTORS IN THE MORADABAD D1visioN or THE EAST INDIAN
RaILway.

731, *8ardar G. N. Mujumdar : With reference to the statement
laid on the table of this House on the 18th July, 1934, in reply to question
No. 450 of the 13th March, 1934, will Government please state :

(¢) whether the rank of Ilead Ticket Collector is lower than that
of Assistant Head Ticket Collector ;

(4i) the name, the date of confirmation, the rate of pay and the
post held by men senior to old Head Ticket Collectors prior
to the appointment of Assistant Head Ticket Collectors ;

(474) the rate of salary on which the temporary staff of the crew
system on abolition was appointed on the 1st June, 1931 ;

(1v) whether the present Assistant Head Ticket Collectors were
temporary ; if so, how they are treated as semor to per-
manent staff 1
Mr. P. R. Rau: (i) No.
(#8) amd (). Government : have no information. Promotioms and
determination of relatlve semority in these ranks are thhm the competence
of ‘the :Agent. e ; ;

~
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(#s) I lay a statement on the table giving the scales of pay in force
from the 1st June, 1931, pay in %0

Statement.
Chief Inspectors .. A~ PP
Inspeotors Grade I .. . .. ;. 200—10—220
Inspectors Grade II .. . . v 150—10—190
T.T. E.'s Grade I .. . . .o 70—5—98
‘T.T. E.'s Grade IL .. . . .. b85—3—64
Hd.T.C.'sGrade I .. . . . 200—10—220
‘Hd. T. C.’s Grade 11 .. .. .. .. 180—10—190
Assistant Hd. 7. C.'s. .. .. . .o 110—5—140
T.C.’s GradeI .. . . . v 70—-5—95
T.C.’sGrade II .. .. . . .. b55—3—64
T. C.’s Grade III. o . .. e 87—3—52
Lady T. C.’s. . .. e .. .. 16—5—120

UNDER-WRITINGS OF THE SHARES OF THE RESERVE BANK.

732.*Kunwar Hajee Ismail Ali Khan : Are Government considering"
the question of under-writing the shares of the Reserve Bank in various
centres in India ¢ If so, will banks and recognised share brokers be
pennitted to under-write the shares ¢

The Honourable Sir James Grigg : The Government of India are
not directly concerned with the guestions raised by the Honourable Mem-
ber. They will doubtless be considered in due course by the authorities
of the Reserve Bank.

Dr. Ziauddin Ahmad : May [ ask, Sir, whether the first allotment
of the shares will he done by a Committee of the House or by the Govern-
ment themselves ?

The Honourable 8ir James Grigg : My recollection is that there was
a provision in the Reserve Bank Act that two Members of this House
should be appointed to assist in thé allotment of the shares.

Mr. 8. 0. Mitra : Are Government going to take any steps to get
the two associate members selected by the House before the House is dis-
solved ? '

The Honourable 8ir James Grigg : In due course, yes ; but it is not
proposed to take immediate steps.

RerresaEr Course AT Kor LAKEPAT, NoRTH WESTERN RAILWAY.:

733, *Pandit Satyendra Nath Ben : Is it a fact that the Refresher
Course at Kot Lakhpat, North Western Railway is intended to refresh
the memory of candidates and that no candidate is pound to pass any
examination relating to that course for the continuity. of his services !

Mr. P. R. Rau: I would refer the Honourable Member to the in-
formation I laid on the table of the House on the 18th July, 1934, in rgply
to part (a) of question No. 576, asked by Rao Bahadur M. C. Rajsh, on “
the 3rd April, 1934.
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. CPFTRMATION 0P TEMPORARY RTAFF ON THE NorTH WESTERN RAILWAY..

734. *Pandit Batyendra Nath 8en : Is it a fact that the Local Rail-
way Authorities of the North Western Railway engaged temporary staff,
and their confirmation was based on passing a department_al suitability
examination, exempting them from the condition of passing the Resfresher
Course at Kot Lakhpat or Lyallpur ? If so, why * If so, will Govern-
ment be pleased to state the reasons as to why the Refresher Course
examination which was an additional one was fixed as final for the tempo-
rary clerka and failures in it were discharged 1

Mr. P. R. Ran : I have called for information and will lay a reply
on the tahle of the House in due course.

PosTs or QONxROLmns IN THE MORADABAD DivisioN, East INDiAN RATLWAY.

735, *hrdar G. N. Mujumdar : (¢) Is it a fact that the posts of
Controllers in the Moradabad Division, East Indian Railway, are prized
posts reserved exclusively for the Anglo-Indmn commumty f If not, will
Government please state :

(1) whether any vacancy amongst the Controliers occurred during
the perind 1st January, 1923, to 31st July, 1984 ;.

(1) the names of the recipients of vacant posts during the said
period ;

(i11) the poste held bv the recipient prior to their appomtmeut in
the Control Office :

(sv) the pay. exclusive of any allowance, drawn last :
(v) the procedure adopted for such appointments ;

(vi{) the reasons under which no Indian Section Ceontroller wan.
appointed : and

(vit) whether the rights and privileges of Indian Seetion Controllers
were superseded by such direct appointments ; if so, to what-
extent and how Government compensated them, if not, why
aot ?

(b) Is it a faet that the posts of Controllers in the Moradabad Divis-
sion, East Indian Railway, are held by Anglo-Indians, since 1923 ¢ If not,
wm @overnment, please state the names, the community and the dafe of
uppointment of the holders of the posts since 1923 to date together with the
dates of appointment as Section Controllers ¢ ’

(¢) Is it a fact that the present Indian Section Controllen were.
superseded by the junior Anglo-Indians, when ever any vacancy amongst’
the Cantrollers, Meradsbad Division, East Indiar Rajlway, occurred ?
If so, why # If not, will Governmeny please state the names, the eom-

motity, and_ the dutes of appofutment of the Section Controllers since lst\
Jannary, 1923 till 31st July, 193¢ ¢

My P. R Rau: Gevernment regret they cannot umdertake to aolleed.

thg ipformation aaked fox _which covers a, pen;.\qd of nearly twelve years.

are, hgwever, enquiring into. the_substantial allegations of racial'

ghmc'ﬁ.mﬁio *&fﬂflw made in the question, and will lay a reply on the tahle u:.
e ¢
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PosT8 oF CONTROLLERS IN THE MorADABAD DrvistoN, East INDIAN RaiLway,

.. 136, *Sardar @. N, Mujumdar : (a) Have Government perused the
Llassified List of the East Indian Railway ¢ If so, will they please stute
the reasoms how and why supersessions amongst Rection Controllers,
Moradahad Division, occurred, vz, page 245 of the Classified List corrected
ap to 1st January, 1926, pages 126 and 127 of the Classified List corrected
up to September, 1929, and unpublished seniority list (eombined) of April,
1034 ¢

- (b) Is it a fact that whenever any vacancy amongst Controllers
oecurred, some Guards or others were imported in and appointed, instead
of promoting senior Section Controllers ¢t If so, why ¢ ‘
3 o?' P. R. Rau : Government have no information and are not pre-
pared to interfere in these matters of detail, but I have sent a copy of
the question to the Agent, East Indian Railway, for his information and
such action as he may consider necessary.

VAcANEY AMONGST CONTROLLERS IN THE MORADABAD DivisioN, Eas: INDIAN
RAILWAY. '
737. *8ardar G. §. Mujumdar : Is it a fact that a vaeancy amongst

Conirollers in the Moradabad Division, East Indian Railway, eccurred in
July 1934 ¢ If so, who was appointed, and what are his qualifications {

Mr. P. R. Rau : Government have no information,

EsTABLISHMENT OF A HicH CoURT IN TAE CENTRAL PROVINCES.

738. *Mr. 8. Q. Jog : (2) Will Government please state whether
they have received any proposals from the Government of the Central
Provinces in the matter of the establishment of the chartered High Court
in that provinee ¢ If so, have Government formed any definite views in
that respect {

(b) Is it not a faet that the sanction of the Government of Indiz is
neeessary for the establishment of such High Court. or whether it is
entirely in the power of the Local Government ¢

(¢) If Government have formed any views in this respect, wilix they
pletse state what will' be the position of Berar and what steps will be-
taken. tov safeguard the inferests of Berar !

The Honourable 8ir Henry Oraik : («) Yes. The matter is wnder
corresporidence with the Secretary of State.

(b) The sanction of the Secretary of State and of the Government 6f
ladia is required to the establishment of a High Gourt. '

(¢) The intention is to extend the jurisdiction of the High Court, if
and when established, to Berar under the Indian (Foreign Jurisdiction)
Order in Couneil, 1902.

Mr. 8. G. Jog : May I know by what process this High Court will
be esteblished, whether under the Letters Patent or by & Statute or by
any Bill in this House ? '

The Honourable Sir Henry Oraik : By Letters Patent.
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PROTECTION OF THE INTERESTS OF INDEAN SEIPPING.

739. *Mr. 8. G. Jog : (a) Are Government aware that -a regular
competition is going on between the foreign shipping interests and the
small Indian steamship companies plying on the coast of India ?

{b) Are Government aware that on account of this freight war the
Indian shipping concerns are working at a loss ¢

(¢) Is it not a fact that Government have received representations in
this matter from the shipping interests and the Indian Merchants Cham-
ber of Bombay, asking for Government intervention in the matter of
protecting the Indian shipping interests !

(d) Is it not a fact that in October, 1932, the Viceroy gave an assur-

ance to the deputation of the shipowners that their interests would be
protected in case of freight war ? ’

(e) Will Government please state the steps they propose to take for
protecting the interests of the Indian shipping interests, and when ¥

The Honourable 8ir Joseph Bhore : (¢) and (b). Government have
received representations to this effect, but they understand that the rate-
war started between the Conference Lines and the Asiatic Steam Naviga-
tion Company.

(¢) Yes.

(d) I am not aware that such an assurance was given by His
Excellency the Viceroy.

(e) The question is receiving the consideration of the Government of
India.

Mr. 8. G. Jog: Is the Honourable Member awarc that in the year
1932 a deputation waited upon His Excellency the Viceroy ?

The Honourable 8ir Joseph Bhore : I do not remember the exact

time, but certainly a deputation did wait upon His Excellency within the
last year or so.

Mr. 8. G. Jog : And the Vieceroy gave some sort of an assurance
that the interests will be protected ?

~ The Honourable 8ir Joseph Bhore : I was present at that interview,
but I cannot remember that any such assurance as that indicated by my
Honourable friend’s question was given.

Mr. Vidya Sagar Pandya : Have Government received any represen-
tation from the Malabar Chamber of Commerce about such competition on
the West Coast ?

The Honourable 8ir Joseph Bhore : I think it very likely that it has
been received.

PrROMOTION oF SECTION CONTROLLERS IN THE MORADABAD DIvVIsSioN,
East INDIAN RATLWAY.

740. *Mr. 8. @. Jog : (a) Is it a factrthat no SeotionControl.lerfe
(Rs. 200—10—300) holding appointment since Jily, 1824 and drawing-
maximum of their scale of pay, was ever promoted t,o‘d.t.he vacancy of a
Controller, Moradabad Division, East Indian Raitwdy ¢ 1f 50, ‘why, and
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will Government please state the proper avenue of promotion of a Section
Controller ¢

() IE the post of a Controller is a selection one, will Government
please state : - -
(i) when the selections were made ;
(#f) the name of the officers forming the Selection Boards ;

' (151) th% nzm:les of the candidates who appeabéd before each Selection
- oard ;

¢ (iv) the name of the applicants who applied for the posts and who
were sent for to appear before the Selection Boards ;

‘Y (v) the reasons, special, ordinary or extraordinary, if any, recorded
: by the Selection Boards on each appointment ; and

(vi) the reasons recorded by the Selection Boards on each dis-
qualification of Section Controllers ?

(¢) Is the Guard, appointed as Controller in July, 1934, an Anglo-
Indian ¢ If %0, was he ever punished for corruption, or removed from the
post of Section Controller and Assistant Station Master {

(d) Was the Guard, appointed as Controller in July, 1934, restored to
the post of Section Controller on expiry of his punishment ¢ If so, o
which date and by what authority ¢ :

(e) What wauas the position of the. Guard, appointed as-Controller
in July, 1934, amongst the Section Controllers on the 1st July, 1934, vn
.the 1st April, 1934 and on the 1st October, 1933, respectively ¢

(f) Will Government please lay on the table a copy of the proceedings
of the Selection Boards held to select for the appointments of Con-
trollers ¢ If not, why not ? '

Mr. P. B. Rau : Government have no information and are not pre-
pared to interfere in these matters of detail which are within the com-
petence of the Local Railway Administrations, but T have sent a copy of
the question to the Agent, East Indian Railway, for his information.

'

APPOINTMENT OF A GUARD A8 ON SPECIAL DUTY UNDER THE TRANSPORTATION
SUPERINTENDENT ON THE MORADABAD D1visioN, East INDIAN RAILWAY.

741, *Mr. 8. Q. Jog : Is it a fact that a guard, brother of a Traffic
Inspector, Moradabad Division, East Indian Railway, is attached to the
Transportation Superintendent on specjal duty ¢ If so, will Government
state 8 ) the nature of special duty, (1) whether there'is no Traffic Inspector
efficient to carry on the speciul work of time-tables, (i#7) whether any clerk.
was available, (1v) the rate of pay he is paid and from whieh cadre, and-
(v) whether it is not agninst the orders of the Railway Board that no staff
should be utilized for any other duty except his legitimate duty of the
class in which he holds an appuintment ¢ If so, what aetion has been.
tuken by the Railway Board on the disobedience of their orders ?

Mr. P. R. Rau: Government have no.information. These matters
are within the competence of the Agent and Government are not pre-
pared to interfere. The circumstances alleged in the guestion do not
justify the inference that the orders quoted have not been followed.
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ERNQURy 116 tiE STATE OF APFATRs th Tifk MorApaBat Division,
EasTt INDIAN RAILWAY, o ‘

742. *Mr. 8. G. Jog : Are Government aware of the height of favéurit-
ism and coercion prevailing in the Moradabad Division, East Indian Raif
way, und if so, do they propos¢ to hold &t i'xi'deﬁenaent afid impartial
enquiry into the state of affairs in the Moradabad Division * If not,
why not ?

Mr. P. R. Rau: Government have received ho complaints or
memorials from the staff that corroborate the allegations in this question.
They have sent a copy of the question to the Agent, East Indian Rail-
quy, to consider whether an enquiry or any other special action is neces-

ary.

Dr. Ziauddin Ahmad : Will Government be pleased to send the
questions asked about the Moradabad Division to the Agent of the East
Indian Railway and ask him to make a special enquiry in view of the
f¥ot that there are more questions ahout the Moradabad Division than
tﬁéré’ are #bout all the remaining five Divisions of the East Indian Raik
way

Mr. P. R Rau: I shall be pleased to do so.
SAFEGUARDING OF THE INTERESTS OF THE SMALL STEAMsHIP (OMPANIES.

743. *Mt, Rahinitoola M. Chinoy : (¢) Are Government aware that
What is known as a ‘‘ rate-war ’’ is going on between shipping companiés
engaged in the coastal trade of India ¢ If so, will Government be pleased
te state :

(4) the names of the contesting Companies ; and
(1) the causes of this ‘‘ rate-war '’ ? ‘

(1) Will Government be pleased to lay on the table a statement ghow-
fug the comparative rates of freight for the Coastal ports during the last:
five years !

(¢) Will Government be pleased to state whether they have received
#Y répresentations in this connection from small steamship companies;
drawingr their attention to this unhealthy competition resulting in crip-
pling the rescurces of small steamship companies t  If so, what steps have
@overnment taken, or propose to take, to safeguard the interebts of these
d@mall: stewinship eompanies !

#he Homourable Sir Joseph Hhore : (a) ‘Government have received
representations to the effect that a rate-war is in progress between {he
QOomference Lines and the Asiatic Steam Navigation Company. They
Imve no official information as to the causes of this rate-war, but it is to
be presumed that it has arisen from the desire of the competing comi-
pamies to increase or maintain their respective shares of the coastal
trade.

. (b) Engquiries are being made and a statement furnishing the in-
formation required will be laid on the table in due cotirse. A

(o) Yew. The qmestiom i# reeeiving the consideration- of the Gov-

ernment of India <
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ABoLiTioN oF TRAVELLING TicKET EXAMINERS' CADRE ON THE NORTH
: WESTERN RAILway.

744. *Sardar Sant 8ingh: (a) Will Government be pleased to
state whether the Agents of State Railways are empowered to initiate and
effect changes in the ‘ State Railways Open Line Code Volumes ’, without
obtaining previously the sanction of the Railway-Board ! 1If not, did
the Agent North Western Railway obtain any sanction from the Railway
Board to make alterations in para, 362 of the ¢ Open Line Code, Volume
I1°, while abolishing the Travelling Ticket Examiners’ cadre ?

(b) If the sanction, referred to in part (a), was obtained, will Gov-
ernment be pleased to place on the table of this House a copy of the letter
under which the sanction was accorded 1

Mr. P. R. Rau: (a) and (b). I would refer the Honourable Mem-
ber to the reply given by me on the 6th August, to question No. 351
put by Khan Bahadur Haji Wajihuddin.

MiLEAGE ALLOWANCE OF TRAVELLING TickET EXAMINERS ON THE NORTH
‘WESTERN RalLwayY.

745. *Sardar Sant 8jngh: (a) Is it a fact that after the transfer
of the Travelling Ticket Examiners to the cadre of the épecia] Ticket
Examiners, vide Agent, North Western Railway’s letter No. 815-K.|47,
dated the 26th May, 1932, the old Travelling Ticket Examiners (now
Special Ticket Examiners) have still to perform duties in the wmowing
trains as before ? If not, will Government be pleased to place on the table
of this House a copy of the working programmes of the old Travelling
Ticket Examiners (now Speciul Ticket Examiners) on the whole of the
Nprth Western Railway for the months of January to April, 1934 ¢

(b) 1f the old Travelling Ticket Examiners still continue to perform
the duties on moving trains, will Government please quote the rules under
which the Ageunt, Nerth Western Railway, has withdrawn the mileage
allowance from the old Travelling Ticket Kxaminers 1

(¢) Will Government be pleased to state the regulations and circum-
stances under which the Travelling Ticket Examiners were cntitled at
first to draw mileage allowance, giving precisely the nature of the duties
performed by them and the other posts which carry this allowanee and
why ?

(d) Are Government aware that the Travelling Ticket Kxaminers
have been deprived of 50 to 70 per cent. of their emoluments by the mere
transference of their cadre to that of the Special Ticket Examiners { Will
Government be pleased to quote any other instance where reduction by
such a proportion has been effected without consequent changes in the

nature of duties ?

Mr. P. R. Rau: (a) and (). The posts  of Travelling Ticket
Examiners were abolished and staff employed as such were offered and
aacepted posts of Special Ticket Examiners. Government understand
the duties of the two posts are not identical. Copies of the workin
programmes of Travelling Ticket Ixaminers are not available with
Government, and it is not considered that any useful purpose will be
served by ohtaining such copies and placing them on the table of the

House.
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(¢) This appears to have been the practice for some time on the
North Western Railway. Gévernment do not consider it necessary to
ascertain when and how it originated. The duties of Travelling Ticket
Examiners consisted in checking tickets of passengers in traims and
collecting the charges due from passengers found travelling without.
proper tickets. The other posts which carry mileage allowance are those
of the engine staff  Assistant or Conductor Guards, Brakesmen and in
some cases Road Van Clerks.

(d) As T have already stated in reply to part (a) of this questionm,
Travelling Ticket Examiners were not transferred to the posts of Special
Ticket Examiners and the duties of the two posts are not the same. The
latter part of the question does not, therefore, arise.

Sardar S8ant 8ingh : May I know whether it is a fact or whéther
it is not a fact that the duties of the two posts are identical %

Mr. P. R. Rau: I have just now stated that Government have been
informed that the duties of the two posts are not identical.

Sardar 8ant 8ingh : In what respects do the duties differ ¢

Mr. P. B. Rau : If my Honourable friend will put a question on the
notice paper, I shall be glad to obtain from the North Western Rail-
way a complete statement of the duties of the two classes and as to the
circumstances in which the duties differ.

Bardar Sant 8ingh : Is it not a fact that this question has been
pending for the last four years and a claim has been made by the
Travelling Ticket Examiners that the duties are identical ¢

Mr. P. R. Rau: The question has been pending mainly because my
Honourable friend persists in asking questions in this House. 1 &m
afraid, T cannot prevent him from doing that.

STRENGTH OF THE TRAVELLING TicKET EXAMINERS’ CADRE ON THE NORTH
WESTERN RATLWAY.

746. *Sardar BSant 8ingh : Will Government please state the sanc-
tioned strength of the Travelling Ticket Examiners’ cadre on the North
Western Railway, of each class and grade on the 31st May, 1931 ¢t

Mr. P. R. Rau:

Special class. Grade II. Grade I. Total.
Re. - Re. Res.

100—10—210  100—10—180 50—5—95 e
5 27 95 127

AGREEMENTS SIGNED BY TRAVELLING TicKET EXAMINERS ON THE NORTH
WESTERN RATLWAY.

747. *Bardar Sant 8ingh : (a) Is it a fact that on the abolition of
the Travelling Ticket Examiners cadre and its consequent tranafe_r to
that of the Special Ticket Examiners, the Travelling Ticket Fxaminers
were asked to sign new agreements ? ' ‘

() Does the signing of new agreements signify that the previous
service agreements are cancelled !
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(¢) If the reply to part (b) be in the affirmative, will Government
please place on the table of this House such agreements, together with the
list of old Travelling Ticket Examiners (now Special Ticket Hxaminers)
who signed them ? If no new agreements were required to be signed, why
are not the old Travélling Ticket Examiners entitled to the same mileage
allowance according to the old agreements and para, 362 of the Open
Line Code, Volume II ? ‘

Mr. P. R. Rau: With your permission, Sir, I propese to reply to
questions Nos. 747, 749 and 751 together.

1 have called for certain information and will lay a reply on the
table of the Ylouse in due course.

RerFusaL BY OLD TRAVELLING TICKET EXAMINERS TO ACCEPT THE OFFER
OoF SPECIAL TICKET ExaMINERS’ PosTs oN THE NORTH WESTERN RAILWAY.

746. *8ardar Sant 8ingh : (¢) With reference to the reply to Ques-
tion No. 474, will Government please state whether some of the old Travel-
ling Ticket Examiners of the several divisions refused to accept the offer
of Special Ticket Examiners posts on the abolition of the cadre ¥ If not,
will Government please lay on the table copies of the declaration, signed
by the Travelling Ticket Examiners of Rawalpindi and Multan Divisions,
for instance, for the information of this House 1

(b) Will Government please state whether Travelling Ticket Examiners
of other Divisions similarly did not communieate -their acceptance of
Special Ticket Examiners’ post offered to them from the 1st June, 1931 ?
If not, will Government please state how many old Travelling Ticket
Examiners of the North Western Railway actually aceepted this offer
and how many of them did not intimate their acceptance ?

Mr. P. R. Rau: (a¢) and (b). I have already informed the Honour-
able Member in reply to his question No. 474 referred to that Govern-
ment have been informed that all the men to whom the offer was made
accepted it. Government do not consider that any useful purpose will
be served by obtaining and laying on the table of the IHouse copies of
the ;eplies received from the staff in connection with the offers made
to them.

House RENT PAID TO CERTAIN SPECIAL TICKET EXAMINERS ON THE NORTH
WESTERN RAILWAY,

1749. *Bardar 8ant Singh : Is it a fact that the North Western
Reailway authorities have decided that the Special Ticket Examiners’ post
shonld not carry house-rent or rent-free quarters ¢ If so, will Government
please state the reasons for paying the house rent to some of the Special
Ticket Examiners in Multan, Rawalpindi, Ferozepore and Delhi Divisions
of the North Western Railway and for not paying the same to all the
Special Ticket Examiners who have previously held posts carrying
housc-rent allowance prior to the 1st August, 1928, vide Government’s
answer to question No. 1379, dated the 11th December, 1933 ¢

Dutiks or S8PEcIAL TicRET EXAMINERS ON THE NORTH WESTERN RAILWAY,

780, *Sardar Sant Singh : (a) Is it a fact that the Guards of the
North Western Railway are deputed to perform station duty ! If so,
what allowances are paid to them in such cases ?

tFor answer to this question, see ansWwer to question No. 747.
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(b) Were the Travelling Ticket Rxaminers ever put to work at
gations prior to the 1st June, 19311 If so, what allowanees werc ‘paid

to them on such occasions §

(¢) Will Government be pleased to state what difference there is
between (he duties of the present Special Ticket Examiners, working at
stations, and the old Travelling Ticket Examiners performing duties pripr
to the 1st June, 1931, at stations

Mr. P. R. Rau: (a) Yes. Mileage allowance is paid in  such
cases,

{b) Government have no information.

(¢) T would refer the Honourable Member to the information laid
on the table of the House in reply to parts (b) and (d) of his question
No. 472 asked on ihe 4th September, 1933,

House ReENT PAID TO CERTAIN TRAVELLING TicKET EXAMINERS ON THE NORTH
WESTERN RAILWAY.

1751. *8ardar 8ant Singh : (¢) Is it a fact that Messrs. :

1, Xhushal Chand I. 10. Mobammad Ali

2, Radha Kishan. 11. Barkat AMN.

8. Brij Lall. 12. Haveli Ram. .

4. Devi Dass. 13. Jagat Ram.

5. Rosbamber Daas. 14. Jewan 8ingh.

0. flukam Chand. 15. Mohan Lal

7. Lall Chand. 16. Abdul Rahman I
8. Abdul Rahman. 17. Khushal Chand II.
9. Abdul Asiz 18. Khushal Chand IIE.

were working as Travelling Ticket Examiners on the North Western
Railway on the 1st August, 1928 ¢

(b) If the reply to part (e¢) be in the affirmative, will- Government
be pleased to state if it is a fact that the first ten Special Ticket Kxaminers
are getting house-rent from the 1st June, 1931, the date on which their
posts were converted from Travelling Ticket Examiners into Special
Ticket Examiners ¢ If so, will Government please state why this house-
rent is withheld from the remaining eight men * Were they all in one
and the same list of Travelling Ticket Examinaers ¥ What are the reasons
for this differential treatment ?

GRACE TIME ALLOWED TO THE EMPLOYEES OF THE GOVERNMENT OF INDIA
Press, SiMLaA.

762, *Mr. D. K. Lahiri Chaudbury : (a) Is it a fact that ten minutes
grace timeé in attendance, enjoyed by the Press emplogees in Government
Presses, has been withdrawn and they are penalised for late att¢ndance,
even for one or two minutes, by deductions in their earnings or leave
account ¥

(b) Are Government aware that the Simla Government Press is
sitnated very far from main Simla and this being a hilly place, Press
employees. live at a distance of from two to.five miles from the Press,
having not been provided with Government quarters, and they find ne
cheup conveyance in Simla ¢ ‘ : :

tFor answer to this question, .see answer.to question Na. T47. '
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L) ,A.m Government prepared to reconsider the matfer and alicw
the grace timé to the Simla Government Press employees?

wing T;;o Honourable 8ir Frank Noyce : (a) The period of grace has been

withdrawn, but late attendances up to a limit of four per mens¢m o

be excused at the discretion of the Managers. Late attendances, w.

are due to unavoidable causes of a general and serious character, may

giﬁo be excused at the diseretion of the Mandgers withoit regard to the
niit mentioned above.

(b) Government do not copsxder that the.Simla Presq employeea a_re
subject to any specml hardshlps by reason of the locatlon of the Press

YN P
ey (€ ﬁovernment conszden,tw the,, bregent.. ortierq u.x, gard AP

grace time, whigh w (frem .after very oareful consuieratxon are fair
and reasonable and do not propose to modify them.

>4 P s .
REDUCTION IN THE Wonxmc; Tmz of¥ THE, INDUBTBIAL H.mns IN 'ru
GOVERNMENT oF INDIA PRrEss,

783, B D ﬁmﬂ hg Are Govérpitisht awdtd Hi
% hat b'(-eﬂ ei’lﬁeted th the #rrétit A mibly Sedsion fo réiiee the tidie of
the industrial hands from 60 to 54 hours in' & week ¢ It 80, will Govérn-
ment be pleased to state whether the reduction of six hours is to be made
up in the working hours or in the overtime attendance ?

The Honoursble Sir Frank Noyoe : If the Homoursble Member’s
enquiry refers to the hours of work in the Government of India Presses,
the answer is that the Government of India do not propose to reduce
the ordinary working hours which are 48 a week and that the provisions
of the new Act will he met by reducing the permissible maximum hourﬁ
of extra work from 12 to 6. .

Mr. D. K. Lahiri Chaudbury : The Honourable Member does no,t
seem to have given a reply to the latter part of the question which
reads :

‘¢ If so, will Government be pleased to state whetlmr the reduction of six houvs
i8 to be made up in the working hours or in the overtime attendance f '’

The answer which the Honourable Member gave was not clear.

The Honourable Sir Frank Noyce : My answer is perfectly clear.
I shall read it again :

.¢¢ If the Honourable Member’s enquiry refers to the hours of work in the Gov-
en;ment of India Presses, the answer is that the Government of India do not pro-
pose to rcduce the ordinary working hours which are 48 a week and that the pro-
visions of the new Act will be met by reducing the permissible maximum hours of
extra work—in other words, the overtime work—from 12 to 6.'’

Mr. 8. G. Jog : May I know whether the rules about working hours
will be applied to the Secretariat of the Government of India ?

. Mr. President (The Honourable Sir Shanmukham Chetty) : That
does not arise.

LEAVE DUE TO suspeoTED LEAD-PosoNING To THE EMPLOYEES OF THE
GovERNMENT OF INDIA PrEsS, SBrura.

754. *Mr. D. K. Lghiri Ohsudhury : (a) Is it a fact that under

tecent orders of Government all the employees of the Goverament

L337LAD c
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Presses are to be examined twice a year to sce whether they are affected
by Yeadipoisoning or not to avoid any compensatlon bemg given to any
employ ee !

“(b) Is it @ fact that some men of the:Sihila Government ‘Préss have
been sent out on leave under t’he doubt of lead-poisoning as reported by the
Press Doctor ?

(c) Are Governmeut aware that the men on leave on accou,nt of this
doubt are granted leave at their credit and special leave is not gllowed
as a result of which they are being put to a great loss in the matter of
leave whlch wiis accumulated for other purposes 7 ’

(d) 'Will Government be pleased to lay on the table a statement show-
ing the number of men on such leave and of those on leavé on clear signs
of lead-poisoning ; and to state the rules and amount payable to a workman
reported unfit for service on account of lead-poisoning, quoting any instance
of this nature in any of the Government Presses which caused Government
to pay any amount on this account %

The Honourable 8ir Frank Noyce : (a) The medlcal examination is
restricted to industrial workers who come into contact with lead or, lead
fumes snd is intended to prevent the occurrence of lead poisoning in the
Government of India Presses.

(b)) Yes.

(c).The kind of leave to be granted to press employeee in such cuses
is under the consideration of Government. -

(d) Three men are on leave from and‘ one is on change of duty
in the Simla Press under suspicion of lead.-poisoning. No one is on
leave on account of clear signs of lead- pmsomng Payment of com-
pensation is made in accordance with the previsiens,of the Workmen’s
Compensation Act. The total amount paid on this account during the
four years 1930-31 to 1933-34 has been Rs. 14.638 in seven cases.

TiME oF THE CLERICAL STAFF OF THE GGOVERNMENT OF INDIA PRESSES.

756. *Mr. D. K. Lahiri Chaudhury : (a) Is it a fact that the
time of the eclerical staff of the Government Presses is from 10 ae.M. to 5 p.M.
against the time 10 to 4 or 10-30 to 4-30 in all other Government offices
including the office of the Controller of Printing t

(b) 1s it a fact that the clerks of Government Presses submitted many
memorials in the past for the reduction of time to bring them to the same
foiting as the clerks of other officcs but their request was not granted for
reasons unknown ?

_ (¢) Are Government prepared to look into the matter and find their
way to grant them their request ? e

_The Honourable 8ir Frank Noyce : (a) The hours of attendance are
from 10 a.m. to 5 p.m. on Monday to Friday, inclusive of a recess interval
of half an hour, and from 10 a.m. to 2 p.m. on ‘Saturday, without a recess
interval. The hours of attendance in other Government of Thdia offices
are generally, I believe, from 10-30 a.m. to 4-30 p.m.. These are the hours
of attendance in the Controller’s office. .

(b) and (c). A petition was reeeived by, Government in 1921 from
the clerieal staff of the Government of India Press, Calcutta.. A petition
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was also ree¢ived by the Controller from the staff.of the GGovernment of
India Press, Delhi. These were rejected. I understand that further
memorials have recently been received by the Controller from the
clerical staff of the Delhi and Simla Presses. These memorials are
under the consideration of ihe Controller. ,

Non-Ossmnvmcn OF LAST SATURDAY As A H).IDAY IN THE GavsaNum
- or Inpia PRE33zS.

756. *Mr. D. K. Lahiri Ohaudhury : Is it a fact that last Saturdays
‘are not allowed in. Government Presses: but all other Government. offices
emyoy- this concession by turns.? '1f so, are Government. prepared to issue
necessary insiructions to the -Controller . of = Printing to instruct the
Managers of the (Government Presses to allow this concession by turw
classés after making adoqmrte' avmngements %0 that Govemment work may
not sufferf - - K -

'""The Honourable Bir Frank Noyoa The rule whmh apphes to the
Government of India Sécretariat is that the head of a department may
give the last Saturday of a summer month as a holiday, if there has been
no closed holiday :during the month, . This rule does not appIy to Gov-
ernment of India offices generally. It does not apply to ihe Presses,’
which have their own rules regardm" holidays. Government do not pro-
pose_to alter their present rules in"this respect.

IroN RACKS 0OLLAPSED IN T3r CENTRAL PunricattoN BRWCH ,

767. *Mr. D. K. Lahiri Ohaudhury : (a) Will Government stato
whether it is 8 fact that the steel racks heavily laden with. thousands of
Government publications stored in the Central Publication Branch collapsed
completely of late in two stock rooms of the office ?

(b) If so, will Government state the extent of damage caused thereby §

(e) 1Is it a faot that the Public Works Department and the firm of
Messrs. Godrej Boyee and Company who installed these racks opined that
the collapse was occasioned by the racks being filled with books be\,ond
their capacity from the point of v:ew of weight ?

(@) Is it a fact tha.t in one of these. rooms where the racks collapsed
the Posts and Telegraphs Section of the office was located ?

(e) Is it a fact that all the furniture used by the personnel of that
section was smashed to matchwood and splinters 7

(f) Is it a fact that the collupse has done considerable damwe to
official publications ¢

(n) What has been the expenditure for the clearance of debris
Have the racks been reinstalled ¥ If so. what has been the expenditure
on that account ¢

‘h) Is it a fact that the steel racks in other stock rooms are also liable

to collapse ¢

(i) Will Government. state whether it is a fact that the mdent pickers
and clerks have very often to work inside these racks ?

(i) Will Government state whether the strength of these racks l.as
been 1hioroughly examined by experts to prevent any catastrophe thet may
entail logs of human lives as a result of collapse !

L337TLAD o



T80 LRGINCATIVE ASSEMBLY. [21sT Ave. 1934.

11§ RofioutdBlé Bit Fratik Noyce : (a), (¢c) &nd (d). Yes.
., (b) and (p){( Apart from {he damage to the tacks, some tables atid
ehairs were broken.

(f) and (¢). No.

(g9) The expenditure on clearance of debris was Rs. 120. The racks
H4¥e beén ihstalled in' 6H of the store rooms, but information regardirg
the expenditure incurred on this account is not yet available.

- (R) and (j): The racks have beer inspected by a representative of
Medhs: ’ oyee and Company i company with officials, of the
Cgﬁtril Piblid¥ Workd Depttiient ahd 41l reasonbble precautions have

Beén tAEEH t6 pteveéttt other radkd fiom colldpsing.

DAMAGE 0F PUBLICATIONS 8TOCKED IN THE CENTRAL PusLicaTion BAANci.

758. *Mr. D. K. Lahiri Chaudhury : (a) Will Government . state
wilietlier it is a fact that the publicatiori§ stocked inthe.Qm&rsL?uhﬁgation

Beaneh aré mostly dmgh.ged by insec¢ts and the leather covers are deshaped?

. (b) 14 it a fabt tHAt the Cerifral Pablieation Branch has very often to
. @¢ountel complaints from the public and dgents for the supply of

d books ? _ o
{¢) Are Government gware that during the rains the records nd puk-
lications of the office became drenched in rain that oozed through the miary
leakages and holes in the corrugated roofs ?
(d) Are Governmeht aware that some of the walls of the Central
gu_blication Branch Office building are very weak and likely to tumble
own ?
_ (e) Will Government state the number of kinds of publications dis-
pobed of as waste paper in the course of the last four months ¢
(f) What is their total value on the basis of their published prices §

(g?) What is the amount credited to Government by their sale as waste
paper .
’P‘ (h) Will Government furnish comparative statistics of expenditure
on this account duyring the last four financial years {

The Honourable 8ir Frank Noyce : (a) No.

(b) No : such complaints are infrequent.

(¢) and (d). No.

(le) 507.

(f) Rs. 21,732,

(9) Rs. 93. L

() The value of all the publications destroyed as waste paper
according to their published prices was :

3

1

i Rs.
1930-31 .. .. 19,449
1931-32 .. .. 2,53315
1932-33 . L .. 458,743
19338-34 . L .. 82,379

B 7.63,886
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The saving which would have accrued to Goyernpuent if these copies had
not been printed would of course have heen only a fraction’ of this

amount.
INCREASE OF WORK IN THE CENTRAL PUBLICATION BRANCH.

769. *Mr. D. K. Lahiri Chsudbpry : (¢) Is it a fact that the
practice of entertaining men on daily wage basis was stopped under Gov-
ernment orders in the Central Publication Branch with effect from Febrp-

ary, 1934 {

(b) Are Government aware that the staff of the Central Publication
Branch are extremely overworked ¥

(¢) Isit a fact that the work of the office has gone on increasing while
no arrangements have been made for increase of staff to cope with the

work 1
The Honourable Bir Frank Noyoe : (a) Yes.

(b) and (c). No.
Stapr IN THE CENTRAL PUBLICATION BRANOH.

760. *Mr. D. K. Lahiri Ohandbury: () Is it a fact that the
Controller of Printing and Stationery in getting the move of the Central
. Publication Brgnch to Delhi sgnctioned committed” himself to the proposf-

tion that the move would dispense with the necessity for increase of staf ¥

(b) Are Government aware that the scourge of malgria in the regiop
where they have been housed exists with great virulence 1

(c) Are Government aware that most of the staff have to work on
holidays even on Sundays and after office hours and it hag heen practically
impossible. to maintain ‘the work up-to-date { o

The Honourable 8ir Frank Noyce : (a) Yes. .

(b) No. The locality is healthy except during the malarial npasbn
which, in Delhi, is usually of short duratiop. '

(c) The reply to the first part is in the negative. As regards the
gecond part, my information is that the work in the Central Publicatioy
Branch is more up-to-date now than it has been for a very long tige

past.

PersoNs DETAINED UNDER REGuraTioN III OF 1818 AND RELEASED SINGB
THE DISCONTINUANCE OF THE CIVIL DISOBEDIENCE MOVEMENT.

761. *Mr. Bitskanta Mahspatrg : Will Government be pleased to
state the names of those persons who were detained under Regulation TII

of 1818 but who have been released since the diseontinuance of the civil
disobedience movement 1

The Honourable : Four State prisoners have been
released, namely, Qaiﬁiir A%“ﬁ%a’h an, Saadullah 'Khan, Kheali Ram
Gupt and Bhag Ram.

Mr. Sitakania ﬂw‘ N : ;E their releage any connection with
the suspension of the m?‘ﬁim, gsig'mé Movement. e

.
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The Honourable 8ir Henry Oraik : In two cases it has some con-
nection.

JupeMENT BY THE HONOUBABLE Mm. 8. K. Sinua, CHier PrEsmENcY
MAGISTRATE, CALCUTTA, AGAINST MR, HALES, A MEMBER OF PARLIAMENT,

762. *Mr, 8. C. Mitra : (a) Is it a fact that questions wefe asked in
the Hoise of Commons regarding the judgment passed by the Honourable
Mr. S. K. Sinha, the Chief Presidency Magistrate, (aleutta, against
Mr. Hales a Member of Parliament ? ' T

(b) Will Government be pleased to place on the table all .comruni-
cations that passed between the Government of India and the Seeretary
of State on the subject ¢ If not, why not ¢

(¢) Are Government awarc of the public feeling that the Govera-
ment of India in this particular case went against the Magistrate because
he is sn Indian who had the temerity to pass strong judgment against an
European Member of Parliament ?

(d) Will Government be pleased to state the percentage of cases in
which judgments passed hy European Presidency Magistrates have been
superseded by higher authorities and High Courts ?

" (e) Will Government be pleased to state how such percentages com-
pare with the percentage of cases where judgment of Honourable
Mr, Sinha have been revised by higher authorities and High Courts ¢

, (f) Do Government propose to uphold the prestige of the Indian
Magistracy and Judges by supporting the conduct of their officials in such
cases where they passed independent judgments irrespective of -whether
the persons concerned are Members of Parliament or private individunals ¢

(g) Are Government aware of the Indian public opinion extolling
such magistrates who pass independent judgments against a Member of
Parliament ! If not, do they propose to enquire into the matter 1 If not.
why not ? ’

The Honourable 8ir Henry Craik : (gz) Yes.

(b), (c) and (f). The Government of India recently received from
the Secretary of State copies of questions and answers in the House of
Commons on the subject together with a request for a report on the
facts from the Government of Bengal. I place on the table copies of
those questions and answers from which it will be seen that the ques-
tion whether there is a case for enquiry is a matter for the considera-
tion of the Government of Bengal. The Local Government’s report is
awaited.

(d) and (e). The information is mnot readily available and T am
vot prepared to ask the Government of Bengal to collect it.

(g) I have seen some criticisms in the Press on the questions asked
in the House of Commons.

Question No. 35, dated 24tk July, 1034,

Mr. Hall-Caine—To ask the Secretary of State for India, if he is aware that
many scrious complaints have been made agaimst the unfair .decisjons of the 1llgnonr-
able §. K. Sinha, the chief presidency magistrate of Cgleutta, suth as’ the bullying
‘of witnesses, and the unfair treatment of counsel, resulting in many applications for
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the transference of cases to another court ; and will he:iake arrp.ngemefltq for a
searching inquiry to be made with the least possible delay in the interests of British
eubjects residing within the jurisdiction of the chief presidency magistrate.

Question No. 40, dated £4th July, 1984.

Mr. Wedgwood.—To ask the Secretary of State for Indin, whother his attention
has been directed to a charge, proved to be fulse, made by the Calentta Chief
Presidency Magistrate against the Honourable Member for Hanley, a charge for
which, on appeal being made to the Caleutta High Court, the magistrate was severely
censured by the high court judges ; and whether an inquiry will be made into the

magistrate’s conduct.

Answer to Mr. Hall-Caime's guestion No. 38 and Mr. Wedgwood’s questina No. 40,
L datcd the 24th July, 1934.

Mr. Butler~—I will reply to questions 38 and 40 together.

I have seen n report in the Press that the findings of the Chief Presidency
Magistratc, Calcutta, in the case mentiomed by the Right Honourable Member for
Newecastle-under-Lyme were criticised by the Caleutta High Court. I have mno
information regarding the complaints referred to in the other question.

The question whether there is a cuse for inquify is u mattor for the comsiduration
of the Government of Bengal. . : i

Supplementary Questions.

Colonel Wedgwood—May 1 ask whether magistrates are entitled to maks serioua
charges against Members of this House with imnpunity, more particularly when those
charges are proved to be entirely unfounded ?

Mr. Butler—I have only hitherto seen a Press report of this mattor. If the
Honourable and gallant Member so desires I am ready te ask for a report from
India on the facts. Naturally, I congratulate the Honourable. Member for Hanley
(Mr. Haier) on his appeal.

Colonsl Wedgwood.—Will the . Honourable Gentlomen remember that it is the
business of the Government, if T may say mo, to defend the homour of this House ¢

Uy, Miochael Beaumont—Is the Honourable Gentleman awdre that at the time
when the strictures were made they caused comsiderable comment in India, and did
a great den) of harm to this House in India, and will he .give this matter his most
careful consideration with a view to seeing whether anything 'can be dome to dcfend
the honour of this House ! ) ‘

Mr. Dutler—I have already informed the .Honourable and gallant Gentlemnan
who put the question that I am willing to ask for a report on the facts. The question
of whether a further inquiry arises on the facts is a question for the Govornment of
Bengul. In reply to the Honourable Member for Aylesbury (Mr. M, Beaumont), I
have ,lal,rendy said that I am. glad the Hemourable Member for Manlsy won his
sppeal,

Question No. 23, dated 25th July, 1934. ;

.. . My, Herbert Williams,—To ssk the Secretary of Btate for Indis, -vhether. he is
aware that in the case of Rabindra Nath Dhar versus the King Emperor, in the
Oalcutta High Court, the appelant’s counsel accused the Honourable 8. K. Sinha, the
Caleutta Chief Presidency Magistrate, of tampering with the records and inter-
polating certain words in evidence not previously recorded ; and will he make repre-
sentations ‘that inquiries should be institated imto the allegations made against tho
said magistrate. . .

Answer to Mr. Herbert Williams’ question No. 23, dated 25Ih July, 1984.

Mr. Butler—I have no informatian about this case and I have nothing to add
to the replies given to the Right Homourable the Member for Newcastle-under-Lyme
and the Honourable Member for East Dorset yestesdsy.

. ‘séppkmt({ry. Questions.
Mr. Williaoms—Is it not the ease that there have been a great number of
complaints against this magistrate, and, in view of that, is my Honourable friend
eonnidering whether he should take any action f



1764 LEGISLATIVE ASSEMBLY. [21sT Ave. 1934.

Mr. Butler—As I informed the Right Honmourable and gallant Member for New-
castle under-Lyme and my Honourable Friend the Member for East Dorset yeaterday,
we have undértaken to make an inquiry into the facts, and, until we have received thut
report, I think it would be unwise to come to any decision.

Question No. 60, dated 26th July, 1934.

Mr. MoEntee—To ask the Secretary of State for Indig, if he will at the earliest
opportunity institute an inquiry ss to the alleged serious irregulariticy in the ad-
ministration of justice in Caleytta polic court by the Honourable B. K. Binba, Chiif
Presideucy Magistrate, particularly in regard to the large percentage of “appeuls to
the High Court where his decisions have been reversed.

Answer to Mr. MoEntes’s question No. 60, dated £6th July, 1934.

Mr. Butler—I have nothing to add to the answers given to the Right Honourable
the Member for Newcastle-under-Lyiie and the Honourable Member for East Dorset
on the 24th July.

Supplementary Questions.

. Mr. McEntce—What is the actual percentage of cases heard by the Chief
Magistrate which have been reversed on appeal {

Mr. Butler—I have not that information. Perhaps the Honourable Member will
put down a question.

Mr. McEntee—Have 76 per cent. of these cases in fact been reversed t
. Mr. Butlcr.r-—l have informed the Honourable Member that I have no informa-
tion op the aubject.

Major Jesson.—Is not this gentleman now in London and could he not be taken
to thé Indin OMce and taught his duties ? ‘ : it

. Biwap Behadur A. pawami Mudpliar : Is there gny peeuligr
privilege for a Member of Parliament when bhe visits this country, with
teference o criminal proceedings -

The Hanoprable Bir Henry Craik : None that I am aware of.

Diwan Bahadur A. Ramaswami Mudaliar : Does the Honourable
Member realise that in the questions that were asked in the House of
gog‘i'grgpg;s, a spggestion to that effect was conveyed by the ques-

oners

The Honourable 8ir Henry Oraik : I have got the questions and
answers here, but I do not remember any suggestion to that effect, and
I do not think there was any such suggestion.

giwan Bahadur A. Ramaswami Mudaligr : On what subject does
the Honourable Member expect a report from the Bengal Governmenf
with reference to this issue ¥

The Honourable &ir Henry Oraik: On the matters raised in the
questions in the House of Commons,

Mr. 8. 0. Mitra : Do Government realise that if they take special
interest in the chse of Members ¢f Parliamept and other high per-
gonages and ask for an Qiﬁi;pgtion_'#dni“ the Local Goyernments or tﬁ
Magistrates, as they are doing, in the case of Mr. Hales, M.P., it wi
interfere with the independence of the Magistrates and Judges in
India who will hesitate to pass i?‘{w@nde&s' judgment on these high
personages 1 B T T

4
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The Honourable 8ir Henry Oraik : No, Sir: the Government of
India are not tg!:ing a special interest in this case, but they weré
asked, in consequiénCe “of ''quéstions and ' answers’ in the House of
Commons, to request the Bengal Government to furnish a report.

Diwan Bahadur A. Ramaswami Mudaliar : On what subject ?

The Honourable Sir Henry qu.l;\: On the subjects raised in the
questions in the House of Commons w ich T am laying on the table.’

Diwan Bahadur A. Ramaswami Mudaliar : But do not the judg-
ment of the High Court and the judgment of the Chief Presidency
Magistrate taken together furnish all the information that is available
with reference to the case ?

The Honourable 8ir Henry Oraik : Very likely it does, but 1 have
not yet seen the judgment of the High Court. I have only seen ope
sentence of it quoted.

Diwap Bahadur A. Ramawami Mudaliar : Is my Ilonourable
friend not aware that any inquiry into this matter or any explanation
taken from the Magistrate will have a very deleterious effect on the
nature of the judgments which Indian Magistrates will hereafter give
with reference to cases like this where either a European is an accused
or, even more, 8 Member of Parliament is an accused ¥

The Hongurable §ir Henry @raik : T am not aware that there is any
intention of calling on the Magistrate for an explanation. We have
merely asked the Government of Bengal for a report on the facts of
the case.

Mr. H P. Mody : Have Members of Parliament got any other
privileges besides that of making silly speeches t (Laughter.)

The Honourable 8ir Henry Oraik: Yes, Sir, they have -certain
privileges. I understand the traffic is stopped for them in the streets.

Mr. H. P. Mody :.In India?

The Honourable 8ir Henry Oraik : No, when they cross Parliament
Square. (Laughter.)

8ardar 8ant Bingh : Will the Honourable Member take similar
steps in asking for a report from the Local Governments when g
Member of the Assembly is placed in the same position ¢

Mr. President (The Honourable Sir Shanmukham Chetty) :
That is a hypothetical question.

The Homourable 8ir Henry Craik : I trust that contingency will
never arise. - :

Sir Gownsji Jehangir : The Honourable Member savs he has asked
for a report from the Government of Bengal. So far as T recollect,
the insinuation in the questions asked in the House of Commons was
that this particular Magistrate was prejudiced against Englishmen in
partipular‘ How is it possible for the Government of Bengsl to report
as to whether the Magistrate is prejudiced against a certain community
or not, and what rgport can the Bengal Government giye on the sort of
questions that were asked in the House of ,C.omm_onsf :

The Hopourable 8ir Henry Oraik : So far as T have read the ques-
tions asked in fhe Hoiise of 'Commons, tHere ‘wa# no sp’ggestioig of Tacial

Temmwr
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prejudice of that kind. And even if there were, I do not' see why the
Local Government should not be able, out of their own knowleédge of
the Magistrate’s character and record, to say whether there was any-
thing in them or not.

8ir Cowasji Jehangir : 1f the Local Goyernment had any, suspicion
that the Magistrate was anti-British or anti-Hindu or anti-Moslem or
anti-Christian, they ought not to have kept him there as a Magistrate.
It must be presumed that they have no such suspicion from the fact
that they have allowed him to stay in that responsible position.

The Honourable Sir Henry Craik : I quite agree with the Honour-
able Member, but as a matter of fact 1 cannot find that there is any
hint of any such prejudice on the part of the Magistrate in any of the
questions asked in the House of Commons.

8ir Cowasji Jehangir : If the Ilonourable Member will read the
questions and answers, I think he will find that there iy ‘a very strong
insinuation throughout the questions that this particular Magistrate
was malicious in his judgment.

Mr. President (The Honourable Sir Shanmukham Chetty) :
Actually the question was this :

““To agk the Secrctarv of State for India, if he is aware that many serious
complaints have been made against the unfair decisions of the Honourable 8. K.

Binha, the Chief Presidency Magistrate of Caleutta, such as the bullying of witnesses,
and the unfair treatment of counsel ’’, ete,

That was the charge against the Magistrate.
8ir Cowasji Jehangir : There are many supplementary questions.

The Honourable 8ir Henry Craik : There was no suggestion of
racial prejudice.

8ir Cowasji Jehangir : But what report can the Bengal Gavern-
ment give ! If they have no confidence in the man, he should have

been got rid of. It is clear they have confidence in h:m, because they
allow him to continue.

The Honourable Sir Henry Oraik : I would suggest that we await
the report of the Government of Bengal.

Mr. Gaya Prasad 8ingh : Do I understand that, before the Govern-
ment of Bengal submit their report. they will ask the Magistrate why
he passed the sort of remarks which he made or the sort of judgment
which he wrote ?

The Honourable 8ir Henry Oraik : We have not made any sugges-

12 Noox. tion that that should be done: but that is a matter

within the diseretion of the Government of Bengal.

If they think it necessary to take the Magistrate’s explanation, they

will presumably do so. If they know from the Magistrate’s previous

record and character that the allegations made against him are unfair,
they will presumably reply to that effect out of their own knowledge.

Mr. K. 0. Neogy : Will the Honourable Member be pleased to lay
the report of the Govérnment of Bengal on the table when it is recexved ?

The Honourahle Sir ‘Heunry Craik: T will conslder that wﬁen I
receive the report.
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Mr. Jaéa.n Nath Aggarwal ;: Does the Honourable Member realise
that an inquiry like this is likely to have serious effects on the
independence of the magistracy in this country ¢

The Honourable Sir Henry Craik : I take it that the inquiry will
not be a public inquiry : there is no suggestion that it should be publie.

Mr. Jagan Nath Aggarwal : That is right, but even a private
inquiry of this kind may have serious effects on the independence .
the Magistrates ! :

The Honourable 8ir Herry Craik : No ; T do not apprehend that
result at all.

Mr. Jagan Nath Aggarwal : May | suggest to the Ionourable
Member to see that that undesirable effect is not produced by this
inquiry ¢

The Honourable 8ir Henry Craik : All we have asked the Govern-
ment of Bengal to supply is a full statement of the facts together with
the views of the Local Government as asked for by the Secrctary of
State.

Mr. Jagan Nath Aggarwal : Quite so ; but would not an inquiry
create an impression that an adverse judgment on a high placed gentle-
man has brought the Magistrate into trouble ?

The Honourable Sir Henry Oraik : As I say, I do not see why it
should have that'result. On the other hand, serious allegations have
been made by presumably .responsible persons against a Magistrate
serving under a Local Government, and surely we must ascertain what
the facts are and what the views of the Local Government are. We
cannot allow the matger to rest there ; if we did, the Magistrate would
rest under these imputations the unfairness of which is snggested in
the Honourable Member’s question.

Mr. C. 8. Ranga Iyer : Will Government be pleased to state that
they will see to it that the prospects of the Magistrate are not affected
by trivial questions in the House of Commons ?

The Honourable Bir Henry Oraik: I do not think the Govern-
ment of India have any control over the asking of questions in the
House of Commons.

Mr. O. 8. Ranga Iyer: What 1 was suggesting was this : will
Government be pleased to state if they will see to it that the prospects
of an Indian Magistrate are not affected by questionable questions of
a racial character in the House of Commons ¢

The Honourable 8ir Henry Oraik : If the allegations contained in
those questions are found to he without foundation, naturally the
prospects of the Magistrate wonld be in no way prejudiced.

Mr. Amar Nath Dutt : Are Government aware that the Magistrate
is no other than the son of the late Lord Sinha, who spent his whole
life to preserve the British connection and who was the first Indian
Governor of Bihar !

The Honourable 8ir Henry Oraik : T am aware of that.
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. Amar Nath Dutt : Will Government be pleased to report this
fact “Along " With whatever report may be sent by the Government of
engal to the Secretary of State ? I

(No answer was given.)

STATEMENTS LAID ON THE TABLE.

Information promased in reply to starred question No. 312, asked by
Pandit Satyendra Nath Sen on the 31st July, 1934.

RULES REGULATING DISCHARGE AND DisMissAL oN THE EasTEeN BENGAL
RaiLway.

812. (b) It is reported by the Agent, Fastern Bengal Railway, that the discharge
und dismissal rules were followed. ' :

(¢) The charges against Mr. Stalkey were :

(i) temporay mis-appropriation of Government money realised in connection
with excess fare tickets.’

(#4) Altering the dates of the record foil of the excess fare tickets to fit in
with the dates on which the money was actually remitted.

(iii) Preparing and submitting false diaries and manipulating the omtries
‘therein to cover up a fraud in connection with the excess fare and
passenger tickets.

(iv) Non-adherence to the programme of work issued by his Digtrict Officer
on the plea that he was on Military duty and am?i.\ig out work at his
own sweet will, subject to no discipline’ whatsoever.! '

(d) The first three charges referred to above were questions of facts which eould
be proved or disproved by documents. Mr. Stalkey was summoned to tho Head
Office, examined by the Deputy Trafic Manager and seryved with the charge sheot.
Mr. Stalkey was also given full access to the docunientary evidence against him.
He replied to the charge sheet admitting the facts. In the cirpum_s'tspc‘m’ o further
enquiry was considered necessary. A formal enquiry was Held whi¥e donsidered, vis:,
on charge (i) above. On receipt of Mr. Stalkey’s replies to the other charges, his

was dealt with under Rule 8 of-the Rules re'%ulating the discharge and dismissal
;g’a%ta;!e Railway non-gagetted Government sérvants. = ” oo

(e) Yes. ' -

(f) In 1923, Mr. Stalkey along with two other Travelling Ticket Inspectors was
prosecuted by the administration in consultation with the Audit Department im con-
?:p.tion with a syspected fraud case ; these men were them wéx:kix;g under the Audit

epartment, that is they were not under the Administration of the Bastorn Bengal
Railway. Mr. Van Someren was at that time a District Traffic Superintendent. - ™

(g) All the three Travelling Ticket Inspectors were acquitted but wepe not
awerded or given damages. Mr. Stalkey applied for the re-imbursement of his legzal
enses and this was in fact sanctioned for the three men under the rule which allowed
such re-imbursement to staff who were so acquitted at the diseretion of the authérity
empowered to sanction it. Mr. Van Somerén proceeded home on long leave for one
year and 19 days in February, 1924, His leave was due and hgd no concern with the
cage in question. RS L
(h) Mr. Van Someren was Deputy Traffic Manager, mercial, whercas Mr.
Stulkey was discharged under the orders of the' them Traffic Manager, "It 1w
immaterial who signed the letter in this connection.

() M1. Btalkey submitted an appeal in May, 1982, to the thep Traflc Manager
g«} not to Mr. Van gomeren. No reply was ga’nt to the . ap ::l? di::o? the T e
unager interviewed Mr. Stalkey in commection ‘With ‘that” mp andl' told’ him' thht
the arders passed on his case would hold good. A note to this effedt il recoxded .off
the file. )
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(‘.’i)}.Tl‘é: 3@?&3@&\ considered that Mr. Stalkey’s dischirge from servies was

sufficienf punishMent. At thit tifie orders refarding the withholding of gratuity in

the cugep of staff so discharged were not strictly adhered to ; this has since been
remedied.

Tiiformation promised in reply to starred question No. 314, asked by Mr.
Sitakanta Mahapatra on the 31st July, 1934.

Export or CHILKA FisH oF ORissi.
314. Three.

Information %ﬂﬁ‘t_agd,i \ reply fo starred questiop No. 345, dskéid by Sirdaf
arbans Stngh Brar on the 1st Augusi, 1934.

N . . . - PR
! APPOINTMENT OF TRADE AGENTS,

o ei(@) Al rds Trade Agents, there are three such sanctioned appointments, one
dén ni G‘gﬁ;ﬁ .ﬂh‘m Owill, however, to finiheinT teiugediyy the
post of {ho Britiéh e Agent, Fatund, ai- :t plesent hem..ge an .ddu_io:m,etl;nrgco.

the DBritigh. 0 . t, Gyan and the present jncumbent is Captain P. C.
ﬁ‘ley.' .Ag'ﬂgaw th’é gégm Trade Ageticy, the charge i held By R&f Rulity Dt.
Kashi Ram, I.8.M.D.

(b) Bo far as can be seen at present no new appointment of British Trade Agent
is likely tc be made during the present or the mext year.

iniormah’oh promised in reply to siarred guestion No. 40!, asked By

)

Bhai Parma Nand on the 6th August, 1934,
INDIANS RECRUITED AS SAILORS OF THE RovaL INDIAN MARINE.

Statement showing the number of Indians reoruited in the ranks of the Royal Thlig
Marine during the five years ending the Slst March, 1984, by provincea am?

commnunities.
Community.
Muham- Hindus. | Chris- Sikbs.
madans. tians.
Bombay Presidency .. . 58 2 37 . 97
Madras Presidency .. .. 2 2
Punjab .. .. 300 3 1 304
United Provinces .. 2 13 15
N.W.F. Province. .. 1 1
Burmah 1 1
Total . 361 18 . 40 1 420
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Informaiion promised in reply to starred question No, 480, asked by Hajs
Chaudhury Muhammad Ismail Khan on the 7th August, 1934,

"DuTiEs OF SUB-ASSISTANT SURGEONS IN THE Civin ‘HosPirar, DeLal

There are two Assistant Surgeons occupying residential quarters in the hospital
compound. They receive a local allowance of Rs. 50 per mensem, and they are given
guarters on -the spet so that their services should be available for .serious cases uf any
time: It is not :the intemtion that they should be on. constunt duty to decal with
casualty cuses in the Out-patient Department. 1n addition, there are four Sub-Assistant
Burgeons who work in the Out-patient Department from 7, A.M. to 11 a.Mm., and every
day onc of the four in turn remiains at the hospital fromh 11 a.M. to 7 s.M. the next
morning. He is provided with a bed in the duty room and is able to sleep the whole
night unless he happens to be called up to attend a case. The turn for such duty
eomes at present once in every four duys. The question whether the Sub-Assistant
Burgeons would prefer a shorter tour of continuous duty will be considered. It is
also iniended to post an extra sub-assistant surgeon for general duty and to act as
leave reserve. With this addition, the staff should be adequate to meet the require-
ments of the public without throwing undue strain upon the staff. No further action
in considered necessary. o .

Information promised in reply to starred question No. 481, asked by Haji

"~ Choudhwry Muhammad Ismail Khan on the 7th. August, 1934,
MEep10an, DEPARTMENT OFFICERS EMPLOYED <IN DELHI POR THE MEDICAL

INSPECTION OF SCHOOLS.

(a) Yes.

(b) (i). Three part-time officers are in receipt of allowances ;

(ii) Twe whole-time Sub-Assistant Surgeons are employed. They are in the
grade of Rs. 70—4—130 on the Punjab Subordinate Medical Service Cadre. In
addition to their salaries, they are granted house-rent at Rs. 10 per mensem oach,
but no other allowances are given to them ;” '~ o

(#ii) The sum of Rs. 8,100 has been included in the budgéf for 1934-35 for this
purpose.

«(¢) Reply to the first part is in the afirmative. The number of primury and
weccndary schools in Delhi city being very large, it is not possible for ihe medical
officers attached to dispensaries to find sufficient time for the medical inspection of
80 large a number of students and pupils ; an arrangement similar to that in rurak
areas cannot, therefore, be made in Delhi city.

(d) A number of varying experiments are being made in the Punjab. In sone
cases allowanceg are given to the ordinary medical officers ; in some of the larger
towns, tho services of a medical practitioner are. employed.

(¢) The expenditure on this scheme was- reduced in 1932 from Rs. 830 to
Rs. 510 per mensem. Further reductions could be made only at the exponse of the
health and well-being of school children.

Information promised in reply to starred question No. 486, asked by
Mr. Sitakanta Mehapatra on the 7th August, 1934, ,
STaNDING COUNCIL TO THE INCOME-TAX DEPARTMENT IN BIHAR AND ORISSA.
(a) No. )
(D) Yes.

Information promssed in reply to starred question No. 491, asked by Sirdar
Harbans Singh Brar on the 7th August, 1934.
CoMM1s810NED OFFICERS SERVING IN THE RoOYAL INDIAN MARINE.

The number of King’s Commissioned officers of the Royal Indian Marine §s 117.
The average number of*those who have retiréd annually during the last six vears is
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five. During that period the same average mumber has been recruited aunually in
tbe propertion of two British to one Indian officer. o o

Infar.malion promised in reply to part (d) of starred questivnw No. 525,
asked by Mr. A. H. Ghuznavi on the 13th August, 1954,
DisposaL oF SureLu$ LAND oN THE AssaM BrndAL Ramway.
Government understand that lands found surplus on the Assam Bengal Railway
have been relinguished from  time to time to the Locul Government who arrange

their disposal and settlement.”
. . .

MESSAGE FROM THE .COUNCIL OF STATE.

Secretary of the Assembly : Sir, the following Message has been
received from the Council of State : N

¢¢1 am directed to inform you that the Council of State has, at its meeting held
on the £0th August, 1934, agreed without any amendments to’ thé Bill: to supple-
ment the Assam Criminal Law Amendment Act, 1934, which was passel by the
Legislutive Assembly at its meeting held on the 14th August, 1934.’’

THE INDIAN IRON AND STEEL DUTIES BILL.

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways) : Sir, I beg to move : '

‘¢ That the Bill to provide for the modiﬂfation and continuance of the protection
afforded to the iron and steel industry in British India, and to impose an oxcise duty
for revenuc purposes upon certain steel, as reported by the Select Committic, be taken
into consideration.’’ '

It seems unnecessary for me to commend this motion for considera-
tion of the Select Committee’s Report on this Bill in a lengthy speech.
1t may, however, be of assistance to the House if T indicate quite briefly
the nature and extent of the more important changes which have been
made in the Bill as originally introduced into this House as a result of
our discussions in the Seleet Committee. We, on our side, have adhered
to our proposals in regard to the excise and countervailing import duties
as being matters on which unfortunately it was not possible for us to
compromise in any way. Nevertheless, my Honourable Colleague, the
Finance Member, and 1 have both stated in unequivoeal terms that the
Government of India do not propose that this particular excise should
continue any longer than financial considerations render such conti-
nuance necessary. (An Honourable Member : ‘“ For ever | ') 1 ven-
ture to hope that Honourable Members opposite will reciprocate the
spirit of accommodation which we have shown in endeavouring to meet
them on matters to which they attach considerable importance and that
they will accept without division the Bill as it has now emerged from
the Select Committee. The House will observe that we have altered our:
proposals in regard to British tested structurals and plates. These will
now be subject to a revenue duty of ten per cent. ad valorem instead of
being allowed free entry. There is another matter of considerable im-
portance in regard to which we have met Honourable Members opposite.
It has been urged that the continuance of the existing duties, until the
end of October by the extending Act which was. passed by this House
last Session, should be taken as precluding any modification of the duties.
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[Sir Joseph Bhore.] , ‘ _ ) L ‘
before that date. We are unable to accept that interpretation. Never-
theless, in order that unnecessary loss and hardship might not be imposed
tpon those who in good faith believing thit these duties would be ex-
tended in the ordinkry course until the end of October, 1934, have
entered into commitments, we have agreed that these proposa. should
come into effect from the 1st of November. I may add that it has been
f_‘lculated that this will cost the Government something like Rs. five

khs in revenue and incidentally it will swell ghg credit side of the
balance sheet of Tatas considerably for the period covered by {his year.
I do not think it is necesia,‘g for me to anticipate the discussions that
must take place on the clauses and the S¢Retule in resdpest of which I

ee many ngtices of amendments on_the er as% I will, therefore,
?wa content myself by moving ok d&%ﬁ)ﬁﬁ'ﬁt or  the égtion.
(Cheers.)
o G T YR NPF N SR OE - v o N

IE Fr‘ﬂct;n{ (The I-ionoura'.ble Sir ShahmakBas bﬁtt&) : ﬁotion
mmoved : .

¢« That the Bifl fo provide for the hodificatlon Ahd continiianés of the protection
afforded to the iron and steel industry in British India, and to impose an excise duty

for revenue purposes upon certain steel, as reported by the Select Committee, be taken
into counsideration.’’

vion, DT Zisyddin Ahmad (United Provinces Southern Divisions : Mu-
Hammadan Rural) : Sir, a child wds oifce piveh fiffe choéolate§ in' which
fine saw-dust was mixed. When it began to edt them, it neither liked
t§ swallow them, nor did it like to throw them out. They wete like
what we call :. , e o

Boor ke laddoo khaye toe pastaye na khaye toe pastiye.

If you eat the boor ke laddo, you are not happy ; if you don’t eat
them, you are still more unhappy. This is exactly the position in which
1 am placed today. The Bill which is now before us is really a boor ka
ladoo for me. I can neither accept it nor reject it, and this is now a
common phraseology in polities. Sir, protection to the steel industry
we must give. We are committed to it, and. we can’t help it. We
would not reject the protection even if we could, .and we could not reject
it even if we would. The only point that we have to consider today
is the quantum of protection and the conditions on which protection
ouight to be given. 8ir, there are two industries which have given very
great anxiety to the Legislature, to.the Commerce Department, and to
my friend, the Honourable the Leader of the, Housg, and, these two
industries are the textile industry and the steel industry. The position
in the case of these two industries is entirely different. In the case of
the textile industry, the Government can dictate their.own terms, but
in the case of the steel industry the Government would have to accept
the terms dictated to them, and on account of the powerful nature of
the steel industty the position is exceedingly difficult.

Sir, the steel industry hds @dt & lonig history behind it ; but T shall
not go into details for want of time. We firet: started giving protection
to steel, in the year 1924, and, in the yesr 1927, 8ir Charled Innes-clearly
said in his speech when he brought forward the Steel Protection Bill
for the second timé: e v{,

“ we py v (beginning to rea¢h filiafity, and that when once the Honse
e B B i, i s apafed Tho math et wemsiness ot Mitesimd
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to long speeches, such as I am afraid it is my fute to make today, and will be able
to stund aside and watch the steel industry of India forging ahead to a position in
which it cam meet competition from whatever country or quarter it may come without
any special protection from the Government.’’

These were the words used by Sir Charles Innes in the year 1927,
and he said further that it would be the last occasion on which they
would hear about this Bill and that people would hear no more of pro-
tection, but, contrary to the assurances of Sir Charles‘Innes, seven years
later, the Commerce Member says,—* if we are satisfied that within a defi-
nitely weasurable distance of time ’’,—mark the words, ‘ within a defi-
nitely measurable distanee of time ’,—‘‘ it will be possible for thatin-
dustry, unaided, to withstand the competitive challenge of its outside
rivals ", Seo, in the year 1927, the Commeree Member thought that we
were then at the end of this protection period of the steel industry, but
seven years have passed, and the Commerce Member now says that within
a definitely measurable distance of time, which may mean a eentury, two
centuries or which . may mean anything,—it will be possible for the
industry to withstand unaided outside competition, and that, after that
*“ measurable distance of time ’’, protection will come to an end. Sir,
as I shall show later on, this protection is not for seven years, it is for
perpetuity, and it will not be possible for either the Government or for
the Opposition to withdraw it, - ' y

Sir, I have been going through these Tariff Board Reports very care-
fully since 1924, and, 1 think, I can pass an examination in these Tayiff
Board Reports. I do not propose to go'into details now, but I shall just
refer to one or two points. When we began the first Tariff Board Report,
they said at page 83 :

‘¢ It is probable that the cost of steel production in India will fall substant ally
in the next 3 or 4 years, and there is & reasonable assurance that at no very reinote

date, Indinn steel will be able to hold its own in competition with imported steel
without protection.”’

That was the hope held out by the first Tariff Board Report. Then
it was repeated by Sir Charles Innes when he laid the Bill before the
House. 1 should not say the ink, but the paper was not dried when we
noticed that a second Tariff Board Inquiry met, and they almost doubled
the duty. 'Then it was followed by a third Tariff Board Report, in the
year 1925, in which they recommended a bounty of Rs. 18 per ton, Sir
Charles Innes when placing the second Tariff Board Report, 1927, which
is now in my hands, calculated the effeet of the burden during the
preceding three years, and he said that in bounty we give to Tatas 209
lakhs, aud the burden on the consumers was 164.50 lakhs per annum.
Sir Charles Innes said that that Report would be the last Report, but
unfortunately we have got six more Reports, which are now in my hand.
The first Report is the Report on pig iton, and now after considering
very carefully all the arguments for and against, the Tariff Board were
of the opinion that the duty on pig iron ought to be removed, but on
.account of the fact that there were some strikes in Tata Iron and Steel
Works, they thought that probably they might continue it for some time
more. This is what they say at page 12 :

¢¢ We have found that the removal of the revenue duty on pig iron would not
directly interfere with our scheme of proteetion for the steel industry......... In

view of the recent strike at the Tata Irom and Bteel Company’s work, we econsidet
the present an unfavourable time for the removal of the duty,’’-- .

L337LAD D
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(Dr. Ziauddin Ahmad.]

And, hence, the taxpayers had to pay for the mis- -management of
Tatas’ Works in mishandling the strikes, 'and comsumers have to pay
the penalty for it. That was not all. 1 will return to pig iron a little
later, because, even.after the recommendation made in 1930, we notice
in the Bill that the duty has nat been removed. The effects of the 1929
strike are still visible.

Then followed a second Tariff Board Report on Galavanized sheets,
and in this case they agiin reécommended that on account of the strikes
of 1929 they could not reduce the duty, particularly on smaller orders.

Then came the third Tariff Board Report on the railway materials,

in which they proposed fresh duties to be imposed. Then came the fourth
Report, and, on page 8 of it, they have suggested an imposition of duty
at the rate of Rs. 7 per ton. Then followed the fifth Annual Report on
wire and wire nail industry, on which they imposed a duty of Rs. 46 per
ton on wire and wire nails, Then, Sir, after all these Reports, and after
producing all this literature, there comes a remarkable ineident in the
history of the taxation proposals of the Government of India, which, I call
it, is the result of their intoxieation of the fourth type that I have re-
peatedly described on the floor of the House, and that is the enactmeént of
1931, in which they raised the duty by 25 per cent. throughout without
considering what the protection was. Take ser bhaji take ser khuja.
In 1926, the proteetion was very carefully calculated, and the Govern-
ment had no business to alter it,—and they cannot give any explanation
for their action exeept intoxieation of the fourth type—they inereased
the prctection duty by 25 per cent. and gave Tatas additional profit.
I do not find in the Tariff Report any mention whatever about this
particular point, only on one page they have said that the duty in 1926
was_estimated at so much and now it is so much ; but it was their duty
to discuss the effect of the 25 per cent. increase throughout. Neither in
the speeeh of the Honourable the Commerce Member nor in the Report
of the Tariff Board is there any reference to the effect on the Tata fron
and Steel industry due to the adoption of this abnormal procedure, hy the
Government, of raising the duty by 25 per cent. In this particular case,
I can only say that the Tarif Board, by omitting this very important
event, have net discharged their duties properly. They ought to have
divided this period of seven years in two different sub-periods, one from
1926 to 1931, when the old duties were in force, and the other from 1931
up to the present time, when the new duties havc been in force. They
ought to have given the figures for the two sections separately so that we
may be able to realise what the effect of the:mistake of the Government
has been on the protection of this particular industry. I thought that the
period of protection was over, but we find that though we are anxious
to give up the hlanket the blanket would mot leava us. We know the
story thai & evpcedile wes flogting in the river and semsbody thought
thes it was reqlly & blanket, 8o he semt a friend to brimg owt the blanket.
The man went there and the creendils eanght kold of the man. The
person who sent him shouted to give up the blanket. Phe friend repitec :
*‘ Though 1 am ready to leave the blanket, the blanket is not willing to
leave me.’ (Laughter.) We may be incliwmed to give uwp this pro-
tention but the protection wiR never Ieawe the Gevernment or the Legis
ture or the country.
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I now come to the report of the Tariff Board and shall deal with the
specific points now under discussion. I have got several complaints which
1 shall enumerate. My first complaint is that we don’t Know the exaet
amount of burden we are putting on consumers. Sir Charles Innes, while
making his speech in 1924 and also while making his speech in 1927, give
us clearly what the effect of the protection would be on the consuiérs
and on the taxpayers and in what proportion it would fall on differént
classes. But in this particular case now, we are left entirely in the datk.
The Tariff Board, in a particular secctioh of their report, have suggested
the method by means og’ which this could be caleulated, but they left it
to the readers to make their calculations and to fihd out figures for
themselves. They gdve, no doubt in a succeeding paragrapl, a kind of
estiinate of the customs duty and they said by dividing it by half it would
be the protection to the Tatas. I do not like to read the relevant por-
ftion for want of time, but Honourable Members can see it for themselvés.
Thus, the Tariff Board have not discharged their duties satisfactorily.
They gave us the method but did not give the ealeulations and they left
to readers to caldwlate, We know that during the first three years, that
is, from 1924 to 1927, we paid to Tatas by way bf boumties Rs. 209 lakhs
in cash, and also, as stated by Sir Charles Tihés in hls speech in 1927,
Rs. 164.50 lakhs per antium. 8o, during the period of three years the
burden comes to abott Re. eight crores. For the perlod 1927 to 1934
the figures aré not given accurately anywheré and we are Yeft in the dark.
Probably we might safely put it that it todId not be less than about Rs. ten
crores. That is the lowest estimate that I muade ih my mind. When
I look at the shares and the capital of Thtas I avh Yeally sirprised whether
the Company now is owned by thé consumers of 1dia 6r it is owned Ky
certain petsons who originally subscribed the mioiéy. 1 totice Yrom the
Commeércial Review that the funds of thé Titas consist of Rs. 75 trotes
at six per cent. cumulative, 6.93 crores at 74 per dent. ctintulative, and
ordinuty shares of Rs. .62 crores ; the total is Rs. 10.45 eréres.

Mr. Vidys Sagar Pan@tys (Madras : Indian Commerce) : Is it the
latest balance sheet ? '

Dr. Ziauddin Abmad : No, no. The balance sheet will mever comte
out because it will show all the latent profits which dre eatned by the
Tatas. They are taken from the Commercial Review. Then the total is
Rs. 1045 crores. If the original shareholders contributed Rs. 10.46 erores,
and the consumers of India have contributed another Rs. 18 crores durteg
the last ten years om which no interest is to be paid, then the questitm
to ask is, whether the Company is owned by the sharehtldets, ot by the
donsumers of the comntry who contributed much more than the share-
holders of the Company did.

Mr. B. Das (Orissa Division : Non-Muhemmadsn) : Let ws
nationalise it.

Dr. Ziswddn Ahinad : That is my flvm eriticim. My sbéon@
eriticismy is that in the Bifl as wel as in the Tariff Board’s report thete
18 a great confusion between the revenue duty and the protective aty.
These two are quite distinct and sepdrate. Ewvéry revenue daty is 4 pro-
tective duty uriless a corrésponding etvise ddty is levied. This ¥ 4 pofirt
which the Tariff Board quietly omitted. When I read the report care-

1.337LAD b2
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'fully, I found that they began to calculate the amount of protection
needed and they said mil, i.e., no protection was needed, in the body of
_the Chapter where the caleulatlons are made—I refer to page 84, sec-
_tion 196, where on certain articles they said no duty was needed. But,
when they come to their appendices, they quietly put down a revenue
duty. When they put down a revenue duty of this kind, it really serves
the purpose of additional protection. Either the Members of the Tariff
Board are fools, or they considered that all of us are fools and would not
understand the confusion. But I can say this that they have befooled the
Government all right, because they have put down this as a revenue duty
while it acts as a protective duty. Coming to the Company’s profits and
capital charges, I think they are excessive, but today I do not question
them. I question only two points, and I think the majority of Members
here, especially my Honourable friend, Mr. Vidya Sagar Pandya, will
agree with me, that the interest on working capital is caleulated at six per
cent. today when thc Government is floating a loan at three per cent. May
I ask whether the six per cent. is really a correct figure for calculating
interest ? At present, a Company like the Tatas which has got good the
security of this Bill can raise money at any market at four per cent. and
my ITonourable friend, Mr, Vidya Sagar Pandya, and my Honourable
friend, Sir Cowasji Jehanglr will probably be ready to lend them at the
rate of four per cent. Therefore, the rate of six per cent. in these
days when the Government are floating their loan at three per cent.
is excessive, and, I think, Government ought to have looked into this
. matter and allow interest only at four per «cent. Therefore, the
amount of Rs. 11 lakhs which the Tariff Board has allowed should
be reduced to Rs. seven lakhs. Let me come to the manufacturers’
profit. Here is my Honourable friend, Seth Haji Abdoola Haroon,
who is a manufacturer ; here are the Members of the European
"Group, though they are not here now, would know that the manu-
facturers’ profit is never ecalculated on the capital ; it is always
«calculated on the cost price. When T began to learn the chapter
on profit and loss in arithmetie, the first thmg that my teacher said was,
that you calculate your profit on the cost price and on nothing else. But
‘here are my friends .of the Tariff Board who come forward and say, do
not calculate profit on the cost price, calculate it on the capital subseribed
by the shareholders, The important thing is to give fat dividends to the
shareholders, never mind the consumers, never mind the Government and
-mever mind the taxpayers. The only important thing is that shareholders
should be properly paid and given a dividend of eight per cent. in these
days when the Government is floating loans at three per cent, and profits
should be calculated accordingly. Their basis of ealeulation is absolutely
wrong. Their hypothesis is incorrect. The Government ought to have
objected to it. Their idea was this, that the Tatas ought to be assured
-of a profit of one crore of rupees and let us see how this one orore of rupees
.should be sub-divided among the principal items. Now, this is the logic on
which the Tariff Board began to act. One crore, the pound of flegh,
shonld be given to Tatas and let us see how it would work out in the pre-
_sent case. I took the trouble to caleculate from tahe figures given on
page 45, Table XV.

.. Now, if we aeccept the two principles that the percentage of profit
-ghould be ten pet déent. of the work cost and it is exceedlngly reasonable
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in these days of depression and also accept that for working expenses they
can raise money at four per cent. interest, then their selling price will be
altered and 1 give figures in the column below : -

1 B 2 3 4 5
. Estimated |Estimated | Overhead {Company’s |Fair selling | Percent- *|Fair selling
average | average | charges. | profit. prices age of price if
works cost.| output. | foo.r. | profit on | profitis
: Tatanagar| work 10p.c.
14-3+4. cost. oest price
interest
reduoed
from 6 p. o.
to 4p.c.
Rs. | Tons. Rs. Rs. Rs. Re. Rs.
per ton. perton. | perton. | perton. | perton. | perton.
Reils .. 53| 80000 | 21| 21 95 403 )
Fish plates 81 3,000 .26 26| 133 338 114
Structurals- 57 117,000 21-8 21-5 100 40-3 -88
Bars 57| 80,000 195 19-5 94 37-8 L
Plates .. 60 35,000 19-5 19-5 99 385 84
Somis .. 3| 110,000 5 5 53 141 | 52
Blaok 79| 25000 215 21.8 122 s02| 108
Sheets. : ‘ ) ‘
Galvanised 109 90,000 25 26 169 | 28-7- 144
Sheets,
Sleepers. . 54 15,000 12 12 8| 26 7

Company’s net profit excluding overhead charges, depreciation, in-
terest on working Capital is Rs. 100 lakhs. Company’s profit calculated
at ten per cent. on working cost is Rs, 36 lakhs, other items remaining un-
changed.

Diwan Bahadur A, Ramaswami Mudaliar (Madras City : Non-
Mnharamadan Urban) : Fair selling price where, at Tatanagar ?

Dr. Ziauddin Ahmad :' At Tatanagar.

An Honourable Member : What about the shareholders !

Dr. Zianddin Ahmad : They are not orphans. They are not to be
fed at the cost of the poor consumers of India. They can look after them-
selves. 1 give them ten per cent. profit. Then I ask one question. Sup-
pose I have a big factory to manufacture chairs. I build a palace for my
factory and have first class liveried eervants and have a oostly staff. Now,
I produce a chair whose work cost is three rupees. Am I entitled to take
as my profit eight per cent. interest on the money that I spemt or am 1
entitled to charge only ten per cent. on Rs. three ! I am afraid the priee
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in'the former case will be so high that unless the consumer is compelled to

purchase by an Aect of Legislature, there will be absolitely na chance for
selling the chairs.

(Interruption by several Honourable Members.)

Mr. President (The Honourable B8ir Shanmukham Chetty) :
Honourable Members ought not to interrupt the Doctor and try to under-
stand in a second or two what it has taken him hours and hours to study
and understand. (Laughter.)

Dr. Ziauddin Ahmad : One merchant told me that the duty on
non-British article is prohibitive. There will be no steel trade with non-
British countries. This is a thing which I do not like to develop today,
as I Jeave it to Mr. Das. He has expressed it in his Note of Dissent, but
I can only mention one thing. If we displease the non-Britigh countries
and they cease to have any trade with us, then we will be reduced into a
very difficult position. We have to pay 72 crores a year to the United
Kingdom ¢n account of our fixed charges and on account of the remission
of money by private individuals. Now, these 72 crores we can only get
by selling our goods to non-British as well as British countries and if the
souxce of selling our goods to non-British countries is stopped, then, T am
afraid, we will have no alternative but to request the British Government
and say——pIease take 72 crores in the shape of goods, because we cannot
digpose of them on aecount of the intoxication of the fourth type of aur
own Government.

My fourth complaint is that even to this day we have not been sup-
plied with the balance sheet of Tatas. We have not been supplied with
the evidence which was given before the Tariff Board and we have not
been supplied with the representations made to the Government on this
particular question, We are asked to vote in the dark. No one will
believe, outside India, that the Tariff Board made its recommendations ;
the Government prepared that Bill without seeing the Balance Sheet
of the Tata Company. We do not know all the facts and the Govern-
ment knows very well that they can dictate their terms in this House.
Fhey have heem dictated to by others and they think they cam dictate to
us.. Besides, there is no safeguard against keeping up the price as recom-
mended by the Fiscal Commission on page 48 of their report. This is
what they say :

‘¢ But should any such combinatiom arise im India which appear to be to the
detriment of the Indian consumer, we do not think it would be difficult to find a
remedy. The matter should be mvestlgated by the Tarif Board whish we propose
should be established, and if the Board reports that the combination is in effect
injuricus to the hatsmtn of the Indian copmumer, aud thw Legislatute secopts the
view, the protection given to the industry could be lowered or withdrawn, ur possiblv
special lrgislation could be imtwoduced to deal with the mmtter.’” ' |

‘Here, there is a deﬂmﬁe suggestion d)out the saiegmards whenever
Wootaction is given, but, in thin Bil, we find that it is entirely ignored.
'l‘hnxsnothmgmﬂmBllltomahlehmﬁewmwm be deal with
shamid swelk s @mengency snse. Sheuld the Tata Company. have some
ok of combipe with the imaporters of steel, it will ereate an emeceedingly
diffenld positiom for us.
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My last eomplaint is that no effort has been made to find out the
cost of production in foreign countries, in England, America, Belgium
and Germany. This is one of the directions given by the Fiscal Commission,
that in the case of protection, this thing must also be inquired into,
which the Tariff Board did not do.

Now, coming to the profits guaranteed to the Tata Company, there
nre three kinds of profits—the visible profits, the invisible profits and the
latent profits.

An Honourable Member : Patent profits ¢

Dr. Ziauddin Ahmad : No, latent profits. As regands the visible
profits, the Government have given them 100 lakhs and they have distri-
buted this one crore among the -eight principal articles, and in the fair
selling price this sum has been included. Now that one crore is a visible
profit. Now, I come to the invisible profits, whose value I have caleculated
t0 be one crore and 13 lakhs,—that is, one erore visible profits, and 1 eyore
13 lakhs invisible profits. I will give you my results, but, in the mean-
tire, I may put one question te my Honourable friend, Seth IHaji
Abdoola Haroon, and other business men. Supposing, I am the sole
manufacturer of an article, and my fair selling price is Rs. 100. Now, I
eaunot manufacture the whole of the requirements of the country, I manu-
facture half the requirements of the country, and the other half must be
Imported from outside. Now, if that commodity is imported after duty
hws been paid at Rs. 120, then will I sell it for Rs, 100 or for Rs, 120 or
perhaps for Rs. 119 ¢ I will sell it for Rs, 100, but I will sell it perhaps
at slightly less than the price at which the foreign article would be
's0ld, Now, T consulted several business men and everyone told me that if
any factorv has got a monopoly and there is no internal competition,
becanse Tata has got the monopoly, then their selling price de facto will
not be what Government calls the fair selling price, but a price equivalent
to the price at which the duty paid article is imported into this country,
especially on account of the fact that I cannot supply the entire amount,
and the other half niust come from abroad. If you acecept the prineiple,
that the Tatas will not sell it at the. scheduled fair selling price provided
heve, but at dnty paid imported price, and there is no machinery by
which the Company could be forced to sell at the scheduled price,
then a new additional profit will be aecrued and this T call invisible profit.

. _Diwan Bahadur A. Ramaswami Mudaliar : But the fair selling price
is the same as the imported price ?

_ Dr. Ziauddin Ahmad : No. This is not the case. The fair selling
price has been calculated after paying ome evore to. the profits aecount
and another 100 lakhs for overhead charges and depreciation, and the
amount of 200 lakhs is distributed among various articles, as is given
in the table I have just given. The difference between the fair selling
price and the de facto price is the invisible profit of the Company.

Mpulvi Mphammad Sbafee Dpeodi (Tirhyt Division : Muham-
madan) : There is no statutory power to compel them to sell at the fair
selling price. ' .
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Dr. Ziauddin Ahmad : I will now refer you, Sjr, to page 54, Tables
XXIIT and XXIV :

Invisible profit.
1 . 2 3 4 5 [ 1
Fair | Landed | Propos-|Landed | Invisi- | Totals | Invisible
selling price ed duty | ble Ero- output Profit
price at without duty. paid t in in rupees,
Tatana- duty price | per ton tons. | 000 omit-
gar + Rs. 4{Rs. per ton. 24-3. 4—1. | ted.
per ton :
excise
duty Rs.
per ton. ) y
Rails .. 99 113 10 128 24 80,000 1,920
Fish plates . 137 151 14 165 28 3,000 84
Structurals .. 104 113 11 124 20 | 117,000 2,340
Bars .. 98 96 156 111 13 80,000 1,040
Plates . 103 114 10 124 21 35,000 735
Semis .. 57 64 [} 70 13 110,000 1,430
Black Sheets .. 126 119 16 135 9 25,000 225
QGalvanised Sheets 163 160 15 175 12 90,000 1,080
Sleepers e 72 86 10 96 14 156,000 210
Total .. .. . . . Re. 0064
leavmg minor varia-
ations between tested
and untested.

There will be a profit of Rs. 90,64,000, according to this calculation ;
it is only a question of arithmetic.

Diwan Bahadur A, Ramaswami Mudaliar : May I just take the
first item—Rails ¢ My Honourable friend knows that there is a con-
tract, so far as rails are concerned, with Government and no question of
competition with landed prices arises at all.

Mr. 8. C. S8en (Bengal National Chamber of Commerce : Indian
Commerce) : But what about the market ?

Diwan Bahadur A, Ramaswaml Mudaliar : There is no private
market for Rails.

: Maulvi Muhammad 8hafee Daoodi : These are sold in the market
also.

Dr. Zianddin Ahmad : There may be a kind of minor variations on
account of their contract with particular firms to sell at particular
prices, but these variations equalise. Now, to this, I add the profit on
the pig iron.on which a duty has also been imposed and. that amounts
to over 18 lakhs and it makes a profit of 109 lakhs. .This is an invisible
profit. 8ir, T do not w1sh to discuss pig iron now, but T will discuss
- it later om, as I have given notice of an amendment on this subject. 1
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have, however, ecome to the conclusion that the Tata Comp'any. yvill
get one crore of rupees and what I call visible profit. The invisible
profit will diminish if you equalise the British prices and Tatas’ prices,
as I notice in each case that the fair selling price is always lower than
the price of the Dritish goods imported in this country without. duty.
Sir, when. I make a proposal, I do not do so in the interests of the
British manufacturers, but I do it, in the interests of the consumers of
this country. After all, if these goods are imported at a higher price,
then the consumers will have to pay not only a higher price for the
British goods but also a higher price for the corresponding articles
manufactured by Tata. This is a point which T will discuss when 1
come to my amendment of which I have given notice today to the effect
that the whole of the Schedule should be modified. Sir, if this Bill, as
it stands, becomes an Act, then I am prepared to take the contract of
the Tata Company at one crore of rupees, which is their pound of flesh
and T will have sufficient money ‘to pay 50 lakhs of rupees to the
Treasury Benches—it will not be a bribe—which they can deposit in
the Indian Exchequer. I am also prepared to give 25 lakhs to the
Lieader of the Opposition which he can distribute among’ various Parties
of Non-Official Members. (Laughter.) Even after paying this 75 lakhs
in the shape of presents and one crore of rupees to the Tatas’, I will be
able to make a profit of over half a crore of rupees every year. This
is my calculation and if Mr. Mody is agreeable to give me the whole
contract T am prepared. Sir, this is really the state of affairs now.
Now, Sir, T have discussed the visible profit and also the invisible profit,
but it is very difficult to discuss the latent profit as the outsider cannot
know the hidden secrets of any company unless he is in it. There are
a number of “articles which they are making, and some of them are
mentioned in the second part of the Report, and which they will never
direlose to any outsider, and, therefore, it is impossible for me tooal-
culate this latent profit, but this much I can say that this amount is
absolutely substantial.

.. Sir, I now come to two or three specific points and then I will
finish mny speech. I will take up first pig iron. In the case of pig iron,
1 notice that in the year 1930 the Tariff Board reported :

‘‘ We have found that the removal of the revenuec duty on pig iron could not
directly iuterfere with our scheme of protection for this steel industry.’’

This is the clear finding of the Tariff Board that if we remove this
duty it will not affect our principle of protection. They further go on
to say :

‘“ But in view of the recent strike at the Tata Iron and Steel Company's works,
we cousider the present an unfavourable time for the removal of the duty.’’

Now, this was the verdict in 1930, and today, in 1934, we find that
the duty on pig iren is still there. It has not been removed in spite of
the recommendations of the Tariff Board in 1930. They have only said
that it should be temporarily withheld on account of the strike at the
Tata works. Sir, the effects of the strike are over. We have given
them 25 per cent, extra protection by the enactment of 1931, and yet
-this duty on pig iron is there and I see absolutely no justification for it.
"}I;hé Government were put on the wrong track by the Tariff Board

eport. .

Mr. N. N. Anklesaria (Bombay Northern Division : Non-Muham-

madan Rural) : May I ask how mueh pig iron we import every year t
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Dr, Ziaguddin Ahmad : 1 have calculated that the profit on pig iron
at ten per eent. will be about 18 to 20 lakhs.

Mr. N. N. Anklesaria : I did not ask that. 1 want to kmow how
much pig iron we import in India every year !

Dr. Ziauddin Ahmad : T want notice of that question. (Laughter.}
1 can supply this information only after consulting the sea-borne trade
statisties.

Now, Sir, with regard to pig iran, I have got two specific complaints
which have also been referred to in the Tariff Board report. They
say that the pig iron hgs got two different rates—one rate for its sale
in India and the other rate for its sale outside of India—and the differ-
ence is about Rs. 11 per ton. Now, I want to know what justification
¢an there be for selling this Fig iron to our own industries at a higher
wate than they do to the outside market § By doing this they are help-
ing the foreigners engaged in this industry. Not only this, but they
go one step further. They have got a differential rate of their selling
price. They sell at.a cheaper price to the bigger firms and at a higher
price to the smaller firms. In this way, the Company does not only
Jpvy a tax on the consumers but are taking direct action to destroy the
smaller industries in the whole of India and this is a thing to which we
the legislators should not contribute. Government may make 8 common
vause with the Tata Company and help them to destroy the minor indus-
tries in this countyy, but we, who represent the copsumers and the tax-
payers, should not agree to such a ceurse. We cannot possibly keep in
this Bill a dnoty which may help and injure the eause of swmaller
jndustries and which has been very much misused during the last three
years. Sir, I say that there is no justification for keeping this duty on
pig iron. i do not want to quote the relevant remarks of the Tariff

oard on this particular subject as, I believe, every Member knows
them, but I will refer Hanourable Members to page 139 of this report
in which they say :

¢¢ lixcept in the case of the Indian Iron and Steel Company in 1931, the figuies

of the past three years show a difference between internal and export prices not
exceeding Rs. 11 per ton.”’

Then, on the same page, later on, T come to a very importznt point
and T cannot possibly understand the mentality of the Tariff Board
when they say :

‘¢ The representatives of Indian foundries have admitted in evidenee that a

difforence of approximately Rs. ten per ton between internal and export prices may
be regarded as reasonable and does not afford any ground for complaint.’’

I should like to know who this man is who says that there is no
cause for comglgint. Not only this, but the Tariff Board itself forgot
what they said when they came to paragraph 241. They said :

‘‘ Between the large Companies nasspciated with the Indian Irpn and Steel
Company and the manufacturers in Japap, Indian foundries producing castings of
good quulity for sale have been placed in a position of disadvantage hy reason of
the discyiminatery prices at which Indlan pig irom is sold."’ '

8o much about plg iron, The ather points about pig iron I would
like to reserve when I move my motion that the duty on pig iron should
he removed.

The next thipg to which I would like to ufﬂw e priee, and
T maintain that their policy in this direction lutely wwong.
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They give a profit of about 40 lakhs to these sale houses and this is
an additional burden on the consumers of the country.
1 EM Theretore, whenever we discuss the burden on the
eonsumers, ‘'we discuss not only the visible,
the invisible and the latent profits but also consider the profits of the
middlemen ealled the sale houses. I have got a definite complaint against
this system of sale houses. My first eomplaint is—and the merchants
have repeatedly told me and therve is evidence in the Tariff Board repert
as well—that they can buy direetly from the manufaeturers in Belginm,
in America, in France and everywhere under the sun, except the Tatas
who will not sell to them. They can only sell through their special manag-
ing agents. Thus, their pesition would be reduced to that of an ordinary
shopkeeper instead of merchants. That is my first definite complaint.
The second eomplaint is that these sale houses have internal competition
among themselven, They try to push the sale of theve things. What
they actually do is this. Whenever they find in a partieular market
some local industry flourishing, then they wnder-sell the local industry
so that the loeal industry may be destroyed. As soon as the local in-
dustry is destroyed they raise the price aguin and in this way they help
te build their owr exclusive sale. I submit that these sale houses have
been ereated by the Tatas ximply to kil local industries sp that nothing
but the produets of the Tatas ean sell in the markets. My third com-
plaint is that yon have given them unnecessarily a profit from five per
cent. to ten per cent., though on paper it is put down as 24 per cent., in
praetice it warks out to something like tem per cemt, There is meothing
in the Bill to regulate the sale price. Though the Tatas may be innceent,
yet their vultures, whom they have les looge on the comntry to devour
the consumers of India, may play havoe ip the eoupiry and may praoti-
cally take away the money from the consumers and roh them as much
as they like. Therefore, this gamplaint requires careful comsideration,
and I am sorry that the Tarif Hoard have not given suffleient attention
to it and the @Qovernment have not kept in their hands sufficient
power to remove these enormous troubles into which the consumers have
fallen. They always raise prices whenever the supply of foreign steek
is scanty in the market,

I now come to galvanised sheets. This is really a very importunt
article for Eastern Bengal .and Burma, We know that the people in
these parts cannet build pucca houses. They shift their houses from one
place to another. It is a question of the utmost importance to the people
of Eastern Bengal and Burma............

An Honourable Member : And for Bihar also.

Dr. Zianddin Ahmad : Yes, for the peeple of Bihar also becanse they
have suffered by the recent earthquake, and I submit that these galvanised
sheets should bhe sold at a minimum price giving reasonable profit to the
manufaoturers, and they should not be sald et emorhitant priees. (Hear,
hear.) In 1924, a duty of rapees 45 per ton was imposed om this and
it was redwoed %0 Ra. 30 pes tom, and, as my Homourable friend,
Me. Neogy, pointed .out while discussing this Rill, this duty works ont
to abaut 124 pen eent. Pir Charles Imnes thanked him for this sngges-
tion and said thet it was ressenable. The Oftawe Agreement has agaio
Maved hawee ag regards thia pesticular eommodity snd they raimed the
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price to Rs. 83 in the case of non-British goods, Rs. 53 per ton in the case
of British goods and Rs. 30 per ton in the case of British goods made
out of Indian bar, but there is a cat in the neck of the camel, that is that
these sheets on which 30 per cent. duty is to be paid and which are mada
out of Indian bars will be the monopoly of the Tatas. They cannot be
sold by any other person and nothing from outside can come in {till
all these articles have been disposed of. This really means that the
Tatas would sell the goods not with regard to the 30 per cent. duty
but with regard to higher rate of duty which will be 53 rupees, and .
thus the entire profit will go to the Tatas. . In this particular case I
think this is absolutely unjustifiable. But fortunately this particular
thing has now come to an end. By this arrangement the Tatas got a
double profit. They first had profits on the sale of their bars and
afterwards they had the monopoly of sheets which are made out of these
bars. The price was fixed at Rs. 215 per ton but actually it was sold
at Rs. 218 per ton, but the cost of manufacture of these bars by the
Tatag with ten per cent. profit is ouly Rs. 144 ; but if you give them
that one crore, even then it will he Rs, 159 per ton, and, therefore,
there is no justification to sell it for any amount exceeding Rs. 160 per
tou. and the Tatas will get ten per cent. profit even if they sell at

Rs. 144 per tan. That is the price at which the galvanized sheets should
be sold.

I now come to the end of my speech because 1 would like to develop
the other points later on when I move my amendments. I would very
much like now to quote from the leader of the Statesman, dated 17th
August, 1934, in which it is said :

‘¢ Diwan Bahadur A. Ramaswami Mudaliar from Madras City, for example, is
responsible for a4 saying that threatens to become a proverb : ¢ politics are the last
refugo of the millowners.” This was harsh enough, but when the Diwnn Bahadur
added in the same breath, ‘I dare not call them scoundrels,” friendships of long
standing snapped. Even the Commerce Member, with friends on every Bench, did
not cscape unscathed, being accused of dual personmality.’”’ ¢¢ There were two Sir
Josephs 7!, declared Mr. Ranga Tyer, ‘¢ one a patriot and the other an Tmperialist ’°.

Sir, T am not opposed to protection but I do not like the manner
in which the protectionist policy is pursued by the present Government
whom the consumers may call perhaps not so strongly as Mr. Gandhi
would put it as—Government. With these words, I oppose the motion.
(Applause.)

o ]'I‘he Assembly then adjourned for Lunch till Half Past Two of the
Mock. )

The Assembly re-assembled after Lunch at Half Past Two of the

gi]oqk, Mr. President (The Honourable Sir Shanmukham Chetty) in the
‘hair..

Mr. T. N. Ramakrishma Reddi (Madras ceded Districts and Chittoor =
Non-Muhammadan Rural) : Sir, we have just now listened to the learn-:
ed and erudite speech of my léarned friend, Dr. Ziauddin. After
listening to his speech, T wondered whether he was opposing this Bill
for granting any protection to the Tata industries. But he could not’
have done so when once this House has aceepted the principle of grant-
ing protection. Apparently; his idea dves not seem to be that but his
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idea seems to be just to point out the defects that at present obtain in
Tatas’ and he hoped that Tatas’ might rectify those defects as soon as
possible and reap the full benefits of the protection that is given under
this Bill.

Sir, when this Bill was before the House at the time when there
was the motjon to refer it to the Select Committee it was subjected to
very severe criticism from this side of the House, specially the report
of the Tariff Board was subjected to much adverse criticism. It was
said that the Tariff Board went out of their way to take some extraneous
circumstances intg account and made certain recommendations which
they were not competent to do. Sir, it ‘was said that the Tariff Board
was as particular about giving protection to the British industries as
they were anxious to give protection to the Indian industries. And an-
other point is that they made certain recommendations with regard
to the changes to be made in the revenue tariff which they were not
competent to do. And, Sir, the Honourable the Commerce Member said
that we must follow the recommendations of the Tariff Board ¢n ioto,
and hence he has framed the Bill on the recommendations of the Tariff
Board. Sir, very recently we had another report of this Tariff
Board on the cotton textile industry. At that time the Tariff Board
recommended the imposition of duties on the British cotton texiles of
finer counts also, because the imports of cotton goods of finer counts by
Britain into this country will seriously compete with the Indian goods
and hence Government did not give effect to those recommendations in
the Bill which they had subsequently introduced. The Honourable
Member explained away the reasors why he did not follow the recom-
mendations of the Tariff Board report on that occasion. He said that
‘two extraneous circumstances intervened, namely, the Mody-Lees Pact
and the Indo-Japanese Agrcement. But that is a different matter. Why
I refer to that matter is that the reports of the Tariff Boards of late
have not been taken as sacrosanct, and as a matter of fact they have
not. been taken even by QGovernment as sacrosanct. The Government
have accepted its recommendations when they suited them, and rejected
them when they were disagreeable.

Sir, there are four important points on which the Bill is open to
severe criticism. The first was the recommendation to remove the re-
venue duties on the British structurals and sheets and plates ; second,
the levying of an excise duty on steel ingots manufactured in India ;
third, the preferential treatment given to the British galvanised sheets
in the matter of protective duties as against the continental galvanived
sheets ; and fourth, that the Tariff Board report as well as the Bill did
not draw any distinction between tested and untested steel. The main
attack of the Opposition was on these four points, but fortunately Gov-
ernment yielded to the pressure of the Opposition and agreed to restore
the revenue duties on the British steel structurals and plates and sheets.
On the other points they were unable to see eye to eye with the criticism
of the Opposition. The most important and vulnerable point in the Bill
is the levying of an excise duty. on steel ingots manufactured
in this country. The reason which prompted Government to levy this
excise duty on steel ingots s that according to their recommenda-
tions they will stand to lose about 30 lakhs in the revenues ; that is to
8ay, by removing the revenue duties on British structurals and ilso
by_adopting a scheme of lower protective tariff as against the British
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galvanised sheets imported into this country. They calculate that there
will be a loss of 30 lakhs and they have to make good these 30 lakhs.
And, after searching various items for taxation, they finally decided to
levy an excise duty on the steel ingots manufactured in this country.

Sir, as I have already stated, Government have agreed to reimpose
the revenue duty on British structurals. That will restore the revenue
by two to seven lakhs of rupees and they have to make good the loss
they wonld sustaii owing to the effeet ¢f the proposals with regard
to galvanised sheets. Sir, T submit this is a very extraordihary feature
of the whole Bill that they should resort to the levying of an excise duty.
There was absolutely no necessity for Government to impose lesser
import duties on the British galvanised sheets than the continental gal-
vanised sheets and lose the revenue which they want to make good by
levying the excise duty. The Tariff Board has clearly stated that if
they take the landed prices of the British galvanised sheets into considera-
tion there is no reason why they should make any difference between
the import duties to be levied on British galvanised sheets as well as
the continental galvanised dheets. In calculating the amount of pro-
tection dtity, that is necessary for any article, the Tariff Board first
calculates the fair selling price of the Indian product by taking the
works cost, the overhead chdarges and the manufacturer’s profit and
freight disadvantages and then takes the landed price without duty of the
foreign imports of that kind of article and then assess the difference he-
tween these two figures as the proteétive duty that is necessary for thut
article. In this particular case of galvanised sheéts, they have taken
Rs. 160 as the fair selling price of Indian galvanived sheets, and, then,
they have taken the laiided price ez-duty of the galvanised sheets of
foreign countries at Re. 130 in order to assess the quantum of protec-
tive duty. But, with regard to British palvanised sheets, they have
blindly taken the figure given by the British steel interests as the
fair selling price as at the time of the Ottawa Agreement. There was
ahsolutely no reason given by the Tariff Board why they should not
take the landed price of British galvanised sheets as obtaining during
the preceding year, namely, year 1932, when the competitive prices ruled.
This is what they have stated in the Tariff Board Report :

‘‘ Two alternatives have been open to us, first, to take the average price in the
carlier half of 1932 and adjust it for the variation in the price of spelter since
that period and secomdly, to proceed on the basis of calculation adopted by the
Ottuwa delegation, ntimely, to take the United Kingdom price at the lowest figure
which the delegation considered would give a reasomable return to the British
manufacturer and to take the Continental priece at the lowest figure actually reached
in recent importations. Under ordinary conditions we should be inclined to adopt
the first method in estimating the measure of protection. The United Kingdom
prices in that case would be ahnost the same as Continental prices and there would
be no seope for differential duties.’’ :

That is & very important admission. But they have gone out of their
way and they have taken the fair selling price which the British industties
gave at the time of the Ottawn Agréement, The Tariff Board did not
look inte the accowiits of the variotts British firths to find out what the
avtnal fair selling pricex of the British galvanised sheets were, nor wére
the balanes sheets of British interests submitted for inspection, as my
friemd, Dr. Zistiddit Peminds me-—ty the Pari® Board. Hende, there was
abwolutély to Justifleation for winking this ettra-orditrary differénce in ti\:
tiatter of proteéfi¥e Qutiey as agittit the contihentsl galvanived sheets:
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It is said that Great Britain is importing pig iron from India duty free,
and that that is a great advantage and a consideration for showing this
preferéntial tregtment to British galvanised sheets. 1t has already heen
pointed out by my learned friend, Diwan Bahadur Ramaswami Mudaliar.
that it is after all a very small advantage when compared to the loss that
‘he 1ndian Government stands to lose by making this difference ; and,
further, 1 submit that we should not take this as a eonsideration for this
prefeventidl treatment. Great Britain has imposed duties of 334 per cent.
on continental ‘pig iron and continental steel and on all uther countries,
and henve they are not in a position to get as much pig iron as they want
for their ihdustries an@ hence it W advantageous to them to import Indian
pig iron duty free. Then, it is said that by showing this preferential
treatment and reducing the prices of galvanised sheets, it will be of great
benefit to the agriculturist. I may submit that the agriculturists do not
4erive much benefit from this reduction in the price of galvanised sheets.
it is only the industrialists who make use of these galvanised sheets : it
is a mistake that has been committed by the Government to say that the
agrieulturists derive great benefit. It is the small industrialists who have
to build their factories, who make use of these galvanised sheets : the
agriculturists may use it to some extent but not so much as to justify’
this differential treatment. But as my Honourable friend, the. Finance
Member, has pointed out, we should not confuse the revenue duties with
proteetive duties. Here I apply the very same argument and say that
in estimating the protective duties we should not take into consideration—
we should not mix up—the burden on the consumer with the amount of
protection you are giving ; because both are quite contradictory terms.
The very idea of protection means burden to the consumer : we give pro-
tection to a particular industry, beecause after some time the particular
protected industry will set its house in order, will bring down the cost
of production and will eliminate eompetition from foreign countries, a
them supply the goods to this country at a much cheaper cost, so that the
consumer, who has been suffering all along, may get the benefit ultimately
from out of the burden he has been bearing all along. In this ease, what
is the benefit to the industry by giving this protection to the British
galvanised sheets ¢ I submit that the argument that prices will go down
is also based on erroneous reasoning. The prices will never go down.
The price of the British galvanised sheets in India will be the price of the
sheets that obtain in this country for the continental imports. If foreign
countries have to bear a higher duty, they can import only at a highet
cost. Then the British people will not sell galvanised sheets at anything
iesy them thet rate. Hence, the difference in the protection du(t‘{ will be
a benefit to them, and that difference will go into their own pockets, and
it will not go to reduce the price of galvanised sheets. Thus, Sir, we
are giving a bounty, as it were, which is estimated at 20 lakhs, to British
interests, if we reduce the measure of proteeti«m in favour of British
galvanised sheets. Sir, if this difference is not maintained, and if British
galvanised sheets are taxed to the same e¥tent as foreigh galvanised sheets,
then there will not be so muceh loss to the Government. We would kave
been able to retain the Rs. 20 lakhs. In that éase, there would also Have
hieen 1o necessity for levying this excise duty on Indian made steel ingobs.
Sir, the Government is placing a very great obstacle in tie way of the
development of the Tndian steel mdustry by levying this excise duty.
They could dertainly have avoided the wecemity of levying thix excime
duty, as T stated, by equalising protective dedy &y sgainef the British da
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well as continental goods. Generally, excise duty is levied only when
there is over-production and when we have to stop over-production in
order to raise the price, or as a measure of mild prohibition on a parti-
cular article, such as liquor. Then also excise duties are levied. But
nowhere in the world is there a country where the key industry is sub-
Jected to an excise duty. Government cannot say that there is over-pro-
duction of steel ingots in this country. 8ir, the Indian industry has to
work under a very great handicap if they have to manufacture goods
under an execise duty. Sir, Great Britain has imposed 334 per cent. on
foreign steel produets, but it has not levied any excise duty on steel struec-
turals, or the steel products that are produced in their own country, and so,
Sir, they can dump their goods into this country if this excise duty were
to be levied on Indian products.

Sir, it is stated by Government that they are also imposing
a countervailing import duty on all the imports' into this
country of steel products equivalent to the amount of excise duty
they are levying on these steel ingots, but, Sir, there are many items of
imported steel products which escape this countervailing duty or over
which these duties have no effect. Take, for instance, the galvanised
sheets themselves. There is a revenue duty of ten per eent. This revenue
dnty of ten per cent. is much higher than the countervailing import duty,
as also the rupees ten protective duty that is proposed to be levied on
galvanised sheets, and, thug, the galvanised sheets are not at all affected
by this eountervailing import duty. The same is the case with regard to
steel structurals and so many other items. They do not bear this counter-
vailing import duty at all.

Then, Sir, Tatas have to work under very great disadvantages. It is
estimated that Tatas produce about 20,000 steel ingots per week or about
800,000 steel ingots in the year. 1f they :have to produce 20,000 steel
ingots in a week, whether these stecl ingots are sold or not, they. have to
pay the excise duty. That means, they have to make arrangements for
paving about one lakh of rupees every week by way of excise duty,
whether these steel ingots are sold or not. Therefore, it will be a very
great handicap to the industry to get on.

Sir, my learned friend, Dr. Ziauddin Ahmad, this morning, read
passages from the speech of Sir Charles Innes showing that the year 1927
would be the last occasion, when Government would bring proposals to
impose this protective duty, and that wonld be the last occasion, when
the country would have to bear this burden of the protective policy. But,
Sir, seven years have now elapsed, and we are again extending this pro-
tection for a further period of seven years. The Honourable the Com-
merce Member has stated that if everything goes well, then it would not
be necessary to bring forward any further measure of protection........

Dr. Ziauddin Ahmad : He said within a measurable distance of time.

Mr. T. N. Ramakrishna Reddi : Yes, but that definite measurable
distancde of time may never come if we continue to give protection in this
half-hearted manner. If you want to give protection, then give it fully
and completely, and not in such a half-hearted manner, because the idea
underlying the present measure would seem to be not merely to give
protection to Indian industries, but also to give more and more encourage-
ment to British imports to come into:this country. Therefore, Sir, if
this state of affairs continues, I am afraid, we shall not be able to realise
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or reach that measurable distance of time when Tatas would be able to
stand on their own legs. 1 hope, Sir, in view of what I have said, Grovern-
ment will be able to find their way to.yield te the other criticizms of the
Oppositien, as they have yielded im comnection with the revenue duties
on the British steel structwtals.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaom' Divisions : Non-
Muhammadan Rural) : Sir, there is such a thing as dragging a man to
take part in a debate, even though, left to himself, he might not have
taken part in it, after listening to the short sweet speech, the comvincing
and logical speeeh, which the Howmourable the Commerce Member made
this morning. Sir, we on the Opposition Benches welcome him after his
illness and in a stage of convalescence to this House ‘with a spirit of mar--
tyrdom to pilot this essential Bill. :(Cheers.) Sir, ke has, in his short
speech, indicated to us that finamcial considerations are mainly at the
bettom. and financial oconsiderations cannot be lightly brushed aside by
an opposition, however earnest about making speeches, after long burning.
{ should say, mot the midmight oil, but the eleetric curremt in the small
hours of the mornimg. . (luagghber.) Trobably that i mnespomsible and
excusable for the gquotation that the Honeourable Member made from a
very excellent mewspaper, the Statesman of Calcutta. Sir, he guoted,
in the course of his speech, the Statesman es saying :

“ Fyen the Commerce Member, with Priends on every Bench, did not cscape
unscathed, ‘being accttsed vf Adual persotrality.  There were two Sir §osephs,’. declared
Mr. Reamgu Iyer, " ome a patriot and the other wm Mmperiukist >.”’

Sir, mot having read the Statesman’s editorial,—I am net a careful
reader or a teader at all, -expect om infrequent oceasiens, of editerials
of mewspapers. 1 canmot vouch for the accuracy of this guotatiom, but
1 cannot &t the same time charge the Honourable Member on the Opposi-
tiom Beaehes with indulging in the luxury of an inaccuracy. Therefore,
I presume, this is an accurate quotation. The quotation may be accurate,
but the text om which it relied is inaccurate. The text was the usual mis-
report that emamates from a notorious news-agency called the Associated
Press (Laughter), especially when it reports speeches of Honourable
Members in this House, myself being the special target. Sir, the
Associated Press on that historic day when I gave a warm support fo the
Honourable the Commerce Member reported to the country that I des-
cribed him as having dual personalities of a patriot and of an Imperialist.
The speech is before me here, and 1 shall presently remove that misappre-
hension of the Statesman. The editor of the Statesman is a great editor
and was an important Member of this House. Ez-Members of the
Assembly, even though newspaper editors, are not expected to read the
reports of the proceedings of this House. They naturally rely on news-
agencies and responsible news agencies even though the latter specialise
deliberately in suppressio veri and suggestio falsi. (Laughter.) And
that is why, in order to get my support, that the Honourable the Deputy
Leader of the Opposition indulged in this gross misquotation to the effeet
that I spoke of Sir Joseph Bhore as having two personalities,—of an
Imperialist and of a patriot. And treating him as an Imperialist, Dr.
Ziauddin Ahmad proceeded with long speeches unnecessary and irrelevant
on this occasion as if to block the Bill in its passage or press it to a divi-
sion. Otherwise, there is no necessity or justification for the quotation.
Bnthy attitude towards the Honourable the Commerce Member on this
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occasion is exactly the same as it was -on the previous oecasion. . I cer-.
tainly spoke.of two Sir Josephs, and I said : .

¢¢ There is at this end a Sir Joseph who loves this country with Lhe passionute
and profound love of a patriot, and there is at the other ¢nd (in England) the other
Sir Joseph, SirJoseph Nall (a Member of Joint Parliamentary Comunittec), an
Tmperinlist of lmperialists, a die-hard who is not satisfied by the ‘safeguard clnuse,
who says that the Government must be prevented for all time to come from getting.
rid of that safeguard by giving bounties to the industry, ete., ete.’’ S

Then, I went on to say :

‘“ 8ir Joseph Bhore follows up and lives up to the principles of Napoleon
Bonuaparte when Napoleon said that a statesman’s heart must always be in his leud,
and often times the heart of our Comiuerce Member is in hi¢ head.’’

There is evidence of it in this particular Bill. He has thought with
his head, he has approached the question with his
heart and head alike combined, and that is why he
was, to meet the Upposition Benches, prepared up to a point to compro-
mise. e has put, as this House is no doubt aware, in regard to British
tested structurals and plates, a revenue duty of ten per cent. ad valorem
instead of being allowed free entry or 1} times the excise duty leviable
for the time being on steel ingots produced in British India. That is
meeting the Opposition, because the Opposition has been crying hoarse
that we are surrendering here our rights of raising a tariff wall against
British and other foreign imports. I do not consider the British as
foreign ‘imports, and, so long as our goal is not independence, as the
goal of the Congress happens to be, but Dominion Status, our economic
policy, I say, must be regulated by coming to an agreement, whenever
possible, so long as it is not disadvantageous to our own industries, with
Britain, and that was the principle on which I took my stand when I
endorsed the Ottawa Agreement and when I fought in the Committee
that this_Assemnbly should be given a Committee to examine in the light
of Indo-British trade the rise and fall of advantage in regard to our own
trade. The Committee is cxamining it, we have not got the Committee’s
report before us. But it is very casy to draw the red herrings of pre-
judice as the Congress people are doing out in the country and our
friends on the floor of the House and say that we are doing to Britain:
a great favour to the disadvantage of our own industries. That kind of
argument we may be prepared for in future years and we may have to
fight it in this House and out in the country, but it does not lie in the
mouth of the Opposition, which has consistently and rightly co-operated
with the Government, to hug the Congress carcass which the Congress
peopte are trying to put life into. (Cheers.)

U Ba Maung (Burma : Non-European) : Sir, coming from a Pro-
vinece in which there are no heavy industries and where the population
has to rely on agriculture for its livelihood, I cannot be expected
to display any enthusiasm to a continuation of the protective duties
on iron and steel even in a modified form. It will not be denied
that the burden we have borne has been heavy and of long
duration, and 1 submit that we are entitled to relief in any direc-
tion we can find it, provided it does not kill this great Indian
industry which our revenues have been instrumental in establish-
ing. I find such a case in item 143 (b) (1), namely, fabricated steel of
Britich manufacture which it is proposed shall carry the very heavy tax

2 r.ALL
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of Rs. 46 per ton. 1t is clear from paragraphs 164 to 166 of the Report
of the Tariff Board that Rs. 40 of this levy is only intended to be tem-
porary, that Tatas can get along very well without it, and that the rea-
son for imposing it for a short period is to give the fabricating con-
cerns in India and the integrated concerns in England a chance to settle
their difterences. I fear, Sir, that that settlement may take a very long
time if these concerns are left to continue their policy of annihilation
of each other, and I recommend the Government, as soon as the Bill is
passed, to exercise its powers under clause 2 and issue a notification that
the surcharge of Rs. 40 per ton will be abolished six months hence.
No further enquiry than that already held and reported on by the Tariff
Board will be necessary. All over India there are important works re-
quiring large quantities of fabricated iron and steel which cannot be
long delayed. There is the Howrah Bridge for which money is available
and which will require 25,500 tons of steel, as I have seen in paragraph
168 of the Tariff Report, and I noticed further that the Governor of
Bombay, during his tour last week, stated that the construction of two
bridges there was a matter of urgent public necessity and would be
embarked upon as soon as money was in sight. In my own Province,
that is, Burma, the road between Tavoy and Mergni (thesé towns were
occupied by the British during the First Burmese War), which serves
the important tin and wolfram mining and rubber growing industries, is
impassable for seven months every year as this is intersected by two
rivers over which a bridge must be built. Sir, as soon as they are built,
Mergui will have a daily postal service with Rangoon instead of a weekly
service by sea as at present. It will then be no longer necessary to pay
a heavy subsidy to the British India Steam Navigation Company which
is now given for carrying mails.

Then, Sir, turning from the industrial and commercial development
of India for which steel is a prime necessity, may I remind the House
that it is also necessary for repairing the havoc wrought by the earth-
quake in Burma on the 5th May, 1930, to one of our ancient famous
pagodas. The great Shwemawdaw Pagoda at Pegu, in which I was
born and brought up and am still residing, was then brought to the earth
in ruins, and when it is rebuilt, its structural supports will be of iron
and steel and will cost not less than 15 lakhs of rupees. The money for
rebuilding is being found by public subseription and those to whom we
have to look for funds are mainly among the poor cultivator class.
I am sure, the House will agree that we should not have to pay an
.extra Rs. 40 per ton for our steel, just because the fabricating firms in
India have lagged behind Tatas in the march to efficiency. Sir, it is of
the utmost importance that a better understanding be created
between India and_PBurma and, I am sure, that the people of Burma
would regard it as a generous gesture of goodwill if Government would
forego the Rs. six per ton excise duty and Tatas reduce their price by
a further Rs. six per ton for the steel required for rebuilding this famous
pagoda. In this connection, I beg to support the statement in the
minute of dissent by Messrs. B. Das, 8. C. Sen and Mahapatra :

‘“ We think that levying an excise duty for revenue purposes in a Bill te afford
Protection to a baaic i]vlzug%ry is wrong in principle and should not have feuné¢ a
place in this Bill.’’

Sir, in conclusion, I am glad to see the progress Tatas have made

under the shelter to which we, in Burma, have contributed so much and
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i ask that the tuty no longer hecessary for Tatas on fabricated steel be
‘#bolished regardless of revenue considérations without delay. This is
a1 I have got to say. ‘

8ir Leslie Hudson (Bombay : Buropean) : I desire at the outset to
acknowledge the spirit of accommeodation which Govermment has shown
throughout the discussiens of the Select Committee towmrds the sugges-
tions which were put forward. That has made our position easier
and enables us to give our support to the Bill as it emerges from
the Select Committee, In my speech om the first readimg of the
Bill, I referred at some length to the very debatable question of
excise duties in general, and I concluded by saying that ss a Group
we suspended judgment uuntil after we had heard what the Honromr-
able the Finance Member had to say on the subject amd wumtil
after the whole question had been thrashed out in the Select Com-
mittee. If, therefore, we now give or support to the excise, it is on twwo
grounds. Firstly, we recognise that at is perhaps, at the present
moment, necessarily bound up with the present finaneial position, and,
secondly, we have the assurance of the Honourable the Finance Member,
and also, so late as this morning, frem the Honourable the Cotamerce
Member that this is neither to be taken as a precedent for other indus-
tries nor to be regarded as a permanent burden on this industry. 1 sub-
mit that if it is found that an industy is protected by such a high tariff
wall that QGovernment revenues are affected seriously and the imdustry
in question is making inordimate prefits, then the proper remedy is met
to impose an excise duty on the protected imdustry bat to lower the
tariff wall. After all, the consumer benefits by o reasomtble amoumt of
fair competition, but he loses doubly through am over-proteeted imdustry
togeéther with an excise which he and not the industry has to bear. I
am glad that the Select Cominittee has agreed upon the retentien ef
revenue duties on structurals and plates. The amount involved is
small, but the principle which I enunciated in my earlier speech remains,
namely, that a thorough exainination ef all revenue duties is necessary
with a view to their removal where the law of diminighing returas
operates, and where they have ne substantial, though ineidental value
that should be undertaken when the Government’s general financial
policy is under review. There is, however, one important modification
to this general prineiple.

The question of the supply by Tatas of semis required by the re,
rolling firms in India has, I understand, been the subjeet of a conference
between the Government, Messrs. Tatas and representatives of the re-
rolling interests concerned. Thc apprehension has been expressed that
Messrs. Tatas may be unable to keep up the supplies of semis contracted
for by them with the Tin Plate Company, the Indian Steel and Wire
Products Company and the Eagle Roling Mills, and much less to be able
to supply sufficient quantity of semis to the re-rolling eoncerns in this
country to enable them to keep their works runming. If this is the case,

- it 'is .obvious that these re-rolling firms must get their supplies of semis
from elsewhere and it would be definitely unfair to them, if by the failure
of Messrs. Tatas to supply sufficient raw material, they have to pay a
eountervailing duty of Rs. four per ton or a revenue duty of ten per
‘ gent., whichever iz higher, which might cause them to pay more for their
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raw materials than the fair selling price of Messrs, Tatas laid down by
the Tariff Board. I will take, for ingtance, the item. of sleeper bars, the
supply of which by Messrs. Tatas is also, I undevstand, quite inadequate
and I think the Tariff Board report confirms this. § understand that after
supplying their own rcquirements theve i owly a surpluy of some 8,000
tons of sleeper bar available, which is hardly a fourth. of the require-
ments of Indian railways.

Surely, it is no part of the Government’s protective policy that
Messrs. Tatas sheuld have a monopoly of the manufacture of steal
sleepers when there is another plant in the country capable of manufag-
turing them. 1f, however, steel sleepers and sleeper bars are charged
the same rate of dmty, then the likelihood is that orders for sleepers
which Tatas cannot fulfil will be placed abroad, as local manufacturers,
other than Tatas, coald not import the bar and pay the proposed duty
and compete with imported finished sleepers. If manufacturers in this
ecountry are capable of doing this work, we suggest that it is in the in-
terests of India that these orders should be kept in India and thus ensure
the employment of Indian labour. Y suggest that Sleeper Bars shoyld
be removed from their present heading where they are combined with
Sleepers.

I have quoted the case of sleeper bars g5 an exqmple of the difficulty
of imposing on these Semis a countervailing duty, or a revenue duty,
whichever is higher. Government mi’gb_t take exeeutive gctiop in syeh a
ease, subject to the safeguard, however, that when the c.u. f. price of
imported Semis is less than the landed price, exclusive of duty, the duty
should be such as to bring the price into line with the fair selling price
of Tatas Semis as suggested by the Tariff Board. :

In my speech I referred to the apprehension that Tatas with a con-
siderable measure of proteetion may tend to become more and more
monopolistic. In his reply, Mr. Mody made referenee to the instance of
the manufacture of briek products but he omitted any reférence to the
other industry, namely ; Cake. '

The Tariff Board report states that Tatas are able to produce only
about 89 per cent. of their requirements of coke, the remaining 11 per
cent. having to be purchased elsewhere. It is actually purchased and
obtained from collieries in Bihar and it would appcar from the Tariff
Board report and from Messrs. Tata’s representation that it has the in-
tention itself to erect a new coke-making plant which will, when com-
pleted, be able to supply the whole of their requirements. This wiil
entail the closing down of these coke-making plants which at present
supply the eleven per cent. to which I have referred, and the consequent
loss of the capital invested therein, bepause, I understand that there is
no outlet for the coke which is made by these companies. Possibly,
when my Honoureble friend, Mr. Mody, does us the honour of speaking
on this reading, he will give the House some information on this point.
1 want to say one word about the confusion which is in the minds, T am
pfraid, of several Members of this House, and more particularly my
Honourable friend, Mr, B. Das, concerning the distinction hetween differ-
ential duties and Imnerial Preference. Now, 8ir, Impex:mi Preference, in
the generally accepted megning of the term, is a principle whieh i now
88 dead as Queen Anne. Imperia] Preference means a preference ‘whigh



1794 LEGISLATIVE ASSEMBLY. [21sT Ave. 1934.

|Sir Leslie Hudson.]

is given to the Empire countries in the interest of the Empire at large.
I say that that principle is dead, because even at the Ottawa Conference
such agreements as were arrlved at-were reached on the basis of hard
bargaining and in the interests of the participating countries. Differ-
ential duties, on' the other hand, are based on India’s interests and no
one else’s, The Tariff Board made it perfectly clear that in the case of
DBritish and continental steel a differential duty was fixed to correct
the dumping tendencies of the continent and to put the continental and
the British importer on exactly the same basis, and I cannot do better
than quote from the speech of my Ilonourable friend, Mr. S. C. Mitra, in
which he said that : ‘‘ the fight that this great national industry is now
waging is more against the continental importers because they are selling
iron and steel at uneconomic prices, prices which are meant to destroy
the Indian industry ’’. The Honourable the Finance Member also gave it
as his view, that if at any time, the continental steel interests were to
quote economic and not dumping prices, there might then be a case for
the reduction of the differential rate, and this should, 1 think, explode
the allegations which have been so frequently made that this Bill i§ in-

tended not to protect the iron and steel industries of India but to pro-
_tect British industries.

One matter which has been causing considerable comment for some
time past is the faet that in addmon to the protection given by the pro-
fective duties, Tatas have been enjoying special and advantageous rates
of freight on the Bengal Nagpur Railway. That this must have been so
is evident from the Tariff Board’s Report and Tatas’ own representation
where it is stated that the new rates of freight which came into force
from the 1st July, 1933, are going to add forty lakhs more to the haulage
charges. Well, Sir, we are giving protection, because it is considered
that the iron and steel industry must reeeive help for another period of
seven years after which it is expected that it will be able to stand on its
own legs. I suggest that it was never intended that this Company should
have permanent special arrangements with railways as regards freight.
As the public does not know what the rates of freight were up to the
30th June, 1933, and does not know what the net rates are now in vogue,
it is difficult to say whether the benefit is for the Company or for the con-
sumer. In conolusion, Sir, I think, T may elaim that we have, through-
out our discussions in the House and in Select Committee, endeavoured to
serve the interests of India first and last (Hear, hear) ; we have agreed
to the continuance of protection to a national and basic industry for the
further period of seven years ; we have agreed to measures which main-
tain the revenues of the country intact. We have opposed any measure
to reduce the revenue duties, in view of the financial position of India,
subject to the modification whiech 1 have mentioned in regard to semis
and we have done nothing to place the British manufacturer at a_dis-
advantage vis-a-vis his continental competitor. In short, we have en-
deavoured to be just to all concerned bearing in mind the needs of
India and the requirements of her basic industries. T trust that the
House will approve of the policy which I have just outhned and will
accept the Bill, with the suggestions that 1 have offered, as it has emerged
from the Select Committee.

*Mr. K, 0. Neogy (Dacca Division :*Non- Muhammadan Rural) : %r
the Honowrable ‘Member ‘in charge has invited this House to take into
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eonsideration a very weighty report, weighty not from the point of view
of evoirdupois, but weighty because there are as many as four signatures
of the Members of the Executive Council appended to this report. 1f
my recollection serves me right, there has been no other Select Commitiee
of this House on which as many as four Members of the Executive Council
have found it necessary to sit. Perhaps my Honourable friend, the
Member in charge, felt that on this particular occasion he needed all the
moral support that he could get from his Colleagues.” Now, Sir, so 18T
as the Honourable the Law Member is concerned, to use a now famons
phrase, the less said about him the better, because, under the rules of
this Ilouse, he need not even be named in a motion for the appointment
of a Select: Committee, and, as an ez-officto Chairman of all Select ('om-
mittees, he is sure to be found occupying the chair if there is a meeting,

[At this stage, Mr. President (The Honourable Sir Shunmukham
Chetty) vacated the Chair, which was then occupied by Mr. Deputy
President Mr, Abdul Matin Chaudhury).]

Then there is my Honourable friend, Sir Frank Noyce. I think his
claim to be a Member of the Select Committee is derived from the fact
that he describes himself as the Member for Industries. But, as far us
I know, under the present constitutional dispensation, the Central Govern-
ment has very little to do directly with the interests of any industry in
this country unless it be the industry of the manufacture of red tape.
But, then, I must forget that my Honourable friend has another un-
deniable qualification for membership of a Select Committee which is
to deal with filscal matters. My Honourable friend was the President of
a special Tariff Board 'at one time, whose recommendations were sum-
marily rejected by the Government of India.

Now, Sir, T come to my Honourable friend, the Finance Member.
Of course, he has got to be in a Select Committee of this chavacter to
gafeguard the revenue interests of the (Government. Not merely that, as
the latest gift of Great Britain to India, he has also to remind us about
the political complications that might arise if we were to pursue any
particular course while dealing with this measure. My Honourable
friend is quite sure that he is no longer a servant of the British Govern-
ment, nor is he in confidential correspondence with that (overnment.
But he must, at the same time, exercise his right to represent the views
of the British manufacturers in such matters, as he himself made it guite
plain in his speech when the Bill went to a Select Committee. Now, Sir,
my Honourable friend, has, as I said, got to safeguard the revenue
interests of the country. He said that he looks upon this steel industry
as a composite taxing unit which must yield a definite amount in revenue.
He does not care whether it is obtained by this means or that, hut he
must have what revenue he expects from this composite item. My
Honourable friend reminded me of another great financier, but he lived
in Venice ages ago, who insisted upon his pound of flesh. But, Sir, my
Honourable friend, T am glad to observe, has, after all, agreed to certain
vers modest kinds of compromise in the Seleet Committes which, I take
it, he considers to be absolutely innocuous from the point of view of the
British manufacturers. I think ‘I must now put in a word on behalf
of the Honourable the Home Member, although he is absent from tha
Flouse today, because he is the only Member of the Executive Couneil
who, as a Member of this House, was not taken into this Select Committee,
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and I am afraid his absence is: am: indieation that he wants to. record his:
protest against that invidious treatment. (Laughter.) As Home
Member, T am sure he is interested in seeing the steel-frame of the Indian
administration maintained, and, 1 think, he had every right to be:
inciuded in the Select Committee, if only to urge the free importation:
of British. tested steel: In spite: of the fact that the Honourable the
Home Member did not find a place in. the Seleet Committee, it is, as I
said, a very weighty report, and certainly it has had the best considera-
tion on (his side of the House. While 1 recognise that the Government
have agreed. to certain compromises, I fail- to see how they mest the ob-
jections that were raised from this side of the House. Withoul taking
much time of the House at this hour, I should: like to place on record the:
emphatic protest of myself and of my friends to the imposition of an
excise duty on a protected industry. (Hear, hear.) I do net think I,
need repeat the arguments that have been used in my Honourable friend,
Mr. Das’s Minute of Dissent, but I may tell my Honourable friends opposite
tHat we, on this side of the House, generally agree with the sentiments
expressed there. :

Now, Sir, my Honourable friend, Sir Leslie Hudson, took exception
to this measure being described as an Imperial Preference measure. I
do not. find my Honourable friend, Mr_Das, referring to it in those terms
in his Minute of Dissent. What he said was that this measure lays down
preferential tariffs for the benefit of British steel. I do. mot think my
Honourable friend can dispute that preposition. It is certainiy going o
henefit British steel in so far as British steel will be enabled by these
differcntial, or preferential, rates of tariff successfully to compete with
continental steel in the Indian market. That is certainly a proposition
which cannot be challenged from any side of the House. As a matter of
fact, that was the position. taken up, as far as 1 remember, by the
Honourable the Finance Member himself. 1 think the purport of his
speech was that if you do not have this kind of preferential system of
tariffs, then the British manufacturer will be completely ousted from the
Indian market, a contingency which could not be contemplated with
equanimity in this country because of the likely political reactions that
it might create in England. Now, Sir, I want to put a particular point
to my Honourable friend, Sir Leslie Hudson. He accepts the findings
of the Tariff Board, and is convinced that so far as the items of the British
steel are comcermed, they do not stand in need of proteetion w»is-a-vis the
Indian industry. This is what I find in paragmaph 99 of the report of the
Tariff Board :

‘¢ It will be seen from the preceding tubles that the need for protectiom is now
confined cntirely to the competition from continental imports, No protective duties
are required against the British imports except bars and sheets. The Qutics required
on there do not, however, exceed the normal level of revenue duties and are eonsiderably
below the cxisting level.”’ ' ’

I take it that my Honourable friend accepts this finding of the Tariff
Board as eorregt, Now, Sir, if that be the position ; and if we are also
to accept, the statement made hy the Honowrable the Finaney Member
that continental steel is being dumped into this country—dumped in the
strict technical sense of the termx and not ia the non-techniogl sense jn whieh
perhaps same people might say that Greas Britgin is. dumping Finance
Mombers into this conntry. . ......(when responsible Members of Govern.
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ment use technical expressions, I take it that they intend those expresaiox}s
to be interpreted in their technical sense)...... if continental steel is
being dumped in India, if again_there is no need of protection so far as
British steel is concernmed, why, I think the most straight-forward course
would be to withdraw this protection measure and impose reveunuc dutles
on a uniform level om all foreign imports, and if dumping is really
established as against the continent, then to have an anti-dumping legis-
lation and put on additional duties against those countrires which are found
guilty of dumping. 1 kpmow that thas point of view has been put forward
by a financial journal in Calcutta. There, I do not know on what autho-
rity, it is stated that : ‘‘ the Company too from what we understand of 1ta
attitude is prepared to be regarded as a non-protected industry’’. 1
do noi know whether my Honourable friend, Mr. Mody, is going to speak,
but when he does, he will I hope, explain what is meant by this. I should
like to know from him also as to whether he is prepared to accept as an
alternative to. this Bill, a measure in whick there may be wmitorm revenue
duties all round against all foreign imports plus anti-dumping additional
duties against the continental steel. -1 should like to know from him
as to what the position of the industry will be if an alternative step like
that were to be taken. I very much hope that my Honourable {riend,
Sir Leslie Hudsen, will support this particular idea if he is true to his
own opinions.

I remember that whem in 1924 we had the Tariff Board report before
us, it was comfidently expected’ mot merely by the Tariff Board but by
Government as also the Non-official] Members of the Legislature, that in
the course of 15 or 20 years, India will be absolutely self-supportingy in
regard to her needs of steel. Now, we have completed ten years from
that date. I also know from a statement made in the Tariff Board report
that it takes full five years for a steel plant to set going. Is the Hononrable
Member in charge in a position to repeat that assurance, that is to say,
that within ten years hence India will be absolutely self-supporting in
regard to her needs of steel ? The point that was made, on the occasion
when the firat Steel Tariff Bill was before the Assembly in 1924 was that
in determining the period and the extent of protection, we must remember
that the terms shall be sueh as to induce fresh capital to come into this
industry so that within a definite period—in this case the utmost period
that was laid down was 20 years—there would be at least two or three
more concerns like the Tatas springing up. That was the expectation of
the Tariff Board, and it was on that assurance that the consumer was
expected to make a temporary sacrifice, so that at the end of that period,
India would be absolutely self-supporting in regard to her needs in respect
of steel. T should like my Honourable friend to tell this House as to
whetlier the terms of this measure are such as to encourage any ressonable
belief that there wilk he two or three or even one more concern kke the
Tstas coming up withim the next ten years, so as to fulfill thc cxpecta-
tions whieh were held out in 1924. (Inless my Honourable friend is in a
position to say that, I do maintsin that you are departing from the funda-
mental principles on whieh pretestion was initially granted to this industry.,
I knew in one part of the present: TFariff Board report, they express the
hope, rather they exprem 'theiv belief, thay theve is sufficient room for
One meore eoncern to spring up ; but, at the sime time, I also remember
that so far as the geographical sitnation of the iron-ore deposits and the
coal deposits is coneerned, it would make it rather difficult for any second
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concern to compete successfully with foreign steel in outlying prris of
Indin. This seems to me to show that .we ame very near a contingency
when India will be asked to share her steel market with Great Britain:
Such & demand was put forward on behalf of an organisation of steel
manufacturers in Great Britain, who, in their evidence before the Tariff
Board, made the claim that India should now come to an nnderstanding
with the British steel manufacturing interests so as to partition the
Indian market of steel as between the Tatas and other minor concerns
on the one hand and the British manufacturers on the other. I should
like to know whether Government are going to see to it that, whatever
fiscal policy they may adopt, they will bear this in mind that when the
consumer was asked to make an enormous sacrifice in 1924, it was not
for the purpose of enabling some organisation of British interests to come
forward and share the steel market with the Indian industry. I know
that when in 1924 the Steel Bill was introduced, it was acclaimed as an
evidence of the genuineness of the fiseal freedom that was conferred on
this country by a convention agreed to by the Government in Great
Britain, not that the Non-Official Members of this House took any delight
in penalising the British industries merely for the purpose of penalising
them, but they took this as an acid test of the value of our constitutional
rights : ‘‘ did our fiscal powers enable us to protect our industries even
as against the British industries '’ ¥ And inasmuch as the legislation of
1924 did not diseriminate between British and non-British, the Non-Official
Menbers hailed that measure as a proof positive of the genuineness of
the fiscal freedom enjoyed by this country under the present Constitution.
Then came the Tariff Board inquiry of 1926 leading to the Bill of 1927.
T very well remember, that the Honourable Sir Charles Innes, while
supporting the differential duties which were for the first time proposed
by that Tariff Board for the benefit of British steel, was as careful as a
tight rope dancer, always anxious to make out that it was not any
preference that was intended for the benefit of (Great Britain but that
Great Britain was virtually synonymous with standard steel and con-
tineutal steel was synonymous with non-standard steel,.and as the rates of
duty need not be the same as between the standard, and the non-standard
steel, for the sake of facility of expression we might as well distinguish
between British steel meaning standard steel and the non-British meaning
non-standand steel. A few years later, it became almost an article of
the fiscal faith of this country to grant preference in favour of Great
Britain in diverse matters. Even before the Ottawa Agreement was come
to, the spirit was abroad in the Government of this country that there
must be some kind of preference for the benefit of the British industries.
Today we find an Honourable Member of Government getting up and
reminding us of the dire consequences that will overtake this country if
we were not to agree to such preferential treatment of Great Britain.
Sir, whether you eall it Imperial Preference or whether you call it by
some other name, what is the principle behind it all § T will allow one
of the lnter advocates of the idea of imperial economic unity, namely, the
first T.ord Melchett, better. known as Sir Alfred Mond, to state what is the
object hehind this idea of imperial economie unity which appenrs to be
the guidipg principle of our fiscal policy of the present day. This is what
Lord Melchett says : -~ : ° o R ’

. ¢ The people of this country should accord to some future Goverument of this
country freedom to take steps necessary to make the Empire a real economic unit,
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subject to the condition that each decision is preceded by an appropriate investigution
to ensure that its results will on balunce tend to enlarge British trade and raisc the
standard of living of the British people.’’

Maulvi Muhammad 8S8hafee Daoodi : Sir, this is no doubt a very big
subject but I shall confine myself to the point of view of the layman.
You know I belong to Bihar and Orissa where the industry is situated
and where coal which is the basic foundation of the industry is found
in plenty. It is in the neighbourhood of that part of the country where
these facilities are to be found, coal, iron and everything else. Even
lubour is very cheap in that part of the country. Before protection was
granted, T know in what plight the masses in that part of the country
were and what was the stage in which the agricultural implements were
manufactured there. When I compare the condition ten years before
with the eondition prevailing at the present moment, T find that Bihar
and Urissa had to suffer more than any other part of India. T have been
told that the Punjab is in a better position so far as the price of its
steel ingots is concerned. We further find that the protection so far
given has not afforded the subsidiary industries of Bihar and Orissa
where the industry is sitnated any help whatsoever, and any opporiunity
to improve their agricultural implements or other instruments in which
they generally deal. It appears that there is something wrong some-
where. I have not been able to find out exactly where the shoe pinches,
bui it is no doubt true that agriculturists and subsidiary industries in
Bihar and Orissa have suffered greatly, although the key industry of iron
and steel lies in that Province. 1t appears to me, therefore, that the
Tata Company have been dealing in their business in such a way that the
people living near by have not profited as much as they should have.
The consumers’ point of view is not at all considered either by Tuta’s
or by the Government of India. When the Bill was introduced, our
friend, Mr. Vidya Sagar Pandya, and, to a certain extent, Dr. Ziauddin
also advocated the cause of consumers, and 1 hoped that the Seleet
Committee would do something to help the cause of the consumers. But
I am very much disappointed to find that nothing whatsoever is said
about the interest of the consumers in the report. Rather, from what
appears on the paper itself, they have increased the burden on the con-
sumer. I do not, therefore, feel inelined to say words of praise, either
for the Company or for Government, in a matter in which the interests
of the large masses are ignored. I am tempted to say that it appears
that there is a combination of capitalists to squeeze as much money es
possible from the poor people without minding the distant consequences
of such indirect taxation. 1 ecan safely say that the consumers are heing
‘_bled for the sake of the capitalists and the growth of the steel indnstry
18 not apace as may be desired in this country, notwithstanding coal and
other raw materials being so abundaatly found in our own country. The
implements of the agrieulturists have become dearer than they were some
time before. All improved implements of agriculture come from distant
parts of the country to Bihar. That shows clearly that the freight
disadvantage which has been allowed to Tata’s is responsible for this state
of things. T know the people of Bihar have been very zealous in taking
advantage of raw materials from Tata’s in building up their own industry.
Bnt althongh tlc industry is situated close to Tata’s, the advantage of
nearness is not secured to.them.. I do.not dispute the right of Tata’s
to protection, but I would certainly say that the interests of the eon-
sumers should be the first concern both of Tata’s as well as of Govern.
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ment and the only way in the present circumstances to safeguard the
interest of the consumers is to compel the Company to sell iron and
steel at a price fixed by the Government. If that is done, ‘then, I think,
the interests of the eonsumers would be to a certain extent safe.

I have not gene into the mass of figures in the report—it is for

4 P Dr. Ziauddin Ahmad te do what he has done—but what

o I find is that a great margin of profit has been given

to the Tatas in every item—in the costs of preduection, in the profit on
the money advanced, in overhead charges, in peint of lag, gnd so on :
but this is for the mathematicians to take up and tackle. For me it is
clear that the advantages given to the Tatas are far more than they really
deserve ; and the fair selling price which has been found out by the
Tariff Board, even on this basis, is not the price at which the Company is
compelled to sell its products. There is no doubt, that the fair selling
price is simply a price written down on the paper but of ne avail to the
consumers. The Company takes advantage of the changes and fluctua-
tions ir world prices and of exchange, and, thereby, sells its products
at u very high price—mueh higher than what has been fixed by the Tariff
Board from time to time. Complaints have reached me—it must have
reached other people also-—that the Company is not under the oblization
of selling it at a definite price. They have the option of raising it to
any extent they like and that is the reason why they naturally would not
like to secll their products at a price which has been fixed as a fair
selling price in the report of the Tariff Board. On behalf of the con-
sumers, I say that if that is not done, then the extension of protection
to the Tatas would be of no good to the country. Feor the last tem years
we had the experience of protection given to the Tatas. We expected
that in India the steel industry would increase in volume, but what I
find is that in my own Province it has not inereased at all. Somc of the
agents of Tatas, some who deal with the.Tatas, have made mouney no
doubt ; but generally the industry has net given any benefit to the people
in general. Jt is a difficult propesition to compel the Tatas to sell at a
fixed price ; but this House has accepted the principle of Government
settling prices, wherever it is necessary. In the case of sugarcane, it
was found necessary that the rugar faetories should be compelled to pay a
certain price to the sugarcane growers. and for that purpose a law has

been enacted in this Ilouse. I fcel thut the same principle should apply
in this case.

Mr. B. Das : If you suggest that the iron ore supplied to .the Tatas
by Orissa should secure more price, I would welcome such a proposal.

Maulvi Muhammad 8hkafee Daoodi : 1 do not mind that : you may
have it ; but what I say iz that there should be a price fixed by the
executive of the Government and the Tatas should be compelled to sell
their prodnets at that price. "That-is my point and 1 was saying that
there is a precedent in this Honse : we have enacted a provision of law to
fix the price of sngarcane : why should we not fix the price of iron and
steel produeed in this conntry ? If that is done, I think it will save
crores and erores of Tupees which these psor peasgnts have to pay to the
Tatas nnder the present eonditiens. Some of my friends say that clause 2
of the Bill is enough for conmpclling the Patas to sell, their products at a
fair selling price fixed by the Tariff-Boar@& : but ¥ do not find there is any



THE INDIAN IRON A ND STERL DUTHES BILL. -1801

provision in that compelling the Taina to aell their products at a certain
price. I should like to learn from the Honourable the Commerce Member,
who has =0 ably moved this Bill and has captured the imagination of the
Honourable Members of this House by his amiable speech, as to whether
‘there is any provision anywhere in this Bill by which the fair selling price
adopted by the Tariff Board should be the price at which the Tatas should
be compelled to sell their produets. If that is done, 1 would be #atisfied
that the Government have the interests of the eonsumers at heart and that
they are trying to help the peor agriculturiét and the consumers who are
not at all organised, and who canrnoet be so soon organised being spread over
‘the whole of India. It is for the Govermment to watch their interests
more carefully than they should watch the interests of the iron and steel
company. I should like to be enlightened on this question wery cleariy
by thc Honourable Mcmber in charge of the Bill.

Raje Bahadur G. Krishnamathatiar {(Tanjore cxwm Trichinopoly :
Non-Muhammadan Rural) : 8ir, it & wo pood my opposing this motion
becuuse 1 know it will be earried. Therefore it is that T beg to submit a
few observations for the comsideration of this House. On the last occasion,
;4 pootested against aty proteetion being given for the reasons that 1
‘then stated to this Henourable Howse. UnTortunately that protest had
gone unheard, and the principle of grunting protection to the Tata Com-
pany had been acecepted. Under the ¢Prewmnstances, there is no good—1
do not think I would be in order, I de ot think I would be showiny suffi-
.cient respeet to ‘the opinton of this Hoense—to start agaih protesting
aguinst the grant of pretection to this Company.

Mt B R Puri (West Punjab : Nom-Mubammadam) : You will be
‘perfgcﬂy in ordey.

Rajs Bahadwr G. Kefshmamashariar : I do not think T will be in
wrder becawse the dHowse traving acoepted the principle of proteetion, it is
@0 longer open to this Hose to review what #t hws alrendy done.. .

Mr. Gays Prasad Singh (Muzaffarpur cum Champaram : Nog-
Mukammadan) : You cah oppose this Bill and vote against it.

Raja Bahsidur . Krishnamechariar : 1 shail come ¢o that later
when that stage comes ; but at present the consideration of the xeport
‘of the Belect Comentttee is befote this Wouse and my attempt once more
is to try amd bring this Bill Wto conformity with the interests of the
- GAMSUMer.

Bir, we have had an excellent speech from my friend, Maulvi Shafee
Daoodi, and, I think, most of us here represent the rural interests. There
are very few persons here who represent an urban constitvency, still
less a commercial constituency, and yet, what de we find ? The grant of
protection invariably casts a heavy burden on the consumer. Times out
of number we have heard in this House statements about the poverty of
the agricultural population, of the poor teeming millions, out of which
49 millions go from year’s beginning to year’s end without knowing
what it i to have a full meal a day. You have heard of all this rhetorie,
but when it comes to a question of weighing the interests of the consumer
a8 against the industrialist, somehow or other, all that denunciation is
-forgotten, and we go the whole hog for the interests of the commercial
'magnate. Onee he is given that protection or that concession, or by what.
-ever name you may call it, and the thing is done, sealed, signed and
Jt-is prastically going to be delivered, we stand ap here, Honourable
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Member after Honourable Member stands up here and pleads fur the
consumer. Now, what is the good of that please ? You.ha.ve_ already
scaled the fate of the consumer by agreeing to the principle of this
protection.. .

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]

And, although I am told that I can move for the rejection of this
Bill, so far as the precedents go, there have not been even half a dozen
motions for the rejection of the Bill at its Third Reading. It is all
camouflage. You may satisfy yourself and your conscience by saying that
you have done your best, but I submit that this House has not done its
duty if really it thinks of the interests of the consumer. Sir, as my
friend, Mr. Neogy, pointed out,—I hope I have not misunderstood him,—
the expectations, that were raised at the time when this protection was
given on the first occasion, have not been fulfilled. How long arc you
going to continue this sort of protection in the hope that those expecta-
tions that were raised then would be fulfilled some day, meanwhile piling
agony upon agony upon what is admittedly the poorest of the population
in the world ? That, Sir, is my position, and that position, although ad-
mitted in theory by everybody, unfortunately is cast to the winds when it
coines 1o a question of giving practical effect to it, with the resull that
we all can go back to our homes thoroughly satisfied that Tatas bave got
protection, that the consumers have been asked to pay a few annas extra
for their necessities of steel products, and everybody is quite satisfied.
Tomorrow morning, when again another question comes up, again the
argument of the teeming millions going-without food will be advanced,
and again without producing any practical effect. I respectfully submit
that even at this stage it is up to this House to find out means by which
the interests of the consumer would be placed first, in the middle and in
the last. Mind you, I have absolutely no feeling against the Tatas at
all. Let the Tates get the whole of the revenue of India, I would not
nind. What I do submit is, please don’t put me under your iron heel in
order to help the Tatas, or for the matter of that, any other firm.

There is the question of excise, regarding which I have tabled an
amendment, and I do not, therefore, propose to trouble the House at this
stage with any long observations. The amendment will, I suppose, come

up in due course. I want to knock off that section which imposes the
excige duty.....

Mr, Gaya Prasad 8ingh : That will help the consumer.

Raja Bahadur G, Krishnamachariar : Exactly that is what T am

trying to. You make speeches, and I make the attempt. That is my
complaint here.

Another point to which I would respectfully -invite the attention of
this House,—it has already been ably dealt with by my friend, Dr.
Ziauddin Ahmad,—is about these galvanized sheets. If I had the mathe-
matical inclination of my friend, and if I could have worked out all those
difficult and mysterious problems regarding the profits and regarding the
way in which all these things are worked up to the benefit of Tatas I
should probably have been able to lay before this House certain other
considerations in addition to those that were placed by my friend, Dr.
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Zinuddin Ahmad, but, unfortunately, 1 cannot claim any knowledge of
rathematical calculations or of the three different kinds of profils that
could be caleulated.out of these statements. But as a plain man, I desire
to repeat what T said on the ocecasion of the Second Reading, that these
proceedings are absolutely useless so long as we are not supplied with the
muterials which were placed before the Tariff Board. ®ir, discussing the
principles of Regulation 11I and of those other repressive laws, some of
us waxed eloquent upon the absurdity of even judicial officere coming
to a conclusion upon a pertial statement of the evidence against the man
accased without eross-examination, without all those other tests that law
provided, before a man could come to a reasonable conclusion. What does
happen now  The Tata Company wants protection. They submit state-
ments, and my friend, Mr. Vidya Sagar Pandya, asked the other day—
* where is the balance sheet ’ ¥ No balance sheet has yet been produced
hefore us. Where are those statements that were submitted to the Tariff
Board either in support or against the request that has been made by the
Tarifl' Board ¢ And yet, Sir, we are supposed to stand up in this House
and practically take up the time of the House for absolutely no purpose
whatsoever, and, as long as the balance sheet and other relevant figuves
ar= not supplied to us, the conclusion that one can come to is irresistible.
We are supposed to make our criticisms upon those figures, but where are
the figures ¢ Really, Sir, we must be more serious in this very importunt:
matter, and I submit that without a proper supply of materials upon
which these conclusions have-heen based, it is absolutely impossible for
any one, except, of course, to those who sit on the Government Benches,
to come to a conclusion as to whether the inference of the Government
was right or wrong. Sir, I consider that the proposal for the lowering
of the duty and at the same time for trying to find out & method by which
it could be made up is not quite the correct way of viewing this position,
but »s 1 said, I shall have to deal with it later. It is not possible for me
in the absence of materials to make any proposal, but I would respectfully
ask the Honoarable Member in charge, whom we all congratulate upon his
happy recovery from his recent illness,—I would ask him to bring his
mind, to bring his experience, to bring his vast knowledge, to bear upon
this question and help the poor agriculturists as far as possible if he wants
to give protection to Tatas, As I have said, I have not the least objectivn.
to your giving protection to Tatas or for that matter to any other firm,
in the abstract, but it is only when you apply it to practical considera-
tions that the trouble arises.

Mr. Gaya Prasad 8ingh : Sir, whenever my Honourable fricnd, Raja

Bahadur Krishnamachariar, speaks in this House, he is listened to with
respectful attention, and the present is no exception to that rule. My
friend has referred to the interests of the consumer. I am quite at one
with him in stressing upon the importance of lessening the burden which
a protective duty on the Indian steel industry in this country might im-
pose on the consumer. We are here to guard the legitimate interests
of the consumer. But my Honourable friend forgets that the way in
which the consumer’s interest is to be protected lies in the deletion of
clanse 4 of this Bill which seeks to impose an excise duty on steel ingots
produced in this country. Sir, this House has accepted the principle
of discriminating protection from a long time as a result of the report
of the PFiscal Commission of which many distinguished public men of this
country were members. The Iron and Steel Company satisfies the three
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conditions laid down in the Fiscal Commission’s report, and it is for
this reason that, beginning with the year 1924, a scale of protective
duties have been imposed on foreign imports in order to give a chance
te our indigenous industry to establish iteelf firmly in this country. Now,
when a protective -duty is imposed, it is quite clear that the consumer’s
interest suffers to some extent during the period the protective duty is
in foree. Why is the consumer saddled with the burden of a protective
duty ? 1t is in order to foster the <development of a mational industry,
so that, in later years, when it is no longer necessary to maintain the
proteciive duty, ‘the interests of the conswmer may be safeguarded by
the knvening of the price. Adter @ stipwlated period of time, the papti-
cwlar industry no longer stands in meed of a tariff wall or a protective
wall to foster it, and, then, when that protective duty is remuwed, the
industry is in a position to stand on its own legs .and te face thn -venpeti-
tion from foreign countries. When we are within a measurable distance
of that timre, when it may not be necessary to maintain the protective duty
on this particular industry, the industry is being saddled with an excise
duty which would mecessarily result in increasimg the cost of production
and then the burden will maturally fall upon the consumer in thc shape
of iucreased price. Therefore, if the Govermmert and we ¢n this side
of the House are gemuwimely interested in safeguarding the interests of
the conswmer, we should all unite in trying to delete the exeise duty
which is proposed to be levied by this Bill. 1 am very glad to kuow from
my Honourable friend, the Raja Bahadur, that he has tabled aa smhend-
ment. 1 do net find his amendment emongst the papers which are be-
fore us, but I am very glad that he has done so, and 9o alve my INonour
abte friemd, Dr. Zhauddin Ahmad. My ¥enoarable friend, Maalvi
Mitthammad Shafee Daoodi, has also reféerred to the inwerests of the con-
samer, #nd he his said that Yhe Tata Oomprhy is wnmindful of the in-
terests of the comsumer. As Y have thyselt stuted, I am quite at owe
with him in trying to guard the interests 'of the ‘consumer, but I do not
understand quite clearly what my Plonourable ftiend exactly tweant when
be stated that the Tata Company has teen tmmindPal of the consumer’s
interest. He made ta suggestion that the Govermment should compel
this Company to sell their products at a price which may be fixed by
Government. T do not quite understand how this will be a feasible
course to adopt. If this is to be adopted we have got protective duties
on the textile industry as well. Would it be feasible or proper, if we
were to make the suggestion, that the cotton textile goods which are
prodneed by our Tndian mills should be sold in our markets at particular
prices to be fixed by Government ? :

Maulvi Muhammad Shafee Daoodi: If they were making undue
profits, then it should be done:

Mr. Gaya Prasad 8ingh : If the Tata Company are really making
undue profits, some steps I admit may be necessary, but I do not under-
stand how this particular course, which my Honourable friend has advo-
cated, would be either desirable or feasible now, although that is a matter
which T need not refer to in greater detail here.

As regards the Bill as it has emerged out of the Select Committee,
1 have to make one or two observations. Wi.th regard to clause'2 (a} I
have to submit one thing. Here, in my opinion, more power is being
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sought to be given to the Governor General in Council than is necessary
or d@lrab{e to carry out the objects of the Bill. For, I find that power
is being given to the Governor (General in Council in these terms :

‘¢ If the Governor General in Council is satisfied, after such enquiry as he thinks
necessary, that any duty imposed on any article by Part VII of the Second Schedule
has becoine ineffective or cxcessive for the purpose of sccuring the protection intended
to be afforded by such duty to a similar article manufactured in India, he may, by
notification in the Gazette of India, increase or reduce such duty to such extent as
he thinks necessary either generally or in respect of such article when imported from
or maunufactured in any country or countries specified in the notification.’’

Ilere, I feel that the power sought to be given to the Governor General
in Council to increase or to vary the duties on a particular commodity
is more than is necessary to carry out the objects of the Bill. I think
that the Central Legislature must be consulted in the matter of increas-
ing ar decreasing the quantum of the protective duties. There is a pro-
viso attached to this clause which says :

‘¢ Provided that the duty leviable on any such article shall in no case bo less
than the duty leviable on a like article of British manufacture.’’

I do not understand why it is necessary to retain this proviso. For
instance, if & particular commodity is imported into this country and a
particular scale of duty is to be levied on that, why should there be this
stipulation that the amount of protective duty on foreign imports should
not be less than, but may be greater than,6 or even equal to, the import
duty whieh is levied on like articles of British manufacture ¢ 1t is
quite conceivable that there might be cases in which the import duty em
continental goods might be less than the import duty on a particular
class of British manufacture. I do not understand, therefore, why this
proviso is at all neeessary in this case. If this power is given to the
Governor General in Council, to which I object, let it be given, but why
should there be this limitation because it discriminates against eontinental
goods ? I have already made my submission on clause 4 of this Bill
which proposes to levy an excise duty on certain articles of Indian manu-
facture. I will only refer to sub-clause (3) of clause 9 to which refex-
ence has already been made in some of the minutes of dissent which are.
appended to the Report of the Select Committee. Sub-claude (3) says:

‘‘ In making any rule under this section the Governor General in 00pr may
provide that a breach of the rule shall be punishable with flne not cxeseding two.

thousund rupees.’’

Now, 8ir, I do not understand how the power of creating new offences,
so far as this particular matter is concerned, should be given to the Gov-
crnor General in Council. But I will not enlarge on this. My posi-
tion, so far as this Bill is concerned, is shortly this, I am quite in favour
of granting a scale of protective duties on a modified scale to the Iron
and Steel Industry of this country for a stipulated period of time, after
which they may be expected to dispense with this scheme of protection
and may be able to stand upon their own legs. Now, reference has been
made to the question of overhead charges in this Company. I do not
know what is the exact position there. I should have been very glad
if the balance sheet of this Company had been before us, but, unfortu-
nately, this is not the case, but I understand that efforts are being
made to decrease the amount of overhead charges. If not, T would
certainly expect this Company to look very seriously into this matter and
all efforts should be directed to curtail the amount of overhead charges

L337LAD ’
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and ‘to employ Indian personnel so far as this is possible and practicable.
I have already stated that I am opposed to this imposition of the excise
duyky and also the preference which is sought to be given to. eertain im-
ports of British manufacture. The mischief has started, if I may say se,
evenr before the Ottawa Convention. We granted Impermk Preference
to cortain goods in 1927. Thereafter, as a result of my friend, Mr.
Mody’s visit to Lancashire, we had the famous Mody-Lees Pact, which.
gave preference to certain kinds of British textile industries. Now, we
have an extention of the same scheme of Imperial Preference. The
Ottawa Agreement, if T may 88y 80, with great respect, has confirmed
the scheme, and I find that in this Bill which is before us efforts are

bemg made to extend further the scheme of Fmperial Preference to the
detriment of omur own industry. T do not object to this schemo on
merely sentimental or political grounds but I object to it on grounds
of practlcal considerations in the interest of our own industries. ‘I'hat
is. all I have to say so far as this Bill is concerned.

Mr. Bhuput 8ing (Bihar and Orissa : Landholders) : Sir, the Bill
before .the House concerns ome of the most important industries in the
coundry, namely, the basic industry of preducing pig irom amd steel. It
appears to be strange that the Government, which were so. much solick
tows.. of giving  protection or rather over-protection to the industry in.
1984 agaimst the strong -epposition in. this country, have all of a sudxlen
chunged their angle of vision. Even when the Steel Protection Act of
1987 was being discussed in this House, Govermment, in the teeth  of
opposition in the country, extended abnormal protection to. Tatas, bus
at the same time intreduced for the first time im the history of the
fiseal policy of India the principle of Imperial Preference. It appears.
to. be all the mare strange that the very same bureaucracy all of a sudden .
in-¥934 found the baby steel industry of Tata to have growm so big and
te have attained the full'mamhood, that in the opinion of the Tariff Board
there appears to be practically no necessity for any more proteciion..
The Pariff Board did net stop only there. But they even went eut cf
their way and reeommended that even. the revenue duty on certsin
steel - products imported from England should be abolished. During.
the. last few yeaxs, since the Ottawa Agreement, it appears that the Indian
Govermnent is suffering from a new disease which I would like to name
as the Ottawaphobia. The whole length and breadth of the Teriff Board
repars and the preseat Bill which is based, on that report pegvades the
symptems of the disease. At this stage it -will not be eut of plage here
te mention that even the President of the Bengal Industries Asseeiation—-.
Mr..N. N. Rakshit—who gave a damaging evidence about the-pnvtiality
of the Tutas in favour of bigger concerns in the matter of rates charged
for the sale of pig iron, had been staggered to find the last Tariff Board,
Report. I would like to read an -exfract frem his memorandum sub-
miMed to the Govermment of India on the present lel on the 17th of
Jualy last. It reads as follows :

‘¢ Extremem, however, ave always to be avoided, and if them was: upy lawish:
Proécetion in the past, sueh a period of protection should not be followed by one of
retaliation, Lavieh indefinite protection there perhups was, and perhaps it resulted
in, aometbing undggirable in the Compdny’s activitics. But it seems the other
extveme is now bemg attempted. Such an attempt has undoubtedly a bearing om the
owtiec Indian steel industry and thevefore s of very vital conearn to the country m
sworgl, and. ol smalh and big iron and sisel industries in particulpr,’’ o
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1 must say that I also share with him his views that extremeés cf
eveeything is bad. A few years ago Government was keen to. give over-
protecrion to Tatas and now the Government has come forward wita
suggestions of under-protection probably to benefit the United Kingdom
steel: industry. )

Now, &ir, the smaller foundries using pig iron and foundry iron
dlainted some statutory provision to the effect that when the mnumber
‘of smatler foundries usifiy stich raw materials increuse "in the cowntty
awd ran consunte the whole of the Tatas produce in that line, the prite
f wuch iron should be fixed at the same level at which it is now heg
#kported by Tatas. In this connection, I may be permitted to read &n
extiaet Trom the evidence tendered by the President, Mr. N. N. Rukshit
snd the ‘Recretary, Mr. Bhattacharjee, of the Bengal Industries A4so.
‘tintion, which will show why the smaHer industries démanded wich a
statritory provision. I read as fotlows : '

¢ President : We have seen a statement of prices realised by the Tata Iron and
Bteel Cottipiny ‘over a period of years and we find ‘that the ave! margin between
the internal price and the export ptice doos not exceed Ra. 18. In some cases it s

Jower than Re. 12, go if that was the position, so far as the export price of the ques-
tion is concerned, you have no complaint.

Mr. Eakshit : We have no.complaint. .

Prosident : That is to say, Mr. Bhattacharjee, your Assoeiation asks for the
stoppage of export of pig iron and as far as 1 can understand you arc suggesting
avrangements for ‘the purpose of preventing the sale of pig iron abroad at prices
cdnsidtmlﬁy lower than the price at which pig iron is sold in this countiy. _

Mr, Bhattacharjee : We do objeet to that because we thought thut if it was
solil cheosper abroad and re-converted there and brought back to India, it would b
competing with smaller industries here.’’ :

Later on the President asked :

‘“ You riake that statement in your repregentation on the assumption that the
fargin ‘ould be considerubly greater than Rs. 12.

Mr. Xakshit : Much greater than Rs. 12.
_ Mr. Bhattacharjee : The figures as they stood in 1932 were Rs. 64 and Ra. 20.
If it is Rs. '30 and Re. 18, then tho risk of competition is practically eliminuted.’"

Now, after tendering their evidence the smaller foundries thouwght
that Government would take steps to remedy the defeet, but -on finding
‘¢hat noihing has been done in -the matter, the Bengal Industtiey :Asgwn-
cintion {urther submitted a memorandum claiming the same provision in
the present Bill. Then, I come to the question of the exemption 'of the
duties proposed in this Bill by the Select Committee on certain ‘kinds
of imported steel from the operation of section 4 of the Indian Finmmee
Supplementary Aet, 1931, by which a surcharge of 25 per -cemt. has
been levied on all taxes and duties including the income-tax. Sir, it is
-ar abuse of power of the Government 0f India to extmpt the revenunc
duty on the steel from the sarcharge. Sir, so long as the surcharge -en
income-tax is being maintained and so long as the cut in salary is heing
enforced there is no justification on the part of the Government to ex-
empt those duties from the surcharge. When the surcharge was pro-
posed in 1931 did the Government take into consideration the effects of
such surcharges in individual cases ¢ If they did not eonsider the #om-
veniences and inconveniences of the different kinds of taxpayers lit by
the surcharge, what justification has the Government in eonsiderinp that
question in the case of the proposed revenue duties on:imported steel ?
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8ir, 1 emphatically protest against the exemption proposed in clause 3 (2)
in the Bill till the burden of income-tax payers is lightened. T would
suggest that this surcharge must be levied on revenue duties at least
till the end of the current financial year and if in the next Budget,
Government find themselves solvent, then they may bring forward such
exemptions from surcharges along with other exemptions from such sur-
charges and it will be for the House then to decide which of the taxes
and duties should be exempted from such surcharges. This reminds
me, Sir, of a proverb in Bengal. The meaning of the proverb is that a
beggar who has got no place for himself to sleep invites others to his
place offering shelter. The same is the position of the Governuent of
India. (Hear, hear.) They are in as bad a mess in matters of
finance ; yet they desire to show their generosity to the British steel
industry. Blood is of course thicker than water and the white Bureaucrats
are always eager to help their own men in the United Kingdom hy open-
ing the Indian market freely to the British industrialists, never mind
what happens to the industries of this country.

Sir, I now come to the question of the levy of an excise duty on
steel. 1 must say that this is the concomitant symptom of the disease
of what I may ecall ‘‘ Ottawaphobia ’’. Every day, during the last two
Bessions; we. ‘were faced with the levy of some sort of cxcise duty on
-some #rticle or other and I wonder when this excise mania of the Gov-
érnment of India is going to end. In place of the diseriminating fico-
tection came the Imperial Preference by the back-door. In place of the
Imperial Preference came the Ottawaphobia. Close on the heels of
Ottawaphobia came the concomitant disease of the excise mania and the
present Government of India is proceeding like persons attacked with
some sort of maniac disposition in respect of the levy of excise dnty.

The Honourable 8ir Joseph Bhore : Sir, I find some difficulty, at
the end of a long and somewhat tiring day, to reply in detail to the points
which have been raised in the course of the debate, and I would ask the
indulgence of the House if I am not able to deal as fully with them as they
might have expected of me. T will not deal, Sir, at any length with the
speech of my Honourable friend, Dr. Ziauddin Ahmad. The learned
Doctor, in labour, has produced not twins, not yet triplets, nor yet
quintuplets but a whole brood of amendments, which I am afraid, are all
destined to an untimely end—at any rate I hope, Sir. (Laughter.) Sir,
it is far easier for me to count the points upon which T agree with my
Honourable friend than to count the points upon which I disagree with
him. 1 would, however, refer to one point upon which I undoubtedly do
agree with him. He was quite right when he pointed out that the imposi-
tion of a revenue duty, in cases where no protection was required, imposed
an unnecessary burden upon the consumer. That, Sir, will I think be a
very complete reply to the amendment which stands in the name of my
Honourable friend, Mr. Thampan, who wants, for instance, the counter-
vailing duty to be imposed in addition to the revenue duty ; and, Sir, it
is quite possible that when we come to that amendment, I may ask you
to call upon my Honourable friend, Dr. Ziauddin Ahmad, to reply on
bghﬁl)f of Government. (Hear, hear.) (Dr. Ziauddin Ahmad : ¢ Accept-
ed. ”

Bir, I shall only refer to a few of the special points that have been inade
before 1 come to the more general -criticisms. Take, first of all, the ease
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of the subsidiary industries. I want to make the position clear so far as
they are concerned. Firstly, as regards the supply of tin bar to the Tin-
plate Company, 1 have already made the position of Government perfectly
clear, and I stand by what I have already said in my first speech. Secondly,
I come to the supply of billets to the wire nail industry. There, Sir, I
want to make it quite definite that we expect the Tata Iron and Steel
Company to provide the industry with its raw material at a priee. not
exceeding Rs, 64 plus the excise duty, whatever it may be. Then, Sir,
thirdly, I come to the re-rolling industry. The House knows that we had
a conference last Sunday and we are now fully seized with the case for
these interests. We know exactly what it is that they want but we are not
in a position definitely to say how far we can go until we have remitted
certain points which arose during the course of our discussion to our
technical advisers for their examination and advice ; but 1 can assure the
House that we will give to the re-rolling industry assistance on the general
lines laid down in the Tariff Board’s Report. To be specific, we will do
what we reasonably can to ensure that the price of their raw material wijl
not exceed Rs. 64 at port plus the countervailing excise duty. That I
think completes the case of the subsidiary industries. A number of points
were raised to which I think it unnecessary for me to refer at this stage,
because they must come up in connection with the amendments which will
be moved and it will then be open to us to place our view before the House.
But, 1 think, I ought to say something about the more general ecriticisms
which have emanated from certain sections of the Press, from certain com-
mercial bodies and traces of which have not been absent from this IHouse.
I ascribe those eriticisms very largely to political bias and prejudice,
partly also, if I may say so, to a failure to read the Tariff Board’s Report,
and to study our Bill, at any rate to do so in any spirit of judicial fairness.
Let me, Sir, summarise briefly the criticism to which I refer. Stripped
of all its embroidery and embellishment, it boils down to three main objec-
tions. The first is that sufficient protection has not been given to the
Tatas. Secondly, that the import duties on British goods are on too low
a level ; and, thirdly—and here we come to a more specific point,—that we
have not made sufficient differentiation between the cases of tested and .of
untested steel. I think when I have covered these three points, I will
have covered the main criticisms which have appeared in the Press, outyide
this House, and within this House also.

Now, take the first point, namely, the point about insufficiency  of
protection. The Tariff Board has proceeded in the old, accepted way by
first of all arriving at a ‘‘ fair selling price ’’. It has then proceeded to
ascertain the price of the competitive foreign and British articles in this
country. In assessing the actual amount of the protection that is ncces-
sary in any case, the Tariff Board is faced with two duties. First of all,
it has to arrive at a fair selling price and, secondly, it has to arrive at the
price of competing articles from outside. In arriving at the first, the
Tariff Board has had recourse to no subterramean caleulations : it has
indulged in no secret juggling of figures. And, as regards the second, it
has merely had recourse to recorded figures which are open to anybody; to
verify. The eritic, therefore, who says that the recommendations of the
Tariff Board in regard to protection are insufficient, has to point out either
that the caleulated selling price is inaccurate or that the assumed prices: of
competitive articles are wrong. Now, Sir, when I made my last speech,. I
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think:; 1 made it clear that if it could be proved that any of the figures whith
thg Tariff Board had recorded were wrong, if it could be shown that they
kiad been reached by any processes which were faulty, or that the fuets
“ipon which they had based their conclusions were erroneous, then we were
ynite prepared to examine contentions of that nature and see whether the
ariff ‘Board’s recommendations needed modifieation in any particutar.
Xo suth’ complaints have reached us, and 1 would now say this that if
¢é¥itics are unable to point out any mistake in the caleculation of the fair
Helling price and if they are unable to show that the Board is wrong in
Waving assunved eertain prices for competitive articles, British and foreign,
fHen they have no right to indulge in wild genenalizations to the effect that
this Bill'gives protection to the British industry and not to the Indian
f¥dustry. 'That brings me, Sir, to the second point, namely, the allegation
that the import duties on British goods are at too low a level. Here also
én the last occasion T said that if the complaint was that the duty proposed
ot British goods was insufficient to give effective protection to the Indisn
‘artiele, then it was quite unother matter and we were quite preparcd to
hear any evidehce in support of such a charge iand go into the figures.
Hede, dgain, Sir, with one exeeption, no one has attempted to challenge
the chrrecthess of the figures assumed by the Tariff Board in regard to
the'sélling price of British goods. That one exception was my Honourable
“friend, Diwan Bahadur Ramaswami Mudaliar. He took exception to the
selding price assumed by the Board in regard to British galvanized sheets.
Heé suggested’ that it was possible for British galvanized sheets to sell in
this country at the same price as continental. I controverted that pro-
osition and I based my objection on the findings of the Ottawa Declega-
tlon* who had definitely gone into this matter when they were abroad—
findings which were verified by subsequent advices iand by subsequent
enquiries- which we instituted. My Honourable friend, the Diwan Baha-
dur, did me the honour subsequently to discuss this point with me per-
‘domally. I laid before him the evidence upon which I supported my con-
tent#on and I asked him whether he would wish me to make any reference
to any ¢uarter in order to substantiate still further my contentions in this
‘matter. HWe stiggested that 1 should send a telegtam to Coldmbo and
‘awvertatn ' the 'prive of British palvarized sheets quoted théve. 'T did so
and I got a reply from the Collectsr-of Customs, Oslombo, an ¢fficer who
is not under the control of the Government of India, which showed that
iy ‘contentions were absolutely justified. Now, Sir, T have thade reference
‘%o this matter for two reasons. Firstly, to acknowledge the couttesy and
faitness 6f my Honourable friend and, in the second place, to sttbstantiate
the cofrettriess of my own allegations. So mueh, Sir, for the point in
regard to the price of British ghlvanised sheets. I thitik we have estab-
‘tishéd beyond doubt that the price cannot be below Rs. 160 c. . f. ‘Now,
'y ' Hotvurable  friend, Mr. Reddi, suggested that British galvanised
‘sheets 'showld be subjected to the same duty as continental sheets. We
avill deal with that when the amendment which bears on that subject comes
up ' for consideration, but T would ohly point out Here and now that if that
kuggestion were accepted, it would impose an intblerable burden upon the
‘constuiner, far more, T think, than thy Honoutable friend has any concep-
tion of ‘at thte moment. Sir, I frankly admit the necessity for seeing that
the eontinental importer is not unduly or improperly penalised. T am at
- one-with those who point out the danger inherent i an unfair handicap
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on continental produets. But I would draw attention.t:o the pmnan_t
observations of the Tariff Board on the question of continental competi:,

tion. This is what they say : oot

¢4 Qontinental prices have shown an extraordinary degree of fluctuntion dmring:
the. past few years and often appear to bear no definite relution to. the costs pf:
manufuacture. The sale of Continental steel is effected through an ,illtt{r:t]:}t‘lo\qytl)
organisation which apparently regulates prices for export markets necording 'to 'the
local condition of each market and not necessarily to the expemses of production. ™
is against this class of competition based on indeterminate uud often upeopgomie
prices ihul the Indian industry mow requires protection........ To this extent there-
fore it is reasonuble to suggest that the protection which we now propose .for the
Indian steel industry may be regarded as in the nature of an anti-dumping proyision
rather than as a measure of substuntive protection.’’ o TR

I would like to say that when continental prices become stable ﬁﬁl"
cconomie, there is nothing to prevent us from utilising our powers inder
clause 2 to bring the duties into line with sueh modifications of prices.
That takes me to the third point, namely, the question of the differentia-
tion between tested and untested steel. Here, also, I venture to' think
that many Honourable Members who have raised this point have nét- gutle
into the matter, at any rate, into the details of it, with any degree of care.
I need only point out, in the first instance, that if the industry at any
stage finds that the measure of protection which it was led to expect is
not actually, in effect, being secured, it has a right to come up to the Gov-
ernment of India and ask that its case be referred to the Tariff Board
for reconsideration. I have no doubt that if the industry makes out a
prima facte case, such a reference will be made. Then, Sir, to those who
have tried to make, not merely in this House but outside as well, some
umount of capital out of this question and the prices of tested and untested
steel arrived at in the Tariff Board’s report, 1 would only say this,
—firstly, that the prices which prevail today of tested stcel will, I am
sure, largely influence the industry itself in deprecating that the ques-
tion should be raised at the moment, and, secondly, there ean be no gues-
tion of future dumping of British steel at prices which will make it im-
possible for Tatas to obtain a fair selling price for their untested steel,
because in that case the powers under clause 2 could and would be brought
into play in order to set right the position.

_ 8ir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
Without a reference to the Tariff Board ¢

The Honourable Bir Joseph Bhore : Yes, Sir. Of course, clause 2

5 pac. does provide that the Government may make such

rermai enquiry as it deems fit and that power must always
ain,

8ir Cowasji Jehangir : T admit that. It ma tb
to the Tariff Board. Y mot be on a reforence

The Honourable 8ir Joseph Bhore : It may not be a full-dress refer-
ence to the Tariff Board. But I am not prepared to tie my hands at the
present moment #g to the nature of the enquiry, if any, which will precede
the taking of action under clause 2. My Honourable friend cannot expect
me to do that at the moment.

o1 think that T have, as far as I can, dealt with most of the general
points of criticism. Other points will be raised and dealt with when the
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varmus ‘amendments are moved. T again repeat what I have said before,
that honestly and, 1 think, the debate today proves it, the scheme of pro-
testion embodied in this Bill is a fair compromise holdmg the balance
redsonably between the interests of the industry and the interests of the
copyumer, and, I trust, Sir, that in its present form, the Bill will reccive
the full and undivided acceptance of this House. (Applause.)

..Mr, President (The Honourable Sir Shanmukham Chetty) : The
question 8

" That the Bill to provide for the modification und continuance of the protection
aftorded to the iron and steel industry in British India, and to impose an exeise
dyty . for revenue purposes upon certain stecl, us rcported Ly the Select Committee,

be,.tuken into consideration.’’
”l‘he motion was adopted.

4 .The Assembly then adjourned till Eleven of the Clock on Wednesday,
the.22nd August, 1934.
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